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LOK SABHA

*Friday, August 5, 1966/Sravana 14,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Price of NEPA Newsprint

#270. Shri Vasudevan Nair: Will
the Minister of Industry be pleased
1o state:

(a) whether there is any proposal

to raise the price of NEPA news-
print;
(b) if so, the particulars of the

price increase envisaged at present;

(c) whether it is a fact that the
aqurrent price of NEPA newsprint is
higher than the imported newsprint;
and

(d) if so, the justification for rais-
ing the price of indigenous news-
print? '

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): (a) No, Sir.

(b) Does not arise.

(c¢) No, Sir,

{d) Does not arise.

Shri Vasudevan Nair: May 1 know
whether after devaluation and after
the prices of imported aewsprint
have gone up there is an increased
demand for NEPA newsprint from
the newspapers and many of the
mewspapers are finding it difficult to
get delivery of their quota of NEPA
newsprint?
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Shri Bibudhendra Misra: Sir, there
is no shortfall in demand of NEPA
newsprint simply for the fact that it 1s
the only newsprint factory in the
country today.

Shri Vasudevan Nair: My question
was.... )

Mr. Speaker: The hon. Member
wants to know whether there is a
greater demand for newsprint from
NEPA because the prices of cther
newsprint have gone up and whe-
ther all the people are not getting
their quota.

Shri Bibudhendra Misra: Natural-
ly, we can only supply whatever we
are producing.

Shri Vasudevan Nair: In view of
these developments, the increase im
price of imported newsprint, may X
know whether there is any proposal
with the Ministry to expand the pro-
duction and to improve the quality
of this NEPA newsprint?

Shri Bibudhendra Misra: So far as
the quality is concerned itis admitted
that the quality is inferior to the
imported one, simply because the
raw material used is of a different
type. The raw material that is
available in the temperate zones is
not available here. So far as the
expansion programme is concere-
ed.... .

Shri Vasudevam Nair: Is it impos-
sible to improve the quality?

Shri Bibudhendra Misra: No, the
quality has been improved to the
extent that it is possible. So far as
the expansion programme is con-
cerned, at present it is producing
100 tonnes a day—36,000 tonnes a
year—and the expansion programmeé
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N .
envisages raising the production to
75,000 tonnes a year.

Shri Bade: Is it a fact that the raw
material required for the Nepa
Mills, namely, selai is not available
in sufficient quantity and, therefore,
the Government is thinking of using
bamboo instead of selai?

Shri Bibudhendra Misra: Both selai
and bamboo are being wused. An
assessment was made of the existing
availability of raw material and it
was found that on the present basis
it can go on for quite some time.
The Department of Agriculture of
the Madhya Pradesh Government are

also taking steps to grow fresh vege-
tation.

Shri Kapur Singh: May I know
whether any project for finding and
perfecting and economically feasible
technique for improving the ‘exture
and whiteness of the Nepa neweprint
is under examination in any of our
national laboratories?

Shri Bibudhendra Misra: At the
moment it is not there. But, then,
s0 far as the raw material available
in this country is concerned, as I
have said, we have been thinking of
some public sector project. We are
studying that.

Shri Shinkre: In view of the fact
that the Nepa newsprint production
is not sufficient to meet the require-
ments of the country and we have to
import quite a lot of newsprint from
abroad, costing very much in foreign
exchange, and also in view of the
fact that most of our so-called
national newspapers contain 3|4
advertisement and only 14 or less
than 1/4 news and views as such, are
Government contemplating any steps
to impose some restrictions on these
newspapers regarding the volume of
advertisement in a paper so that the
production of Nepa Mills and a little
import from outside could meet the
requirements?

Shri Rihundhendra Misra: So far as
the Ministry of Industries is con-
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cerned, it is concerned only with the
supply of newsprint. We have no
control over newspapers as such.

Return of Indian Cargo
by Pakistan

confiscated

+

Shri N. R. Laskar:
Shri R. Barua:
Shri P. C. Borooah:
Dr. L. M. Singhvi:
Shri R. S. Pandey:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Kajrokkar:
Shri Kapur Singh:
Shri D. C. Sharma:
Shrimati Jyotsma Chanda:
Shri Basappa:
Shri Harl Vishny Kamath:
Shri §. M. Banerjee:
Shri Yashpal Singh:
Shri Liladhar Kotoki:
Shri M. R. Krishna:
Shri Brij Raj Singh:
Shri M. Rampure:
Shri Jashvant Mehta:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Shri Dighe:
Shri Vishwa Nath Pandey:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Bade:
Shri Hukm Chand

Kachhavaiya:
Shri Somavane:
Shri Y. D. Singh:

211,

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
taken any initiative to secure the
release of Indian Cargo confiscated
by Pakistan during the conflict bet-
ween the two countries last year;
and

(b) if so, the stage at which the
matter stands at present?

The Minister of Commerce (Shri
Manubhai Shah): (a) Ever since the
cease-fire last year, Government have
been constantly endeavouring to
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reach an arrangement with Pakistan
for reciprocal release of detained
cargoes. Specific proposals for mu-
tual exchange of cargoes in their
entirety were made to Pakistan in
November 1965 and reiterated by us
in March 1966. They evoked no res-
ponse from Pakistan. At ‘he Minis-
terial level talks held at Rawalpindi
in March last, Pakistan showed no
inclination to discuss this matter.
However, as a result of persuasion by
aid giving countries, Pakistan decid-
ed in January 1966, following the
Tashkent declaration accord, to re-
lease aid cargoes destined for India
in favour of donor countries.

(b) The present position is that
while Pakistan has released some
consignments: of aid cargo, she has
taken no steps to release other cargo
impounded by her.

Shri N. R. Laskar: When Pakistan
is not in a mood to settle all out-
standing disputes with India, why is
our Government so much anxious to
release some of the cargo impounded
during the last conflict?

Shri Manubhai Shah: Since we are
following the Tashkent Declaration
both in letter and in spirit, all the
things flowing from that would have
%0 be adhered to as a national policy.

shri N. R. Laskar: Do our Govern-
ment gain something by this one-
sided giving up of the goods to Pakis-
fan?

Shri Manubhai Shah: The gain is
obvious.

Shri D. C. Sharma: Is the Govern-
ment aware of the fact that there
were two types of cargo impounded
by Pakistan? One was cargo which
was military hardware; the other
was cargo which consisted of things
for our consumption. What is. the
value of cargo of the first and se-
cond kind? ~ What is the value of
the total cargo impounded by Pakis-
fan?

1888 (SAKA) O7al Answers
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Shri Manubhai Shah: The hon.
Member has divided the cargo into

two categories, but they were of
three types. There is no military
hardware involved in this. The

first category was the value of ‘Indian
cargoes impounded while in transit
through the river waters of East
Pakistan. The second category was
the value of Indian cargo impounded
by Pakistan from neutral and Pakis-
tani ships in Pakistan ports; the
third category was the aid cargo
given to India as aid by the various
foreign countries which passed
through Pakistan. Out of these three
the last one is the one in which re-
leade has been agreed to.

Dr. L. M. Singhvi: In view of the
fact that the confiscation by Pakistan
constitutes a clear violation of inter-
nationa] law and in view of the fact
that our wunilateral adherence to
the spirit and the letter of the Tash-
kent Agreement has not been able
to secure any results, what remedies
do the Government plan to pursue
in the matter of having this cargo
released and, if so, by when are these
decisions going to be finalised by the
Government?

Shri Manubhai Shah: We have not
remained inactive. We brought this
matter to the notice of the United
Nations in a letter written to the UN
Secretary-General on the 17th
December, 1965. This letter to the
UN Secretary-General has been cir-
culated to the members of the Sec-

urity Council as a Security Coun-
ci] document, We are pursuing
through diplomatic and bilateral

channels of discussion to bring to
book all these issues which relate to
Pakistan. The steps have been dec-
lared before the House from time to
time.

Shri P. C. Borooah: May I know
whether in deciding to release the
Pak cargo which had been detained
by us Government had taken note of
the fact that even if Pakistan wants
to decide tq release all our cargo in
favour of India, India will not be
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able to get all the cargo because a
farge numter of cargo, for example,
tea, corrugated iron sheets and
cigarettes, have been disposed of by
the Pakistanis in the mean time?
‘How are Government going to settle
this matter?

Shri Manubhai Shah: The inter-
‘national practice of compensation is
+*here. Cargo which has been con-
sumed away will have to be com-
pensated for. Cargo which is usable
will have to be taken into account.

8Shri Kapur Singh: May I know if
fnecessary precautions are envisaged
to safeguard against such confsca-
tion in the event of similar conflicts
occurring in the near future?

Shri Manubhai Shah: It is a very
hypothetical question.

Shrimati Jyotsna Chanda: May 1
know whether Government feel that
good sense will prevail on the Pakis-
tan Government and that they will
release all our cargo; if not, what
measures do they think proper to get
our cargo back?

Shri Manubhat Shah: We very
muclt share the hopes of the hon.
Iady Member which she expressed
in the fivst part of her question.

Shri Busappa: What is the value
of the cargo that has been released
and what is the value of the. other
cargo which has not been released so
far?

Shri Manubhai Shah: I will give
the tentative figures because they
are very, very general and broad esti-
mates. The value of the first cate-
gory is Rs. 8.41 crores; the value of the
second category which I had men-
tioned is Ru. 8.31 crores and the value
of the third category is about
R!s. 2} crores.

Shri Haii Vishnu Kamath: Consi-
dering that this matter is an impor-
tant ingredient of the Tashkent Dec-
laration which the Pakistani Gov-
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ernment has been treating as little
more than a scrap of paper, was this
matter discussed by the Prime
Minister with the Soviet Prmie Minis-
ter during her visit and has the Gov-
ernment requested the Soviet Govern-
ment to use their good offices with
Government; if so,
with what result? Or, did the Min-
ister himself discuss this with Soviet
Government?

Shri Manubhaij Shah: It was clear-
ly stipulated in the joint communique
that was issued. Whatever is con-
tained there is there.

Shri Hari Vishnu Kamath: A com-
munique conceals more than it ex-
presses always. That is so with most
communiques. We know it very well,
and you too know it very we!l. Gov-
ernment’ also knows it. I think, he
is just trying to . . .

Mr. Speaker: Shri Kamath says
that what is concealed is more than
what is expressed.

Shri Manubhai Shah: What is
there in the document is obvious
Beyond that I have nothing to add.

Shri Hari Vishnu Kamath: Was it
discussed formally by the Prime
Minister himself?

Mr. SBpeaker: He says that he has
nothing more to add.

Shri Hari Vishnu Kamath: To the
communique? I think, you should
come to the rescue of the House.

Shri Kapur Singh: Shri Kamath
also says that you also know all
about this matter; so, you might
help us.

Shri Hari Vishnn Kamath: My hon.
friend is trying to help me.

Mr. Speaker: Shri Liladhar Kotoki.

Shri Harl Vishnu Kamath: Before
that, will you kindly help he Jouse?
He says, he has nothing to add To
what? To the communique?
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Mr. Speaker: To )
said in the communique. He has
no further information.,... (Inter-
ruption). Shri Liladhar Kotoki.

Shri Hari Vishnu Kamath: We
have read the communique,

Dr. L. M. Singhvi: The question*
was whether the Prime Minister or
the Minister of International Trade
took up this matter with the Soviet
authorities during their visits to
Soviet Russia. That question has to
be answered.

Shri Manubhai Shah: As far as the
talk between the two Prime Minis-
ters is concerned . . .

Shri Hari Vishnu Kamath: Your-
sel? also.

Shri Manubhai Shah:....actually
the talk was for hours and hours
and no internal details could ever
be known to me or anybody else...
(Interruption). If you ask me what
I discussed, I can tell you something.
I discussed abput it and there is
complete goodwill on the Soviet side
to enforce the Tashkent Declaration.

Shri Hem Barua: May I make a
submission? You have to protect
us. Here is a Minister who is trying
to throw dust not only in our eyes
but also in your eyes. He says that
the Tashkent Declaration has been
honoured. That is not so. The
Tashkent Declaration does not cover
this. It is only a follow-up
action. . ..

what has been

.

Mr. Speaker: Because he was ask-
ed what happened between him and
the Minister or U.S.S.R., he told
that.

Shri Hari Vishnu Kamath: He has
not said anything. He is an adept at
evasion, and he is laughing over it
now,.

Shri Liladhar Kotoki: May I know
whether the hon. Minister will be
pleased to give the break-up of the
various cargo confiscated in East
Pakistan, particularly. jule and tea
from Assam and other major com-
modities towards Assam?
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8hri Manubhai Shah: This is what
I said. About the first category,
what the hon. Member has refer-

red to, it is Rs. 8.41 crores. That is -
under negotiation.
Shri S. M. Banerjee: From the

reply of the hon. Minister, it appears
that he does not. know what trans-

pired between our Prime Minister
and Mr. Kosygin. This flows from
the Tashkent Agreement. I would

like to know whether any commu-
nication has been addressed to the
Soviet Union to use their good offices
and see that they release ovur cargo.

Shri Manubhai Shah: That is not
a point on which we ask the inter-
ference of good offices of a third
Government. But in broad Princi-
ple, more than the cargo exchange,
there are many other aspects of the
Tashkent Agreement to which we
have been continuously drawing the
attention of not only U.S.S.R. but also
other friendly countries.

Shri S. M. Banerjee: I put'a straight
question whether in this respect any
communication has been addressed to
them.

Shrli Manubbhai Shah: No. e

Shri Bade: Carrying the question of
Shri Kamath further, I want to know
whether, while having talks with the
Russian Minister, he discusged this
problem and whether they told him
that they will insist on Pakistan to
release our cargo.

Shri Manubhai Shah: You don't get
an answer ‘Yes' or ‘No’ in such
matters. We mentioned it to them
and they expressed sympathy and-
said that the Tashkent Declaration
should be implemented.

Shri Harl Vishnu Kamath: It is not
a question of ‘Yes’ or ‘No’; it is not
that imm:diately the cargo will be
released. The question was whether
they will try or not.

Shri Hem Barua: Should the Minis-
ter go abroad to make a menthm of
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things and then get no reply? Why
should the foreign exchange be spent
like this?

Shri Hari Vishng Kamath: Wasted
like this.

Mr, Speaker: Others also do not give
a definite reply that they will do this

or that. They will only give hopes
that they will try.

Shri Hem Barua: They did not give
even hopes.

Shri Hari Vishnu Kamath: He did
not say even that.

Shrimati Savitri Nigam: May I
know whether the hon. Minister has
got any authentic newg about the fact
that all the impounded cargo plus our
ships have been re-painted by Pakis-

tan and are being used by different
names?

Shri Manubhai Shah: This is true.
We have got information that some
of the cargo are being re-painted and
used by Pakistan.

St A aw@ ;& oA
argar g fr qroe< W & 9
N 39 1 feaw T 1 oA ey
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L ]

ftap W g A AR
qIq FAT T FT A BT T |

Nt g AR sEEE . IR
aga ¥ FET WY AT wT F IqEw
frar & <Y v aga o & 1 o SR
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Shri Manubhai Shah: I would beg
the forbearance of the House. There
are large matters at stake, not only
the exchange of cargo. Actually, 1
did not go to the Soviet Union to
discuss this matter. I went for a
different purpose following devalua-
tion. - Those aspects were completely
resolved. My trip there was not for
this purpose. But, incidentally, I
mentioneq this and they showed sym-
pathy. I have already told about
that. All that can be done is to in-
voke the sympathy of the people.

Shri Hari Vishnu Kamath: Take
follow-up action now.

Shri Indrajit Gupta: All this cargo
which was impounded by both the
sides was being carried in ships
naturally and the ships too were im-
pounded along with the cargo. May
I know whether the present position
is that it is only the cargo, the Indian
cargo, impounded by Pakistan which
they are refusing to release or they
have refused to release any of the
ships also?

~lm

Shri Manubhai Shah: The ships and
cargo are two separate issues and I
had the privilege to tell the House
before that we have agreed to ex-
change three ships for three ships.
The ships which containeq the cargo
were not impounded; it was only the
cargo which was impounded.
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Shri Tyagi: I understand from the
reply given by the hon. Minister that
we have released the Pakistan cargo
and before or after the release, some
negotiations took place with Pakistan.
I want to know specifically as to what
was their response and what was their
exact reply to releasing cargo under
this so-called Tashkent agreement.
Have they refused totally and despite
their refusal, we have taken unilate-
ra] action to release or was it on some
conditions that we released their
cargo?

Shri Manubhai Shah: The point that
I have made out several times before
this House is this: the action of both
the governments for normalisation of
relations has been more or less uni-
lateral. In the case of aid cargo, it
was more bilateral. The foreign
countries who are giving assistance to
Pakistan and whose cargo was im-
pounded in India and the foreign gov-
ernments whose cargo was meant for
India and was impoundeqd in Pakistan
were as much intorested in getting
those released. There, the hon. Mem-
ber is right; it was a bilateral discus-
sion and, therefore, both the govern-
ments agreed to release the cargoes;
they are under release.

Imported Tractors from U.S.S.R.

+

*272. Shri D, C. Sharma:
Shri P. C. Borooah:
Shri Nambiar:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Onkar Lal Berwa:
Shri Surendra Pa]l Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that there
Is a great demand for the tractors
imported from U.S.S.R. because they
are cheaper than the tractors manu-
factured in India;

(b) if so, the steps taken to meet
the same;
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(c) whether it is a fact that dealers
are using unfair means in the distri-
bution, of these tractors; and
(d) if so, the steps taken to check
the same?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) During 1965, imports of 19835
tractors from U.S.S.R. were arranged.
During 1966, arrangements have al-
ready been finalised for the import of
1305 tractsos and are being progressed
for import of about another 700 trac-
tors from the U.S.S.R.

(c) and (d). There are four firms.
who act as the importing agents and
they have been specifically directed
by the S.T.C. to maintain registers re-
garding booking of orders, and to
supply the tractors strictly on “first
come first serve” basis, A few com-
plaints were received from agricul-
turists about difficulty in obtaining
their requirements; whenever such
complaints are received, they are in-
vestigated and remedial measures are
taken by the S.T.C.

Shri D. C. Sharma: May I know
whether the Government has made any
assessment of the number of tractors
that will be requireq in the Fourth
Five-Year Plan and whether the Gov-
ernment has made any arrangement
for supply of those tractors indigen-
ously or through import from U.S.S.R.
or*other countries?

Shri Manubhai Shah: We have made
a comprehensive survey of the re-
quirements and ag the hon. Member
has suggested, it is divided into two
parts; how much we can produce in-
digenously and the balance to be im-
ported, mot necessarily from the
U.S.S.R. but from the wide world with
whom we have trade relations. We
hope to reach near self-sufficiency in
indigenous tractor production by the
end of the Fourth Plan.

Shri D. C. Sharma: May I know
what supervision the State Trading
Corporation or the Ministry of Com--
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merce or the Minister himself or th2
army of Deputy Ministers is exercising
over those dealers to whom -these
tractors are allotted for distribution,
and is it not a fact that the supervi-
sion is so lax that these tractors are
selling in black market and our
Minister ig blissfully ignorant of the
situation?

Shri Manubhai Shah: I am not bliss-
fully ignorant of it; I am aware that
some tractors do sell in black market
and the charge of th2 hon. Member is
right. But, by and large, the tractors
that are received from different
countries are distributed as per the
instructiong of th2 Ministry of Food
and Agriculture through the S.T.C. on
the basig of ‘first come first served’.
We are also hoping to import more to
satisfy the ever-growing demand for
tractors in this country.
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Shri P. C. Borooah: There is a great
demand for tractors imported from
the U.S.S.R. The hon. Minister was
just mentioning some figures in this
regard, which I could not follow. I
would like to know how many trac-
tors were imported in 1965 from the
U.S.SR. May I also know the total
number of tractors brought from the
U.S.SR. dquring the Third Five Year
Plan and how many of them are lying
idle for lack of proper servicing and
also spare parts? May I know whe-
ther before importing more tractors
from the U.S.S.R., Government are
going to provide better facilities for
servicing and also spare parts?

Shri Manubhai Shah: 1 do not carry
the dictionaries in regard to all the
figures for all the years and all the
countries. If the hon. Member wants
to know the number imported from
the U.S.S.R.,, he may table a separate
question,

But what I can say is that not &
single tractor, to our knowledge, is
lying either with the S.T.C. or in the
depots. On the contrary, there is a
clamour for them, and even before we

- distribute them, there is a demand

which is almost twice what is avail-
able.

Shri P. C. Borooah: They are lying
idle in the field.

Shri S. Kandappan: What facilities
have been glven for servicing?
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Mr. Speaker: Next question.

Shri Raghunath Singh: It is a very
important question. Some more sup-
plementary questions should be al-
lowed.

Shri Tyagi: Only three supple-
mentary questions have been allowed.

Mr. Speaker: I have passed on to
the next question.
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Review of Control on Essentis}
Commodities

+
*273. Shri Harish Chandra Mathur:
Shrimati Renuka Ray:

Will the Minister of Commerce be
pleased to state:

(a) whether any review of the zon-
tro] on essential commodities has been
made particularly on edible oils; and

(b) if 'so, the conclusions arrived
at and the steps proposed to be takenm
to improve the situation?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A state-
ment is laid on the Table of the Hous>.
[Placed in Library. See No. LT-
6672/66]. .

Shri Harish Chandra Mathur: May I
know what the hon. Minister’s own
information is regarding availability
and prices, particularly of edible cils
and drugs and medicines in different
parts of the country, and whether he
agrees that the availability is poor and
difficult and the prices are too high
and are much more than the control-
led prices, and if so, what improve-
ment we can expect in the next few
months?

Shri Manubhai Shah: I expect con-
siderable improvement because the
kharif crop is reported to be goad.
The oilseeds production is likely to be
normal and the effect of it in the
Bombay, Madras and Calcutta markets
is already béing felt. But it is true,
as the hon. Member says, that the oil
prices have gone up not only after «le-
valuation but even before devaluation.

Shri Harish Chandra Mathur: I
have not mentioned anything about
devaluation at all,

Shri Manubhai Shah: I am bring-
ing the whole issue before the House
because the House is always interested
in both sides of the picture. We
have imported sunflower oil from th2
Soviet Union, and we have imvorted
soyabean oil from the U.S.A. and s~me
other ofl from the West European
countries.
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Shri Harish Chandra Mathur: The
hon. Minister has ignored drugs com-
pletely, and has confined himself only
to edible oils.

Shri Manubhai Shah: As far as
drugs are concerned, we have brought
in a rigid price control on drugs. All
have been asked to adhere to the prices
fixed in 1963, not the prices prevailing
now but the prices fixed in 1963. Both
the retail and the wholesale prices
will be printed on the cartons.

Shri Tyagi: And the
will do the trick!

super bazar

Shri Harish Chandra Mathur: May
I know whether Government have any
programme to have a complete list of
the basic essentials of consumption
and see that at least these essential
items are given top priority of pro-
duction and that they are available to
the common citizen?

Shri Manubhai Shah: Yes, that is
the line on which we are working
that the basic éssentials of life must
be produced adequately ang should be
made available at reasonable prices to
the people. In regard to foodgrains,
pulses and other things, the position is
fairly satisfactory. S is the case with
kerosene, drugs and medicines. Sugar
is being sold at controlleq prices.
Cotton textiles of mass consumption
and popular varieties are already con-
trolled and distributed at controlled
prices. But this does not make the
whole picture. There are many other
items which we in view and which we
are going into to see that the produc-
tion is enlarged and also satisfactory
distribution at controlled prices takes
places.

Shrimati Renuka Ray: From the
Minister's reply, it seems that they
are depending entirely for their suc-
cess on the new harvest.

Shri Manobhai Shah: Ag far as oil
is concerned.

Shrimati Renuka Ray: And food-
grains too, I presume. He has men-
#loned that the Foodgrains Policy
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Committee is still reviewing the
matter of procurement and distribu-
tion of foodgrains, Whep is this Com-
mittee going to submit its report and
when are Government going to take a
decision in view of the fact that
prices, whether devaluation or not,
are going steadily upwards?

Shri Manubhai Shah: The Gadgil
Committee is expected to submit its
report very soon. I may also say that
as far as foodgrains are concerned,
there are separate questions tabled on
that to the Food and Agriculture
Minister. That may be the proper
occasion to deal with that because he
will be able to give the whole picture.

Shri S. Kandappan: In spite of the
tall claim made by the Commerce
Minister that prices of edible oils are
not very high and despite the fact
that they are importing soyabean and
other oils from foreign countries, the
fact is that prices are soaring high.
In this context, what is the justifica-
tion for allowing the Gujarat State,
which is a surplus State as far as
edible oils are concerned, to ban the
movement of oil to other States?
Also, because of the prospective possi-
bilities of export of this commodity to
foreign countries, have Government
taken any steps to raise the produc-
tion considerably by giving incentives
to the farmers for the same.

Shri Manubhai Shah: There are
too many questiong involveq in one.

Mr. Speaker: He need answer only
one,

Shri ‘Manubhai Shah: As regards
the Gujarat Government putting a
ban on the movement of oil, so far as
the essential edible items are con-
cerned, the genheral policy in the last
two years has been that to meet the
unprecedented situation created by
drought, every State Government was
given power under the Essential Com-
modities Act to restrict the movement
of gram, pulses, wheat, rice and edi-
ble oils to suit local conditions. Other
State Governments have done the
same in regard to gram, wheat, rice
and so on as the Gujarat Government
have done in regard to oils.
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Shri S. Kandappan: My question
has not been answered.

Mr. Speaker: It contains so many
questions.

Shri S. Kandappan: Specifically I
wanted to know this. It is a fact
that only groundnut oil is considered
suitable for vanaspati manufacture.
Imported oil is not being wused for
that purpose.

Shri Manubhai Shah: No, no; it is
used only for vanaspati.

Shri 8. Kandappan: Previously, we
used to export groundnut and oil to
fcreign countries. But due to short-
age in the country, we have not been
.able to do so at present. So to me
it looks that this action of the Gujarat
‘Government dampens the spirit of the
farmers there. So why not lift the
ban on movement of 0il?

Mr. Speaker: It is a suggestion.

Shri Manubhai Shah: You asked me
to answer only one question; other-
wise, I would have covered elaborare-
1y the whole thing. The matter is
simple. We were exporting many
things, but with the local demand,
particularly for essential items, rsing,
we have had to restrict it.....

Mr. Speaker: If he has answered

one supplementary question, I am
satisfied.
Shrimati Ramdulari Sinha: Is it a

fact that due to paucity of oilseeds,
mills belonging to the oilmen’s cu-
operative societies in the country are
remaining idle for a 'ong time now?
If so, what steps are being taken to
provide adequate raw materials to
such societies?

Shri Manubhai Shah: I do not fol-
dow. Which societies?

Shrimati Ramdulari Sinha; Oil-
men’s co-operative societies through-
out the country.

Shri Manuhhai Shahi Throughout
rf.he counrty all cooperatives are buy-
ing the groundnut and the availahle
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seeds as anybody else. No com-
plaint has come to us on that account.

Shri Indrajit Gupta: So long as the
actual wholesale stocks of these essen-
tial commodities, particularly edible
oils and kerosene oil, are in the hands
of private dealers, and the Gu.ern-
ment itself has not actual physical
control over the stocks,—incidenialiy,
according to the question he shou'd
reply what is the review made and
what are the conclusions arrived at,
but that reply is not in the statement
—does he feel that these contro! orders
are adequate to guard against the
activities of unscrupulous traders who
are the people actually contrulling
the stocks?

Shri Manubhai Shah: All aspects of
pricing cannot be answered in cne
question for obvious reasons. Powers
under the Essential Commoditie; Act
are quite adequate. They have been
fully delegated to the State Govern-
ments. Regarding oil and acquisition
of stocks, I know of three Gove n-
ments who have acquired stocke and
are distributing oil through fair price
shops. It is entirely for the State
Government and the local Assen:kly
and others to discuss the local ques-
tinns. I can here be askedi abou! na-
tional policies and national quesions,
and if the hon. Member draws my
attention to a particular deficit in a
particular area, I am prepared to take
up that matter also.

Shri Shivaji Rao S. Deshmnkh:
Lately there has been an alarming
decrease in the acreage under ginund-

. nut, and on the basis of studies ccn-

ducted by the Magketing Adviser t3
the Government of India, ff-scasnnal
variations in the price of ground-ut
are as much as 700 per cent. May I
know what the Governme:at proposes
to do to meet the situation?

Shri Manubhai Shah: 1T do not agres
with any of the assumptions. The
groundnut acreage is not being dowm,
it has been going up, production of
grocundnut has been going up: only
last year it fell due to drought.
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Shri Shivaji Rao 8. Deshmukh:
This was published only last vear by
the Marketing Adviser,

Shri N. Dandeker: In regard to the
non-agricultural essential commodi-
ties how does the Minister propose to
resolve the conflict between price con-

trol on the one hand and the need to:

increase production on the other?

Shri Manubhai Shah: We are for a
fair price to be given to the producers
to keep the balance as pointed out by
the hon. Member. Regarding manu-
factured articles, we are not for fleec~
ing industry to such an extent that
the normal turnover profit which
should be given to every enterprise
should be denied to them. That s the
basis of the textile control, drug ecn-
tro], cycle tyre 'and tube control; in
any control that we bring in future,
the consumer’s interest is paramount,
but the industry’s interest is not to be
averlooked.

fhrimati Vimala Deshmukh: A
short while ago he told the House
that sunflower oil and soyabeen oil
was imported. Will the Minister be
pleased to state how much the quan-
titv is, and what is the method of dis-
tribution, and how much less the
price will be per kilo?

Shri Manubhai Shah: 150,000 tons of
soyabeen oil has been imported and
given entirely to the vanaspati indus-
try of India. It is not correct, as the
other hon. Member said that imported
oil is not used by the vanaspati indus-
try. Eighty per cent of the 10,000
tons of sunflower oil that come from
the Soviet Union will go to the vanas-

pati industry and 2,000 tons to re-
tailers. *
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Late running of Trains

+
»374. Shri H. C. Linga Reddy:
Shri P, R. Chakraverti:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:

Wil! the Minister of Railways -be
pleased to state:

(a) whether it is a fact that there
is an increase in the number of trains
running late;

(b) if so, the reasons therefor; and
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(c) the steps taken to avert the
late arrival of trains and in making
them punctual with a view to help-
ing the travelling public?

The Minister of State in the Minis-
try of Railwayg (Dr, Ram Subhag
Singh): (a) From the analysis of the
running of passenger carrying trains
on all the Railways during the period
July 1965 to June, 1966, it has been
revea'ed that the punctuality is almost
steady during this period as compar-
ed to corresponding period of previ-
ous year—showing a glight im - ove-
ment and drop on B.G. and M. ¥. res-
pectively.

(b) Severe drought condtions,
breaches, and floods, civil disturban-
ces and Bandh on account of border
dispute, food agitation, etc.,, increas-
ed incidence of alarm chain puiling,
emergent movss, failure of communi-
cation, theft of signalling and inter-
locking equipments, accidents are the
main causes affecting the punctuality.

(¢) Institution of punctuality drive
and close watch at all 'evels on the
running of passenger carrying trains.

shri H. C. Linga Reddy: Are the
Government aware that in the south-
ern zone there is more delay than in
the other zones?

Dr. Ram Subhag Singh: That is
true because as I gaid, due to distur-
bance, particularly on Mysore-Maha-
rashtra border, there is delay....
(Interruptions).

Shri H. C. Linga Reddy: Do not the
Government consider that if new en-
gines and diesel engines are put in,
the delay can be avoided and trains
could be made to run in time? *

Dr. Ram Subhag Singh: Wherever
the situation demands, new engines
are placed.
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Shri S. C. Samanta; Is it not a fact
that in order to avoid late running
of trains, the time table committee
generally allots more time than is
necessary for running a train and if

so, what arrangements are going to
be made for local trains especialiy?

Dr. Ram Subhag Singh: As you
know, the time-table committee do
make adjustments and the recent ad-
justments that have been made are
that most of the mail trains have been
expedited.
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Shri Oza: Is the Minister aware
that the suburban trains on the Cen-
tral Railway in Bombay are runn.ng
regularly irregularly and that the ad-
ministration has definitely deteriorat-
ed, causing a lot of irritation to the
travellers there?

Dr. Ram Subhag Singh: Yes, Sir. It
is true that on the Central Railway
this is causing some trouble, but we
are trying to improve the situation.

Shri Sezhiyan: Which railway is
.exempt from late running? He says
there is late-running on the Central
‘Railway also,

Mr. Speaker: Shri
“Yashpal Singh:

Order, order.
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Shri R. S. Pandey: May I know

whether the Railway Minister is
thinking of adopting some definite
measures to the effect that if any
traing are running late, then they

should refund some portion of the
train-fare? :

Dr. Ram Subhag Singh: Thig is an
information,
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Shri Tridib Kumar Chaudhuri: Has
it come to the notice of the -Minister
that in the Eastern Railway recently
late-running has increased due to the
operation of rice smugglers, -and is he
satisfied that the State Government is
co-operating fully in preventing the
rice-smugglers from using the rail-
ways as the main channel of their
operations, and are they- satisfied that
everything is being done also by the
railway administration, particularly
in the Eastern Railway, to .see that
this does not happen?

Dr. Ram Subhag Singh: We are not
satisfied with the position because
traing are generally delayed whenever
there is trouble, and this. smuggling
trouble is there. I am not in a posi-
tion to -state that whatever needs to
be done is being done,- because if it
is being done it is not possible to
delay the train, But we are trying to
do everything possible.
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Manufacture of Machine Tools

+
*2%5. Shri Liladhar Kotoki:
Shri N. R, Laskar:
Shri R. Barua:

Will the Minister of . Industry  be
pleased to state:

(a) whether - Government have
given any incentive -to- machine tool
manufacturers o minimize the depen-

dence on foreign assistance and know-.

how for the industry;
1168 (Ai) LS—2.
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(b) how far Government have been
successful - in.  inculcating this
“Swadeshi Spirit” in the minds of the
manufacturers; and

(c) the steps Government propose
to take to make the Industry self-
sufficient and self-reliant?

The Minister of State in the Minis-
try of Industry ' (Shri Bibudhendra
Misra): - (a) No, ‘Sir.

(b) The necessity for reducing the
dependence on foreign assistance and
know-how has been stressed and this
principle hag been the: guiding factor
in examining new proposals. The
initial reaction of the manufacturers
has been satisfactory.

(c)''This is a long range process and
depends upon the development of in-
digemous capacity for technical design.
It is hoped that the establishment of
Research Institutes like the Central
Mechine Tool Institute, Bangalore and
the Central Mechanical® Engineering
Research Institute, Durgapur and the
industry’s own efforts will 'make the
machine tool industry self-sufficient
and self-reliant in the not too distant
future.

Shri Liladhar Kotoki: May I know
whether the' Minister is aware that
even in those cases where the indige-
nous know-how is developed and'is
available in this country, the Govern-
ment sanctions or grants licences for
the. import of foreign knowhow and
assistance and, if so, why?

The Minister of -Industry (Shri D.

Sanjivayya): fTf the - know-how is
available with one of these two
institutions, namely, the: Centra!

Machine Tool Institute, Bangalore and
the Central Mechanical Engineering
Research Institute, Durgapur, we do
not allow any foreign collaboration,
but supposing' the know-how is avail-
able with some private firm and that
firm is not willinig to part with the
know-how, in that case we have to
allow collaboration.

Shri Liladhar Kotoki: May I know
whether the.Government have taken
steps-to give the necessary facilities
for national laboratories to.. develop

o4
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and improve the quality of the indige-
nous know-how they have developed?

Shri D, Sanjivayya: Yes, Sir,

Shri N. R. Laskar: May 1 know
whether Government is aware of the
fact that there are certain States
where this industry has not been
developed at all; if so, whether there
is any proposal with the Government
to help and create this industry in
those States, particularly in the State
of Assam?

Shri D, Sanjivayya: I quite agree
with the hon. Member that there are
some States where this industry has
not developed, and more so the State
of Assam. We will certaily take steps
to remove this regional imbalance.

Shri Sham Lal Saraf: May I know
what steps have been taken in order
to make the country near self-suffi-
cient in the matter of technical desig-
ning, drawing etc., of which there is
so much necessity in the country?

Shri D. Sanjivayya: These two ins-
titutions have their objectives like
research, designing, development and
standardisation of prototypes, studying
the behaviour of machine tools and
elements etc. So, many things are
being done in this connection.

Railway Accidents

+

*276. Shri P. C. Borooah:
Shri Krishnapal Singh:
Shri Daljit iSngh:
Shrimati Savitri Nigam:
shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri R. S. Pandey:
Shri Bibhuti Mishra:
Shri Ram Sewak Yadav:
Shri Gulshan:
Shri S, N. Chaturvedi:
Shri S. M. Banerjee:
Shri Onkar Lal Berwa:
Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri A. N. Vidyalankar:
Shri Basumatari:
Shri Kishen Pattnayak:
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Shri Madhu: Limaye:

Dr. Ram Manohar Lohia:
Shri Baswant:

Shri Vishwa Nath Pandey:
Dr. P, Srinivasan:

Shri Warior:

Shri Sivamurthi Swamy:
Shri Shree Narayan Das:
Shri Hari Vishnu Kamath:
Shri P. Venkatasubbaiah:
Shrimati Ramdulari Sinhas
Dr. Mahadeva Prasad:
Shrimati Jyotsna Chanda:
Shri Basappa:

Shri H. C. Linga Reddy:
Shri Brij Basi Lal:

Shri M. R. Krishna:

Shri M. L. Jadhav:

Shri M. K. Kumaran:
Shrimati Renuka Ray:
Shri Jashvant Mehta:
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2780

Will the Minister of Railways be
pleased to state:

(a) the number of Railway acci-
dents during 1964-65. 1965-66 and
1966-67 so far, zone-wise;

(b) the number and percentage of
those accidents which occurred owing
to human failures or were caused by
sabotage or due to failure of equip-
ment/machinery;

(c) the loss of life and property
during these periods separately; and

(d) how far the recommendations
of the Railway Accidents Inquiry
Commission have been implemented
in order to minimise the accidents
(year-wise progress)?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-
6673/66].

(¢) Loss of life ag a result of train
accidents during 1964-65, 1965-66 and
1966-67 (April, 66 to June, 66) was
240, 123 and 233 respectively.

The cost of damage to Railway pro-
perty was estimated at approximate-
ly. Rs. 71,00,100/- during 1964-85
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Rs. 84,85,600 during 1965-66 and
Rs. 38,33,700 during 1966-67 (April, 66
to June, 66),

(d) Majority of the recommenda-
tions of Railways Accidents Com-
mittee—1962 have since been imple-
mented. Vigorous action is being
taken for expeditious implementation
of the remaining recommendations.

Ags many of the recommendations
are long term ones involving conti-
nuous implementation, no attempt to
classify the implementation year-wise
has been made, as such a classification
would be misleading.

Shkri P. C, Borooah: May I know
whether in view of the increasing
number of railway accidents caused
by sabotage, particularly in ‘he
North-east Frontier Railway, Govern-
ment have taken any special measures
to prevent this sort of accidents; if
so, the details thereof?

Dr. Ram Subhag Singh: Yes, Sir.
When Lumding-Dipu explosions
occurred, a day after Diphu explosion
a special measure was taken and that
measure has proved suitable in regard
to controlling the situation because

after that, by implementing that
‘measure, quite a number of cases
were detected, which could have

caused even bigger explosions.

Shri P. C. Borooah: May I know
whether it is a fact that the Confe-
rence of Railway Officials convened
by the Railway Minister in June this
year noted that the increasing num-
ber of accidents is partly attributed
to the fact that there is negligence
on the part of the railway personnel,
resulting in loss of life to the public?
What ‘'is the reaction of the Govern-
ment to that?

Dr. Ram Subhag Singh: We dis-
cussed all those problems, There are
several causes for accidents, In some
cases, the railwaymen are at fault.
That question was also discussed.

Shri Krishnapal Singh: Since the
number of accidents due to the failure
on the part of the railway staff in

SRAVANA 14, 1888 (SAKA)

Oral Answers 2782
performing their dquties satisfactorily
is very large, I would like to know if
it is due to lack of supervision? Do
the hon, Minister and the higher
officers of the Railway Ministry travel
by rail or by air or by road?

Dr. Ram Subhag Singh: Even now
rail travel is much safer, compar-
tively. You can compare it with any
other mode of transport. As I said
earlier, it is true that during the
period April to June there have been
some very deplorable accidents and
explosions. Still, I feel the figures are
worth comparing with those of the
earlier years. Because of improve-
ments in technology the number of
staff failures has come down.

oft gereite fag : & ST AT
g WIET grewl F o T §, agr Ay
g afad &, fade <=t /7 gfad
§ 3 W I IO & | g AT Y
aufear & st § ST a9g ¥ -
argw & fefefam ww Sar o1 @ 3,
T a9g ¥ gredl ¥ T gar ¥ 0
o ==t %7 gfaaei & s w1 §
3 T Qg A AT
7 qg WY FTROU E 7

o T g fag : FF aFaT 2
Tt fedd & qar smad |

Shrimati Savitri Nigam: In spite of
the very clear recommendation of the
Accidents Committee that the out-
moded equipments must be changed
and that the unmanned gates should
be mannel as soon as possible, in the
Central Railways between Banda and
Kanpur only outmoded equipments
are being used so much so that the
distance of 80 miles is being coverea
by 8 or 9 hours and every day the
train is stopped for mending. If the
hon, Minister is aware of this, what
action is he going to take to rectify
the position? '

Dr, Ram Subhag Singh: We are
glad that Banda features in this
House occasionally We shall attend to
that.
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T srfeR ¥ fr shracdie @i i #
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gHeAd & IHY qEAT T A7 WY
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2o Ta gun fag : 37 w1 fEx
24 ¢, AR AT AT FT A Q@ T A
&) gaar &, T9¥ &7 7N 7 faar @
S

g |

Shri S. C. Samanta: The statement
says that the largest number of acci-
dents was due to failure of railway
staff. May I know whether any steps
in the form of giving additional
training to the staff have been
thought of?

Dr. Ram Subhag Singh: Yes, Sir.
We are vigorously pursuing the im-
plementation of the recommendations
of the Railway Accidents Committee.
In pursuance of that, safety classes
have been opened virtually in all the
railways and quite a number of rail-
way staff have got training.

A AETC R A@AT 2 e, F
AT TR {5 X F g e F FTT
Y A AR A §, I QAR
Y T 3T W w5 far amr
afem Sy Sfasr &1 @mEw @
gyt | gafay, s o, & wgar g
o A gars FE™ Fig § 9 TR
xar 2, AT v 2, SHY ag ¥
Y WY IHT THC FT HVE JOTAT AT
£ sy, aifE gae fate @ a% ?
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(w) afz g, @Y 9% ¥ F10
¥ ook

() 7 fwerd & =z famior
qog @ #< fear 27

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C,
Sethi): (a) and (b). No, Sir, it is
however a fact that during the last
month Bhilai Steel Plant authorities
issued notices to 19 Construction En-
gineers whose contract had expired in
Deceniber, 1965, as the Construction
work relating to Bhilai's expansion
Project was tapering off.

(c) No, Sir.

srag: ag fawrg 1 g
FTE@MAT A {5 7A=BT I9 @I 4T F@r
frgdRaie AR feawed g9 7%
B 7€ ¥ WK 9T X IgE T g
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. ¥ wfe 3= woet it fif aem 92T

@Y e 3Ed ord A T &=
9 1 afeede ar AfeT g wgr T
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Whether the rail manufacturing
plant at Bhilai is closed,
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IR AT 9¢ I & fF @ e
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g F7 faar § s ag @ dtwe §
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Shri Sezhiyan: The Minister said
"that certain persons had to be re-
trenched. As per the appointment
order, they were given to understand
that there was a contract which was
‘.likely to be renewed -and put on a
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permanent basis, and also that they
would be allowed to work throughout
India. In that case I want to know
how this retrenchment notice came to
be issued on the "14th July and re-
trenchment took place from 15th July.
Was any time allowed to absorb them
cn some other posts, especially for the
senior officers who were working
there for ten or fifteen years?

"Shri P, C. Sethi: As far as the
staff who were working on the ‘on-
struction are concerned, they were on
a contract basis.

‘Shri Sezhiyan: Was any indication
given to them ‘previously that they
would be retrenched? They cannot
be retrenched all of a sudden. I want
to" know whether any indication was
given to them that ‘their services
would not be required.

Shri P. C. Sethi: They have been
given three months’ pay.

‘Shri Sezhiyan: We do not want
about pay. Was any indication given
to those 19 persons who were Te-
trenched ‘that their services would
not be required?

Shri'P. C. Sethi: As soon as the
work came to a completion, their
services would not be required. The
contract with the engineers was going
to expire on the 31st December, 1965
and this fact’ was known to them.

Shri Sezhiyan: My question is
whether ‘it was intimated to them or
whether any indication was given that
their services wou'd not be required
after a certain date.

‘Mr. Speaker: He wants to know
whether any indication was given to
them or not.

shri T. N. Singh: After the termi-
nation of the contract period, 't was
generally known that their services
would not be required. Some people
approached me also with regard o
continuance because they knew that
after the expiry-of ‘that period, their
services would be terminated. T}!e
notice was already "there to all of
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.them that their services would be
only for construtcion period. In" any
case, they were continued as far as
possible. ~ In ‘the meantime, ‘we had
" been trying to find jobs for those
‘ people, Even now, there is scope and
there are occasions when they may
probably get jobs. Beyond that,
nothing more can be done.

Shri N. Sreekantan Nair: May 1
know from the hon. Minister whether
last year these people wanted ‘he
Bhilai Steel Plant authorities to for-
ward their applications to the Bokaro
Steel Plant and they were informed
in writing that their services would
not be terminated and that they would
be allowed to continue in service and
if so, whether this rétrencliment all
of a sudden is not a breath of promise
on the part of the Government which
is controlling several steel =mlls in
this country and which would ulti-
mately require the services of these
people?

Shri T. N. 8ingh; So far as I know,
1 was shown a letter which claimed
to havé given that assurance. I saw
that letter. There is no such compul-
sory assurance or obligatory assurance
or a definite assurance that they will
be given any jobs.

As far as their employment in
Bokaro is concerned, the Managing
Director of Bokaro wag asked to visit
that factory itself—Bhi'ai—and <elect
as many people from there as he
could.

Shri N, Sreekantan Nair: My ques-
tion was whether their applications
were forwarded because the Manag-
ing Director of the Bokaro Steel Plant
could only interview those people who
had sent their applications. My com-
plaint is that these people’s applica-
tions were 'not sent on the ground—
and they were given this in writing—
that they will not be retrenched.  Be-
cause their applications were not sent,
they were not interviewed.

 Shri T."N.” Singh: * There is nothing
like that in writing. If the hon. Mem-
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ber can produce any proof, I can look
into it. As regards employment in
Bokaro, the Managing Director was
asked to wvisit Bhflai and select as
many people from there as possible
and he did go.

Shri Indrajit Gupta: In view of the
fact that these engineers have been
retrenched not due to any fault of
their own but because the construc-
tion work was tapered off, and since
the three existing steel plants under
the HSL constitute an existing sort
of pool where engineers are avai'able,
may I know what difficulty the hon.
Minister or the HSL feels in recom-
mending the services of these quali-
fied and experienced engineers for
‘absorption in Bokaro where any num-
ber of engineers will be required in
any case for construction?

Shri T. N. Singh: We are not carry-

ing on much of departmental work
at Bokaro....

Shri Sezhiyan: Why?

Shri Indrajit Gupta: They were

working under contract in Bhilai also,
and not departmentally.

Shri T. N. Singh: Because the con-
struction is not done departmentally
“there, we have not got large number
of engineers required at Bokaro; the
work is being done by others and not
by the department,

Shri A. K. Gopalan: Did the Bokaro
team visit Bhilai and interview these
*ngineers, and if so, were these 19
ergineers who were retrenched inter-
viewed by them and offered any ap-
pointment at Bokaro and if not, will
Government see that that is done?

Shri T. N. Singh: I cannot answer
that particular question as to whether
they interviewed these 19 engineers
or not. I shall have to check up and
then say.

Shri Tridib Kumar Chaudhuri: What
‘preévents the Government which con-

“trols all these ‘steel mills and which
has in view the construction of a huge
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mill at Bokaro, from having a kind
of poo] of their own consisting of all
engineers and all kinds of trained
personnel? It is not that we have
anything like a surplus of trained per-
sonnel, What prevents them from
forming a pool and getting these
people employed there and utilising
their services in a planned way? May
I know why Government have not
formed such a pool and why they are
delaying the matter?

Shri T. N. Singh: The poo! idea
may be looked into, but so far as I
see things, I have got great hesitation
in doing construction work as a public
sector construction work or as a
public sector programme, because
this is a fluctuating type of work and
it varies, tapers off and increases and
so on all over the country. I am -ay-
ing that this is the position as a whole.
It is . not continuous work. There
a2re certain peak periods when con-
struction work is at its peak; then it
tapers off. In the private sector, it is
possible to adjust the personnel accord-
ingly, but it is very difficult to do that
in the public sector. This is one of
the reasons why I am very seriously
considering whether we should extend
our responsibilities in this matter.

Shri S. Kandappan; On a similar
‘occasion, a few months back, when a
question was put about the retrench-
ment in the Neyveli Lignite Corpo-
ration, the hon. Minister had said on
the floor of this House that Govern-
ment were considering the creation of
a pool to absorb the surplus engineers
and other staff so that people may be
drawn from that pool for the exigen-
cies of public sector construction
work, We find that even after a lapse
of six months, the hon. Minister is
giving us the same reply. I do not
ki.w what has happened to that
consideration. I would like to know
whether Government are entitled ‘o
mmislead the House as they like,

Shri T. N. Singh: I do not know
that; I was not the Minister at that
time; I shall, however, certain'y get
4t examined.
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Mr. Speaker: He might look into
it and see whether such a thing was
said.

Shri T. N, Singh:
look into it.

Shri S. Kandappan: ' What was the
reply to my question?
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I shall certainly

Mr. Speaker: I have asked him
to look into it. ° '

Shri Umanath: The hon. Minister
has said that they will not be absorbed
in Bokaro because much of the work
is going to be given on contract. Even
if the work is given on contract, the
project authorities will have to employ
their own civil engineers. About 200
engineers have been employed in
Bhilai to supervise the contract work,
which is for about Rs. 10 crores. About
Rs, 50 crores worth of contract work

is going to be given in Bokaro; so,
they will need a larger number of
civil engineers wunder the prcject

authorities. I want to know whether
the hon. Minister has considered his
question or will consider this question
and propcse these 19 engineers for
Bokaro since they are civil engineers?

Shri T. N. Singh: We have alieady
got the engineering personnel for this
purpose. As the hon. Member knows,
the Hindustan Construction Ltd. has
got a certain minimum number and
they go on increasing the number ~s
and when the need arises. But today
they are carrying on the work with
the number that they have, and they
do not need any more; that is what I
am told.

Shri Dinen Bhattacharya: Is it a
fact that besides these engineers, a
large number of skil'led and unskilled
personne] are being retrenched from
the Bhilai steel project, whereas ca
the other hand the same Bhilai steel
plant is recruting new_ hands? [ do
not know on what basis these retrench-
ed hands are not getting a ehance “ue
to which there has been continuous
agitation among the employees of the
Bhilai steel plant.
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Shri T, N. Singh: Employment and
people going out is a continuous pro-
cess in every factory. I cannot ay
what categories are retrenched nd
what categories taken in. TUnless I
know the details, I cannot answer the
question.

Shri Dinen Bhattacharya: I have
said that many skilled, semi-skilled
and unskilled workers are being
retrenched.

Shri T. N. Singh: I will Yook ‘nto it.

= TR A% JET 19 oA
o gURETEI ar gak ;v fagw sk
FUA A FY Sy g § X ST
gt § f ) st #7 AaR v
qr ? IR ST FAATY T ¥ AT T
T IR I wafg ¥ fgaw @
frrer mar & 7 afy gar adY § at |t
IAF! AT & § wieT war g 7 s
TE FT & fF 378 9 W ¥ gy ay
fawrer faar war &fFa O 9q ¥ I
9 fear o ?

mfﬂoﬂofﬂ’g:ﬁm AT
= far o § 1 e wFigEe
2 T | I qIE AN aWTS TS |
IG FHEN q QT IF 1T AL AT
3G IAF AT YW T FEOAT
O A JGT | ST FER @A & QAT
HHET g1 A AZ GAT |

st T/ Raw ET : g AT N
G AT 1 g JArHT A Ag Wiy 9
AT HaN g€ 91 fF | I q|@v *wy
Tafg ! e ¥ @ I BRI AT E ?
1 g &g ¢ fF 9 gUu A A
Bier @ § A} A FRfAEl #t |
forar s &, ST ST A AT S R 7
Mr, Speaker; Whether the lergth

of service that one has put in is con-
sidered in this connection.

Shri T, N. Singh: I have already
said that in the case of these people
their contract had terminated. We
have to consider what is the require-
ment of personnel for the minimum
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work we need to execute. There was
no question of last-come-first-to go.

=t QUATE qrEw ¢ T QY QI
g ?

Some hon. Members: Why not.

Shri T. N. Singh: There were a
number of people who were employ-
ed on contract and their contracct had
expired. A committee was appointed
to look into the matter and see what
was the requirement of personnel
according to the work on hand, This
procedure was adopted.

e WG ¢ QT oY ¥ AW
Fg1 f5 @ fegwow @ @9 @@
gar | ag faogw % wex &1 WX
UE R dEd F% AT QEEW
Tfefaw o 9% § 1| F7 g0 wieg
e fear gt fs wE Nfew A
T W@T & | AT ZAAT d9G FEHT [T
wrE |

steagmt: AW A g g & Ak
DT T T T JA g qET T0EY
fr 5@ foew & WAt W faeT AW
T ERT |

FETH WERY : I fAw s &
T #X @ 9t fF & o e
o Nfefew & g7 AT wlag
frar 5 ag o Nfeq [T o1 @
T 1 adY awg § v R @ swE T
FasTR |

Shri P. K. Deo: What was the rea-
son for the departure from the pur-
sude policy in regard to the construc-
tion programme concerning Bokaro on
account of which the work was en-
trusted to contractors instead of being
executed departmentally? Is it due to
the fact that this is the pre-election
year?

Shri T. N. Singh: This is an old
decision. I have also looked into
the matter. After experience of things
here, I can say that it may not be the
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correct thing for the public sector to
take ‘on reSponsibility ‘of ‘this nature
where the work involved is of a fluc-
tuating character.

Mr. Speaker: Call attention notice—
-Shri Kashi -Ram Gupta. Ordinarily no
Short Notice Question should take
raore than 10 minutes.

Shri Hari Vishnu Kamath: Ordi-
narily, we agree,

Mr. Speaker: That is what I said.

Shri Sezhiyan: Even with this
time, taken, so many things have not
been replied to by the Minister.

WRITTEN ANSWERS TO QUES-
TIONS

Pig Iron Complex

+277. Shrimati Renuka Ray: Will
the Minister of Iron and Steel be
tleased to-state: )

(a) whether it is a fact that a pig
iron complex is to be set up soon; and

(b) if so, the location and the broad
outlines thereof?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Decisions
regarding the setting up of a pig iron
complex will be taken after the
Fourth Five-Year programme for iron
and steel is finalised.

Report on Steel Controller’s Office

»278. Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Vishwa Nath Pandey:
Dr. Ram Manohar Lohia:
Dr, P. Srinavasan;
Shri Indrajit Gupta:
Shri Basappa:
Shri Kapur Singh:
Shri Buta Singh:
Shri Gulshan:
Shri Narasimha Reddy:
Shri Rajdeo Singh:
Shri Sinhasan Singh:
Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Khadilkar Commit-
‘tee has submitted its report on the
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organisation of the Steel Controlder’s
Office;

(b) if so,
thereof; and

the recommendations

(c) Government’s reactions thereto?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Yes, Sir.
The Committee has submitted part I
of its report dealing with production,
distribution and price of indigenous
steel. A summary of the recommen-
dations wi'l be found in Chapter VI
of the Report which has already been
placed on the Table of the House

during the last Session of the Parlia-
ment.

(c) Recommendations of the Com-
mittee -are under consideration of the
Gcevernment.,

Manufacture of Scooters

*279. Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Warior:

Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Yashpal Singh:

Shri H. C. Linga Reddy:
Shri P. R, Chakraverti:
Shri M. R. Krishna:

Shri Rajdeo Singh:

Shri Sinhasan Singh:

Will the Minister of Industry be
rleased to state:

(a) whether it is a fact that there
is an acute shortage of automobiles,
particularly of scooters in the coun-
try;

(b) if so, the number of new licences
issued for the manufacture of scooter:
during 1966-67 so far; and

(c) when such licences will start th:
rroduction?

The Minister of Industry (Shri D
Sanjivayya): (a) The demand fo
passenger cars and scooters is in ex-
cess of the present production.
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(b) So far no licences for the manu-
facture of scooters have been issued
during 1966-67.

(c) Does not arise.

Exports during the Fourth Plan

*280. Dr. L. M. Singhvi:
Shri Warior:
Shri P. C. Borooah:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to state:

(a) whether any targets have been
fixed for export earnings in the
Fourth Five Year Plan; and

(b) if so, the basis thereof and how
the target is proposed to be reached?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
export target and the detailed break-
up of Rs. 5,100 crores for the five years
of the Fourth Plan period continues.
It will take some more months for all
the measures which Government is
taking in the post-devaluation period
to stabilise and become effective.
Therefore, the Plannig Commission
and the Government propose to re-
view the export targets commodity-
wise and destination-wiserin detail and
in a comprehensive manner at the
beginning of next year so as to place
before the country realistic estimates
of exports during the remaining four
years of the Fourth Plan.

Price of Jute

*281. Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Indrajit Gupta:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have raised
the price of raw jute by about Rs. 14
a quintal;
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{b) if so, the reasons therafor;

(c) whether India imports a good
quantity of raw jute from Pakistan
and Thailand; and

(d) when India is likely to achieve
self-sufficiency in raw jute?.

The Deputy Minister in the Ministry.
of Commerce (Shri Shafi Qureshi): (a)
and (b). In order to encourage jute
cultivation, Government have on the
recommendation of the Agricultural
Prices Commission, raised the mini-
mum support price for jute from Rs.
80.38 per quintal to Rs. 93.77 per
quintal for the 1966-67 season.

(c) Yes, Sir, in view of successive.
short crops in India.

(d) By the end of the Fourth Plan
period.

Transfer of Railway Staff

*282. Shri Kolla Venkaiah:
Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether the question relating to
the periodical transfer of railway staff
has been examined with reference to
changes called for in the recent trans-
fer orders;

(b) if so, the result thereof; and

(c) if the reply to part (a) above be
in the negative when it will be exa-
mined?

The Minister of State in the Minis-
try of RailWay§ (Dr. Ram Subhag
Singh): (a) to (c). The question of
periodical transfer is under examina-
tion and a decision in the matter is.
expected to be- arrived at shortly.
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Electrification and Dieselisation of
Railways

+283. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Railways be
pleased to state:

(a) whether Government have
drawn up any 25 year programme for
the electrification and dieselisation of
the Indian Railways;

(b) whether they have also drawn
up a similar programme for the con-
version of metre gauge into broad
gauge; and

(c) if so, the total cost
programmes?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir; but the Railways’
long term plan aims at progressive
extension of diesel and electric trac-
tion to more and more sections of the
Railway net work. With this object
in view, indigenous capacity for pro-
duction of diesel and electric locomo-
tives has been established in the coun-
try. Selection of sections that are to
be dieselised or electrified is done only
‘on a five-year basis taking into ac-
count the resources likely to be avail-
ble and after a detailed study of the
_traffic rends as also the benefit arising
out of the replacement of steam trac-
tion.

of these

(b) No, Sir. Specific programmes are
formulated on a five-year Plan basis
concurrently with the drawing up of
the national Plan for development of
the economy as a whole.

(c) Does not arise. ’

De-licensing of Industries

*284. Shri Utiya:
Shri Madhu ‘Limaye:
Shri Yashpal Singh:
Shri Sidheshwar Prasad:
. Shri R. S. Pandey:
Shri P. C. Borooah:
Shri A, N, Vidyalankar:
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Shri H, C. Linga Reddy:
Shri Onkar Lal Berwa:

Will the Minister of Industry be
pleased to state:

(a) whether Government have re-
ceived report about the rapid expan-
sion of the capacity realised already
or capacity proposed to be commis-
sioned after the announcement of
de-licensing of certain industries by
Government; and

(b) if so, the 'main features thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The deci-
sion to exempt certain industries from
the licensing provisions of the Indus-
tries (Development and Regulation)
Act, 1951 was announced in respect
of some industries on the 13th May,
1966 and in respect of two other
industries on the 20th July, 1966. It
is, therefore, too early to assess how
far this measure has resulted in ex-
pansion of capacity in any of these
industries.

Fraar & wiwwt 1 fawtr agaer
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A & w97 wvy o faota T8
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Indigenous raw materials

*286. Shri Shree Narayan Das: Will
the Minister of Supply, Technical
Development and Materials Planning
be pleased to state:

(a) whether any assessment has
been made as to the extent to which
the efforts made in regard to the indi-
genous substitutes for raw 'materials
and components so far imported have
been effective; and

(b) if so, the result thereof?

The Minister of Supply, Technical
Development and Materials Planning
(Shri Raghuramaiah): (a) and (b).
Yes, Sir. As per a broad assessment
made of the likely results of the mea-
sures introduced towards substitution
of imported materials and components
by indigenous items, it is estimated
that there will be a foreign exchange
saving of about Rs. 35 crores per
annum, at current levels of produc-
tion.

India’s Share in Foreign Export Trade

*287. Shri Raghunath Singh:
Shri S, C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Commerce he
pleased to state:

(a) whether India’s share in fore-
ign export trade has decreased from
2 per cent in 1951 to less than 1 per
cent in 1965;

(b) if so, the reasons therefor; and
(c) the steps taken in this egard?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). In com-
paring the share of India’s. exports
with that of the other countries of
the world, it would not be appro-
priate to include the advanced and
highly developed and industrialised

countries which were and are under
specially favourable conditions of re-
covery and growth. Moreover, as
pointed out at the UNCTAD and
international conferences, the rich
industrialised countries have bgen in-
creasing the trade between them-
selves at the expense of the exports
of the developing countries. Speak-
ing purely arithmetically, it is true
that the share of India as of ail ather
developing countries in the gross
world trade in exports has sharply
declined as stated by the Hon’ble
Members. .

It may also be noted that 1951
was the year of the Korean War
boom in which world prices of pri-
mary products benefited very tempo-
rarily. Therefore that year cannot
be taken as a normal year in true
sense of the term. In fact, if we
compare with the year 1953-54 when
the exports were only Rs. 530 crores,
there has been an increase of nearly
60 per cent at Rs. 816 crores in 1964-
65 or Rs. 810 crores in 1965-66, while
in the same period the trade of many
other developing countries has zither
declined or has increased at a slower
rate. Statements containing some
illustrative figures for India and other
regions are attached. Laid on the
Table of the House.[Placed in Lib-
rary. See No. LT-6674166].

India’s exports are. however, fac-
ing many difficulties arising from the
varioug tariff and non-tariff *barriers
placed by the developed countries in
the way of the exports of our trad:-
tional manufactures and also offering
stiff competition to our non-tradition-
al items like machinery, light engi-
neering goods and steel. To main-
tain the growth of our exports, seve-
ral measures have been put through
by us in the form of overseas publi-
city, market surveys, quality control
and pre-shipment inspection, trade
agreements an so on. Steps are also
being taken simultaneously to in-
crease the production of agricultural
and plantation crops and for stepping
up the output of the industrial pro-
ducts, particularly since the expan--
sion of our export trade depends ulti--
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mately on the availability of surpluses
in the agricultural sector, and deve-
Jopments in the industrial sector as
well as improved competitive ability
in international markets.

1t is now well recognised that
*the developing countries have not ob-
tained their due share of the expand-
ing world trade. Constant efforts are
therefore being made at the interna-
tional level through bilateral or
multi-literal trade negotiations under
GATT as well as UNCTAD auspices
to induce the developed countries to
_remove the various tariff and non-
tariff barriers in the way of our
exports and persuade them to take
positive measures so that the world
pattern of trade may be altered so as
to be more in line with the needs of
‘the developing countries.
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Survey of Non-ferrous metals with
Foreign Collaboration .

*289. Dr, M. M. Das: _
Shri Indrajit Gupta;
Shrimati Renuka Barkataki:
Shri Sham Lal Saraf:
Shri Onkar Lal Berwa:

Will the Minister of Mines and
Metals be pleased to state: -

(a) whether Government have de-
cided to conduct a thorough survey
to find out the deposits of ores of
non-ferrous metals like Copper, Zinc
and Lead in the country;

(b) whether foreign assistance in
the form of funds and technical per-
sonnel has been found for such a
survey; .

(c) if so, which country has offered
the assistance in the matter; and

(d) the terms of agreement reached,
if any?

The Minister of Mines and Metals
(Shri S. K. 'Dey): (a) to (c). Govern-
ment of India have already taken a
decision to intensify the work of
mineral exploration . carried out by
Geologica]l Survey of India for loca-
tion, - investigation and proving of
non-ferrous metals viz. copper, lead
and zinc in selected mineralised zones.
To supplement the search carried out
by Geological Survey of India,
arrangements have been made to
carry out airborne surveys of pro-
mising areas with the assistance of
US. A1D. Government of U.S.A.
have agreed to give a loan of 35
million dollars to meet the foreign
exchanrge cost of these airborne sur-
veys and a loan agreement has been
signed. A programme of airborne
surveys is also under negotiation with
U.S.S.R. Negotiations have also been
initiated with East Germany in a
preliminary way for their coopera-
tion in conducting such surveys.

(d) As regards the survey being
carried out with U.S. A.ID. assistance,
it will be conducted by a U.S. Engi-
neering Firm who will be responsible



2809 Written Answers SRAVANA 14, 1888 (SAKA) Written Answers z810

both for aerial surveys and the
follow-up ground geological work and
diarond drilling. The loan carries
amn interest of 1% for the first 10
years and 24% thereafter, and is re-
payable within a period of 40 years
m 61 approximately equal instal-
ments, the first instalment being pay-
able 10 years after the first drawal
against the Joan.

Production of Trucks

*290. Shri S. M. Banerjee: Will
tbe Minister of Industry be pleased
1o refer to the reply given to Starred
‘Question No. 380 on the 4th March,
1966 and state:

(a) whether any progress has been
wmade to increase the capacity of
Truck production on the lines of light
«ommercial vehicles; and

(b) whether the question of setting
op of additional capacity for com-
mercial vehicles is proposed to be
taken up during the Fourth Five
Year Plan?

The Minister of Industry (Shri D.
Samjivayya): (a) and (b). There has
been no change in the position as
the Fourth Plan targets of demand
angd production of Commercial Vehi-
«les, including light commercial vehi-
cles, have not yet been finalised. The
question of setting up additional pro-
duction capacity for these vehicles
will be considered after the Fourth
Plan targets are decided.
Mamhandling of M.Ps. at Howrah
Btation

*291. Shri Yashpal Singh:
Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri D. C, Sharma:
Shri Krishnapal Singh:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri D. B. Raju: .
Dr. P. Srinivasan:
Shri Kajrolkar:
Shri Kapur Singh:
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Shri Buta Singh:

Shri P, R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Daljiy Singh:

Shrimati Renuka Barkataki:

Will the Minister of Railways be
pleased to state:

(a) whether he has seen the report
published in the ‘Times of India’
dated the 31st May, 1966 in which
failure of the authorities to provide
protection to a team of M.Ps. who
were travelling by train from Howrah
to Rourkela has been alleged;

(b) whether any enquiry has been
made in the matter; and

(c) if so, the result thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Yes, Sir,

(c) The findings of the Adminis-
trative Officers’ enquiry are as
follows:—

(i) Arrangements were made for
the journey of the Members
of Parliament in a special
First Class bogie for their
journey from Howrah to
Rourkela by 323 Up Express
on 25-5-66. Arrangements
were also made to look after
the comforts and the catering
needs of the Members of
Parliament. There was thus
no failure on the part of the
Railway authorities to look
after the Members of Parlia-
ment.

(ii) There was no evidence forth-
coming during the enquiry
that any brickbats were
thrown at the coach occupied
by the M.Ps, but it was
established that a section of
the crowd "banged on the
compartment windows of the
M.Ps’ bogie with fists and
umbrellas, which had caused
some damage to the window
glasg panes.
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(iii) No evidence was brought
out at the Enquiry to indi-
cate that there were attempts
made to burn the coach occu-
pied by the M.Ps.

(iv) From the evidence recorded
at the Enquiry it was brought
out that the Railway officials
present at Howrah station did
their utmost to carry out
their duties in spite of conse-
quent threats and intimida-
tion by the passengers who
caused the disturbances.

-

(v) Seeing the disturbances, two
Government Railway Police
armed escorts were arranged
by 323 Up Express by which
the Members of Parliament
travelled.

Machine Tool Institute, Bangalore

*292. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:

Will the Minister of Industry be
pleased to state:

(a) whether the Central Machine
Tool Institute, Bangalore has started
functioning; .

(b) if not, the reasons therefor; and

(c) whether any foreign expert has
already come to work in this Insti-
tute?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) Does not arise.
(c) Yes, Sir.
Electrification of S.E. Railway

*293. Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Railways be
pleased to state:

(a) the up-to-date progress in the
preliminary works for the electrifica-~
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tion of Howrah-Kharagpur section of
the S.E. Railway;

(b) when the remodelling of vari-
ous stations is expected to be com-
pleted;

(c) whether any new halt stations
are proposed to be opened on this
section;

(d) if so, the number and location
thereof; and

(e) the number of applications re-
ceived for opening halts and how
they have been dealt with?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) All the preliminary works have
been completed. Contracts have been
awarded for the wvarious items of
electrification work which are pro-
gressing according to schedule.

(b) It is expected that the re-
modelling of all the station yards will
be completed by April, 1967.

(¢) No, Sir,
(d) Does not arise.

(e) Three applications were re-
ceived for opening of halt and flag
stations on the Howrah-Kharagpur
section as under:

(i) A train halt between Bhogpur
and Panskura stations;

(ii) A train
between
stations;

halt at
Bagnan

Ghorghata
and Deulti

(iii) A flag station at Dasnagar
between Howrah and Ram-
rajatala stations.

The proposals were considered but
could not be accepteq for want of
adeguate justification.

They will, however, be reviewed if
the traffic prospects improve.
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Import of Non-ferrous Metals

*294. Shri Indrajit Gupta: Wil] the
Minister of Mines andg Metals be
pleased to state:

(a) the extent to which free foreign
exchange funds have been released
for import of non-ferrous metals;

(b) whether such imports have now
been resumed on the same scale as
was prevailing prior to September,

1965;
(c) whether the diversion of stocks
lying with the industrial concerns

towards the defence requirements has
been discontinued; and

(d) the progress made in the
substitution of non-ferrous metals by
aluminium?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) For the in-
dustries whose import requirements
of non-ferrous metals are met through
the Directorate General of Technical
Development and the Development
Commissioner, Small Scale Industries,
the following free foreign exchange
releases have been made:

(i) April 1965—March 1966—
Rs. 390 lakhs.
(ii) April 1966—July 1966—Rs. 300
lakhs.
The amount released so far during

the current year is by way of advance
allotment. The final allocations for
the current year 1966-67 have not yet
been decided. The figures in respect
of free foreign exchange released to
public sector projects and other in-
dustries for the import of non-ferrous
metals are not readily available.

(b) It is expected that imports of
non-ferrous metals would be resumed
on the same gcale as before.

(c) Yes, Sir.

(d) A statement is laid on the Table
of the House.

STATEMENT

I. Progress achieved in the substitu-
tion of copper by aluminium in the
electrical industry.

(i) All high-tension and low-ten-
sion overhead cables are now being
made of aluminium ahd no copper is
being useqd for this purpose,

(ii) All under-ground cables and
BIR and PVC cables of size 7/044
and above are now being made with
aluminium conductors.

(iii) A number of motor manufac-
turers have starteq using die-cast
aluminium rotors in place of rotors
with copper strips. However, this is

. restricted to small range motors only.

II. Progress achieved in substitution,
of zinc and tin by aluminium etc,,
in galvanising and tin-plating:

(i) For packing food, fruit juice,
vegetables, baby food and the like
lacquered black sheets offer a suitable
substitute with, if necessary, double
packing in moisture proof paper or
polyethene bags. A proposal to this
effect made by the Directorate Gene-
ral of Technical Development is
under consideration of the Ministry
of Health.

(ii) The Rourkela Steel Plant is
considering commercial production of
alunfinised sheets instead of zinc
sheets in its expansion programme.
Like-wise, batch aluminising and/or
plasticising steel sheets would need
to be set up at other steel plants.

(iii) No zinc is allotted for galva-
nising domestic hardware.
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Rice Smugglers on Railways

*296. Shri C. K. Bhattacharyya:
Shri Tridib Kumar
Chaudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether his attention has been
drawn to the frequent reports of
pulling of alarm chains by the rice
smugglers in different sections of
the Railways and the trains being
delayed by six or seven hours as a
result thereof;

(b) whether the rice smugglers
travel almost without tickets; and

(c) the steps taken in the matter?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. There have
been some cases on Eastern, South-
ern and South Eastern Railways.
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The maximum detention is teported
to be 55 minutes.

(b) No. Sir. Some of the rice
smugglers travel purchasing tickets.

(c) Checks by Railway Protection
Force, Railway Government Police,
Ticket Examiners and State Govern-
ment officials have been intensified.

Heavy Plate and Vessel Factory
at Visakhapatnam

*297. Shrimati Renuka Barkataki:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to refer to the reply given
to Unstarred Question No. 3161 on
the 1st April, 1966 and state:

(a) whether Government have
decided to set up a Heavy Plate and
Vessel Factory at Visakhapatnam
with Czech collaboration; and

(b) whether there is a proposal
to set up similar factories at some
other Ports with other collaborators?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) The establishment of another
similar project for fabrication of
equipment needed for the chemical
and fertilizer industries and petro-
leum refineries is under comnsidera-
tion.

National Bank of Pakistan, Karachi

*298. Shri Hari Vishnu Kamath:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have
stood surety on behalf of the Na-
tional Bank of Pakistan, Karachi, in
respect of an advance of Rs. 1.34
crores made to that Bank by the
State Bank of India, New Delhi;

(b) when the advance was grant-
ed, for what purpose and the reasons
for the extraordinary guarantee om
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behalf of a party over which Gov-
ernment exercises neither political
jurisdiction nor legal control;

(c) whether the amount has been

repaid by the National Bank of
Pakistan; and
(d) if not, the present pesition

and future prospects?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Ac-
cording to a Protocol signed on 21st
March, 1960 between the Govern-
ments of India and Pakistan, it was
agreed to exchange specified goods
between the two countries to the
extent of Rs. 1,365 lakhs either way
over a period of about 3-1]2 years.
Payments for exports/imports were
to be made through a Special Rupee
Account opened by the National
Bank of Pakistan with the State
Bank of India, New Delhi. The Pro-
tocol provided for a swing limit of
Rs. 50 lakhs on either side »ut it

had to be held in abeyance in the
interest of smooth flow of goods
under this arrangement. The pay-

ment made by the State Bank of
India to the Indian parties who ex-
ported goods to Pakistan was treat-
ed as a temporary overdraft ‘o the
National Bank of Pakistan, which
was extended against a guarantee
executed by Government in favour
of the State Bank. The overdraft
was to be liquidated through imports
from Pakistan. The amount of the
overdraft is of the order of Rs.
126.49 lakhs at present.

(c) and (d). 60 per cemt of the
overdraft amount is being .adjusted
against the credit balance of tke
National Bank of Pakistan with the
State Bank of India. Against the re-
maining balance of 40 per cent,
Government will be paid on pro-
rata basis by the Custodian of
Enemy Property who has iaken over
the assets and the liabilities of the
National Bank of Pakistan.
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Trust and Retirement Benefit Funds

1364. Shri Sham Lal Saraf: Will

the Minister of Industry be pleased
to state:
(a) whether a demand has been

made by the Organised Federation
of Chambers of Commerce and In-
dustry, that the industrialists be per-
mitted to invest Trust and Retire-
ment Benefit Funds in ordinary
shares, with twin purpose of helping
investment and also enabling the

beneficiaries to have a little more
earning; and
(b) whether consideration has

been given to this and, if so, the
action proposed to be taken in this
behalf?
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The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Necesssry
information is being collected and

will be placed on the Table of the
House shortly.

Insufficiency of Goods Wagons
at Calicut

1365. Shri M. K. Kumaran:

Shri A. K. Gopalan:
Shri Vasudevan Nair:

Will the Minister of Railways be
pleased to state:

(a) whether Government have re-
ceived representation from the Ma-
labar Chamber of Commerce point-
ing out the insufficiency of goods
wagons at Calicut in Kerala;

(b) whether Government are
aware that Calicut is an important
commercial centre of Kerala; and

(c) if so, the steps Government
propose to take to improve the posi-
tion?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Yes.

(c) Traffic in ‘smalis' as well as in
wagon loads, is heing cleared re-
gularly from Calicut; where loading
is more current. than at other pla-
ces.

Manganese Lease Rates

1366. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Government propose
to change the Manganese lease rates;

(b) v hether Government have ac-
cepted the recommendations of the
Manganese Ore Committee; and

(¢) if so. the salient features and
implications thereof?

The Minister of C ce (Shri
Manubbai Shah): (a) There is no

separate proposal to change the ro-
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yaltv rates for manganese leases as
such. However. the present rates of
royalty on leases for major minerals
having been fixed towards the end
of 1962, a general review of those
rates has been taken up by the Min-
istry of Mines & Metals in consul-
tation with the State Governments,
the mining industry and other con-
cerned Organisations.

(b) The recommendations
generally been accepted,
being pursued in detail.

have
and are

. (c) A statement Iis laid on the
Table of the House. [Placed in
Library. See No. LT-6676/66].

Export of Films

1367. Shri M. K. Kumaran: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact thai ex-
port possibilities of Indian films,
particularly Tamil films in South-
East Asian countries are very large;
and

(b) if so, the steps Government
propose to take to utilise those pos-
sibilities?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
(b) The Indian Motion Pictures

Export Corporation, apart from de-
puting two of its Directors for an
on-the-spot study in certain count-
ries of South East Asia and appoint-
ing agents for exhibition of Tamil
films in Singapore has suggested the
opening of an office in Bangkok for
availing of the opportunities for
Indian films in this region.

Cashew Industry in Kerala

1368. Shri M. K. Kumaran: Will

the Minister of Industry be pleased
to state:

(a) whether it is a fact that the
cashew industry in Kerala is facing
a challenge from the African coun-
tries where the industry is being
developed on more scientific lines;
and
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(b) if so, the steps Government
propose to take to strengthen the
industry in Kerala so as to enable it
to face the new challenge?

The Ministry of Industry (Shri D.
Sanjivayya): (a) No, Sir. It has,
however. been reported that in Mo-
zambique some efforts are being
made to adopt improved methods of
cashew processing on scientific lines.
The results of such experimenis are
being watched.

(b) Does not arise.

Daily Direct Train between Cochin
and Bombay

1369 Shri M K. Kumaran:
Shri A. V. Raghavan:

Will the Minister of Railways be
pleased to state:

(a) whether Government have
considered the proposal to introduce
a daily direct Cochin Bombay Ex-
press train to meet the heavily in-
creasing traffic between these two
Centres: and

(b) if so, the result thereof?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) Yes. '

(b) The present level of through
traffic offering between Bombay and
Cochin is satisfactorily catered to
by the existing through service coa-
ches running between these points,
except during summer season when
to cater to the holiday rush, special
trains are run between Bombay and
Cochin Harbour Terminus. There 1s,
therefore, no justification at present
to run a direct train regularly bet-
ween Bombay and Cochin Harbour
Terminus.
Defence-based Industries

1370. Shri Pottekkatt:

Shri A. V. Raghavan:

Will the Minister of Industry Dbe
pleascd to state:

(a) whether there is any proposal
to establish defence vased industries
in Kerala; and

in Kerala
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(b) if so, the nature of indusiries
proposed to be located?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The ne-
cessary information is being collect-
ed and will be placed on the Table
of the House.

Dye House for Coir in Kecerala

1371, Shri A. V. Raghavan: Will
the Minister of Commerce be pleased
to state:

(a) the progress made 1in estab-
lishing a modern Dye House for Coir
in Kerala;

(b) whether the machineries have
been obtained; and

(c) when the same will
missioned?

be com-

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): (a) to (c¢). The scheme for set-
ting up a modern dye house for
dyeing of coir in Kerala has not yet
been finalised. Some experimental
dyeings are now being carried out
by the Coir Board at its Central
Coir Research Institute, Kalavoor,
in order to standardise the
best possible method of dyeing of
coir that can be adopted on a full
scale in the proposed modern dye
house. The scheme will be taken up
for implementation after the results
of these experiments are available.

Diesel Locomotives on Southern
Railway

1372. Shri A. V. Raghavan: Will
the Minister of Railways Le pleased
to state:

(a) whether the Southern Railway
has any scheme for introducing
diesel locomotives for hauling ex-
press trains; and

(b) if so, the trains which will be
hauled by diesel locomotives from
October, 1966?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). No There are no
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proposals at present for
any more express trains on the
Southern Railway beyond those
already dieselised in April 1966, wviz.
Southern Expresses between Madras
and Vijayawada, Howrsh-Madras
mails between Madras and Waltar
and Brindaban Expresses between
Madras and Bangalore:

Activated Carbon

1373. Shri A. V. Raghavan: Will
the Minister of Industry be pleased
to state:

dieselising

(a) whether there is any proposal
to establish a fdactory to manufacture
activated carbon from coconut shells in
Kerala; and

(b) if so, where the same will bhe
located?

The Minister .of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.
IO Class Reservation
1374. Shri Karni Singhji: Will

the Minister of Railways be pleased
to state:

(a) whether the simolified IIT
class reservation experimental
scheme introduced at Delhi Station

has been reviewed with a view to
determining its success or otherwise;

(b) if so, the percentage of suc-
cess of the scheme; and

(c) if the reply to part (a) above
be in the negative, when it is pro-
posed to be reviewed?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) An improved system of
reservation and booking, based on
work Study methods, was introduced
at New Delhi Station (not Delhi
Main) in May last. Three detailed
reviews of its working have since
been made.

(b) and (c). The scheme has
shown encouraging results. All its
major objectives have been achiev-
ed.
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Satyagraha at Wadi Junction Staties:

1375. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Dighe:

Will the Minister of Railways be
pleased to state:

(a) whether 3 large number of per-
sons, including an M.P. and several
M.L.As, were arresteq at Gulbarga
Railway Station on the Central Rail-
way when they forcibly entered the
Railway premises to board the
Bombay-Madras train to offer Satya-
garh at the Wadi Junction Station om
the same Raillway on the 25th June,
1966,

" (b) if so, the details of the incident;
and

(c) the loss of life and property?

The Minister of State in the Minis—
try of Railways (Dr. Ram Subkag
Singh): (a) and (b). On 24-6-66 and
not on 25-6-66, a group of about 2§
persons including 2 MUPs. and 4
M.L.As. attempted to board 9 Dn.
Bombay-Madras Mail, at Gulbarga
with the intention of proceeding to
Wadi to offer Satyagrah there, im
connection with the border dispute
between Mysore and Maharashtra
states. 9 persons were arrested by the
State police which included 2 MPxs.
and 4 M\L.As. Later, the arrested
persons were prosecuted U/S 122-B of
the Indian Railway Act in the Court of

First Class Magistrate, Gulbarga. All
of them were convicted and fined
Rs. 10 each or in default, one day

simple imprisonment.

(c) There was no loss of life and
property.

Difficulties of Ore Mining Industry

1376. Shrimati Ramdulari Sinkas
Will the Minister of Mines and Metals
be pleased 1o state:

(a) whether any memorandum was
submitted to him on the occasion of
his last visit to Jamshedpur stating
the various handicaps in the way of"
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the development of ore mining indus-
try:

(b) if so, the main handicaps
cribed therein; and

des-

(c) the steps being taken to remove
the alleged handicaps?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No, Sir.

(b) and (c). Do not arise.
New Stations on N.E. Railway

1377, Shrimati Ramdulari Sinha:
Will the Minister of Railways be pleas-
ed to state:

(a) the names of the new stations
that have been opened between Sone-
pur and Samastipur and between
Darbhanga and Narkatiaganj stations
(N.E. Railway) during the last five
yaers;

(b) whether there was any repre-
sentation for opening a station near

village Mahani or, Chchaurahia
between Riga and Dhang Stations;
and

(¢) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No station was opened during the
last five years on Sonepore-Samasti-
pur Section.

Nakardei, Pachpokharia Tektar and
Parsauni stations were opened on
Darbhanga-Narkatiaganj Section
during the last five years.

(b) Yes.

(¢) The proposal could not be ac-
cepted for want of adequate justifica-
tion.

Chain Pulling in Bihar

1378. Shrimat] Ramdulari Sinha:
Will the Minister of Railways be
pleased to state:

(a) the specific areas of Bihar in
which the cases of chain pulling are
numerous and more frequent; and

(b) the steps taken to minimise
such chain pullings?
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The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh)
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-6677/66].

Trade with East European
Countries

1379. Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri P. C. Borooah:

Will the Minister of Commerce be:
pleased to state:

(a) whether Government have
studied the impact of devaluation on
irade with East European countries,
including the Soviet Union;

(b) whether the exporters and im-
porters are facing difficulties in rela-
tion to the above countries; and

(c) the steps taken to mitigate these
hardships?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Yes.
Sir. The difficulties of Indian traders
have been solved by negotiating with
the Governments of the East Euro-
pean countries except Rumania, East
Germany and Bulgaria with whom
discussions are now being carried on.
Yugoslavia, Poland, Hungary and
Czechoslovakia have already agreed
to allow an increase of 57:5 per cent
in the price of import/export con-
tracts concluded before 6-6-66. The
Soviet Union have agreed to mark up
their export contracts by 57:5 per cent
and import contracts by 475 per cent.
Governments concerned will take due
steps to advise their exporters and
importers to give effect to this in-
crease. It is believed that normality
will be established quickly.

Public Sector Industries

1380. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Industry be
pleased to state:

(a) whether Government have made
a detailed study of the impact of
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devaluation on the public sector indus-
iries in India;

(b) whether there will be a sub-
stantial increase in their outlay on
necessary imports;

(c) whether there will be any im-
port cuts by these industries; and

(d) its impact on the production and
viability of these industries?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.
(b) Yes, Sir. In so far as the pro-

jects under the Ministry of Industry
are concerned, the increase in the out-
lay on necessary imports will be of
the order of Rs. 86 crores.

(c) Tt is always the endeavour of
Government to keep imports to the
unavoidable minimum by maximising
atilisation of available indigenous
resources in respect of plant and
equipment as well as raw materials
and components.

(d) As a result of measures for the
liberalisation of imports of essential
raw materials and components follow-
ing devaluation. production is expect-
ed to increase. Consequent on fuller
utilisation of installed manufacturing
capacity, the economic viability of the
projects should also improve,

Day Return Tickets

C. K. Bhattacharyya:
Railways be

1381. Shri
Will the Minister of
pleased to state:

(a) whether there is any proposal
to introduce the day return tickets;

(b) if so, when this s likely to be
done;

(c) the conditions thereof; and

(d) the States and the stations
where these will be introduced?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (d). The statement
(Annexure I) shows particulars of
daily return tickets already being
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issued by the Railways is laid on
the Table of the House. [Placed in
Library. See No. LT-6678|66]

It has also been decided to intro-
duce daily return tickets between
certain pairs of stations on the Eastern
Railway as per particulars given in
Annexure II of the statement.

At present, there is no other propo-
sal under consideration to introduce
such tickets elsewhere, but should the
circumstances warrant, they will be
introduced between other pairs of
stations also,

Export of Bicycles

1382. Shri Dharmalingam: - Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2766 on the 25th March,
1966 and state the reasons as to why
the scheme "of replenishment of tyres
and tubes of bicycles was restricted to
only manufacturer-exporters and not
merchant exporters of bicycles?

The Ministey of C ce (Shri
Manubhai Shah): The reasor for res-
tricting the scheme of replenishment
of tyres and tubes to manufacturer-
exporters is that the Government
wanted to ensure that supplies of
tvres and tubes made by the Dunlop
Rubber Company under the scheme
are actually used as fitment to com-
plete bicycles exported as original
equipment and not diverted for sale as
tyres and tube in the internal market.

Exporters

1383. Shri Dharmalingam: Will the
Miniter of Commerce be pleased to
state the number of firms who have
applied for registration as Merchant
Exporters and Manufacturer Exporters
separately during 1965-66?

The Ministey of Commerce (Shri
Manubhai Shah): During 1965-66
about 2600 merchant-exporters and
1450 manufacturer-exporters apllied for
registration under the various E-jort
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Promotion Schemes. Apart from this,
the Tea Board, Coffee Board, Jute
Commissioner and the Director Gene-
ral of -Commercial Intelligence and
Siatistics also received applications
tor registration from about 800 mer-
chant experters and 1000 manufac-
turer-exporters.

Import Licences from Soft
Currency Area

1384. Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that previ-
ously the import licences under the
Export Promotion Scheme were issued
from soft currency area; and

(b) if so, the reasons for issuing
these now from the general currency
area?

The Minister of C ce (Sbri
Manubhai Shah): (a) and (b). There
was no question of distinguishing bet-
ween hard and soft currency areas but
exports to rupee payment countries
were considered on a different basis.
The Export Promotion schemes as
existing prior to devaluation have
been abolished with effect from the
6th June, 1966.

Chamarajanagar-Satyamangalam
Railway Line

1385. Shri Siddiah: Will the Minis-
ter of Railways be pleased to state:

(a) whether he has received repre-
sentations regarding the inclusion of
Chamarajanagar-Satyamangalam raijl-
way line in the Fourth Five Year
Plan; and

(b) if so, whether any decrision has
been taken in this regard?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Representations have been receiv-
ed for the construction of 3 metre
gauge line connecting Chamrajanagar
with Satyamangalam.

(b) The Fourth Plan proposals have
not yet been finalised. However, the

funds and resources for construction
of new lines in the Fourth Plan being
limited, this line, which is not finan-
cially justified, may not merit suffi-
ciéntly high priority for inclusion in
the Fourth Plan.

Issue of Import Licence to M/s. Ram
Krishna Kulwant Rai

1386. Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that in 1960
import licences worth over Rs. 1 crore
were issued to M/s Ram Krishna
Kulwant Rai without verifying the
contract between the party and the
Hindustan Stee] Litd.;

(b) if so, at whose instance this
inadvertence was committed and whe-
ther the whole matter has been en-
quired into;

(c) if so, who was responsible for
this and whether any action has been
taken against him; and

(d) whether the enquiry report will
be placed on the Table?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir.

(b) to (d). The Public Accounts
Committee have given their recom-
mendations in this regard in their 50th
Report and Government have com-
municated their comments. These are
under consideration.
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Conversion of Steam Locomotives, to
Diesel Locomotives

1389. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Railways be
pleased to state:

(a) the extent to which steam loco-
motives on Railways have been con-
verted into diesel locomotives;

(b) the number of lines on which
they are introduced with a view to
increase the speed of the trains;

(c) whether there is any phased
programme for introducing them on
all the lines; and

(d) the speed of the trains after
dieselisation?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Steam locomotives are
not capable of being converted into
diesel locomotives. However, suitably
designed diesel locomotives are being
manufactured/procured mainly for
use on freight services in the sections
having intense traffic. These diesel
locomotives take-care of additional
traffic and to some extent replace
steam locomotives retired in the nor-
mal course at the end of their useful
lives.

(b) and (c). Diesel locomotives
have been introduced on a phased
programme on the sections given in
the statement laid on the Table of
the House.[Placed in Library. See.
No. LT-6680/66] mainly to meet the
increasing demand of goods traffic. A
few Mails and Express trains have
also been dieselised with a view to
increase the loads of trains particular-
ly on sections where there is heavy
density of traffic. In such cases it has
also been possible to improve the
speed of trains. It is not practicable
and it is not intended to introduce
them on all the lines,

(d) Passenger trains are being run
at the maximum speed of 100 Kms.
per hour with diesel locomotives and
goods trains are being run at the
maximum speed of 75 Kms. per hour
on the Broad Gauge. On the Metre
Gauge, the maximum speed of goods
trainsg with diesel locomotives is 50
Kms. per hour.

Trade with E.C.M. Countries

1390. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 628 on the 18tn
March, 1966 and state:

(a) the progress since made by
India in the trade with the European
Common Market countries;

(b) the total volume of trade carried
on during the Third Plan period; and
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(c) the total volume of trade ex-
pected to be carried on in the Fourth
Plan period?

The Minister of Commerce (Shri
Manubhai Shah): (a) Our Economic
Mission at Brussels has been making
continuous efforts to urge on the EEC
to initiate concrete bilateral talks
between India and the Community,
with a view to removing tariff and
non-tariff barriers on many of the
commodities exported by India to the
Community. On the 4th May, 1966,
the Mission presented an aide
‘memoire to the Council of Ministers
©of the EEC, urging the EEC to—

(i) review the trade situation and

trade problems between the
Community and India;

(i1) direct appropriate action at
bilateral level with a view to

practical solutions being evolved

for their consideration; and
(iii) amplify the mandate to their
representatives in the GATT
with a view to obtaining maxi-
mum and speedy results for the
benefit of trade exchanges be-
tween the Community on the
one hand and India and other
developing countries on the
other.

Bilateral trade negotiations are also
being held annually with West Ger-
many and France and efforts are made
to seek liberalization of import res-
trictions in those countries on items of
export interest to India. The Indo-
French Joint Commission set up under
the Indo-French trade ‘Agreement met
in New Delhi from the the 2nd to
the 7th April, 1966 and examined
various questions concerning expan-
sion of Indo-French trade and increas-
ed economic, technical and industrial
cooperation between the two countries.
As a result of the discussions, quan-
titative restrictions on cotton hand-
Joom fabrics with threads less than 80
counts and garments made theréof
have been eliminated by France.
‘Quotas in the case of other restricted

1888 (SAKA) Written Answers 2834

items of import into France have been
increased and quotas were obtained
for the first time for rubber soled
canvas shoes and dry batteries. In
the case of West Germany quotas for
restricted items of interest to India for
1966 were fixed at a higher level.

(b) In the Third Five Year Plan
period India’s exports to the Six coun-
tries of the Community were valued
at Rs. 287 crores and imports from
these countries, mostly capital goods,
machinery, equipment and industrial
raw materials, were valued at Rs. 871
crores.

(c) It is not possible at this stage-4o
estimate the volume of trade with the
countries of the EEC in the Fourth
Plan period as questions like the
reduction/elimination of tariff and
non-tariff barriers by the EEC coun-
tries are under discussion in the Ken-
nedy Round negotiations, in progress
at Geneva, and the opening of bilate-
ral trade talks with the EEC coun-
tries still remains to be settled.

Export of Cotton Cloth

1391. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to state:

(a) whether the cotton cloth pro-
duced by the cotton mills in the coun-
try is sufficient to meet the require-
ments of the country at present in
addition to exporting some quantity;

(b) if so, the quantity of cloth
annually exported to other countries;

(¢) whether it is a fact that some
of the cotton mills are being closed
down for want of finance; and

(d) if so, the steps taken to help
them? ’

The Deputy Minister in the Minis-
try. of Commerce (Shri Shafi Qureshi):
(a) No shortages have been reported
from any part of the country.
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_(b) During 1965-66, 598 million sq.
metres of mill made cloth was ex-
ported.

(c) Some cotton textile mills have

reported closure due to financial diffi-
culties.

(d) Investigations into
of the mills wherever considered
necessary are instituted under the
Industries (Development and Regula-
tion) Act, 1951 and on the basis of the
reports of the Investigation Commit-
tee, in suitable cases, the mills are
taken over by the Central Govern-
ment and run through the Authorised
Controller appointed for the purpose.
Steps are also taken to enable the un-
economic units td obtain financial
assistance from the Banks, where
necessary, with the guarantee of the
Central and State Governments,

the affairs

Exports to Latin American Countries

1392. Shri D, C. Sharma:
Shri Jashvant Mehta:

Will the Minister of Commerce be
pleased to state:

(a) the steps taken to step up India’s
exports to Latin American countries;
and

(b) the success achieved so far in
this direction?

The Minister of Commerce (Shri
Manubhai Shah): (a) Our exports to
Latin America consist mainly of jute
goods which account for about 90 per
cent of total export. Exports, there-
fore, fluctuate from year to year with
the size of agricultural crops in differ-
ent countries of the region.

Several steps have been taken to
develop and diversify our exports to
Latin American countries:

(i) A Trade Delegation from
India visiteq Brazil, Argen-
tina, Chile, Peru, Golivia,

Columbia and Venezuela in
June-July, 1964 for a study of
the prospects of development
of trade with this region.
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(ii) The Trade Agreement with
Chile has been extended for
a further period of one year.

i(ili) A Trade Agreement with
Argenting was signed in
"March, 1966. This is the first
ever Trade Agreement to be

concluded between the two
countries.
(iv) A Trade Agreement with

Brazil is under negotiation and
is likely to be finalised short-
ly.

(v) The LLF.T. propose to start,
for Indian businessmen, a
short course in Spanish
which is the lingua franca in
all the countries of this region
except Brazil.

(vi) Indian Commercial represen-
tation in the region is being
strengthened and Pposts are to
be opened shortly in Peru and
Venezuela.

(vii) State Trading Corporation has
negotiated some barter deals
with the countries in this
region.

(viii) India has participated in an
international exhibition in
Peru in 1965.

(b) Latin American countries offer
good prospects for developing exports
of non-traditional Indian exports pro-
ducts. As a result of the promotion
steps mentioned above, it ig hoped
that sizeable exports in these items
can be built up gradually.

Manufacture of T.V. Sets

1393. Shri D. C. Sharma:
Shri Vasudevan Nair:
Shri Vishwa Nath Pandey:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Hukam Chand

Kachhavaiya:

Shri Bade:
Dr. P. Srinivasan:

Will the Minister of Industry be
pleased to refer to the reply given to
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Starred Question No, 360 on the 4tn
March, 1966 and state:

(a) whether Government have ad-
judicated between rival claimg of in-
digenously manufactured T. V. sets
versus those produced with foreign
collaboration; angd

(b) if so, the policy to be follwed
in the matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Yes, Sir.
Government have decided that no
foreign technical collaboration is re-
quired for the manufacture of T.V.
Sets on a Commercial gcale.
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Ticketless Travel on the Northern
Railway

1397. Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Wil] the Minister of Railways be
pleased to state:

(a) whether it is a fact that ticket-
less travel is gn the increase on the
Northern Railway;

(b) if o, the mnature of special
checks made by the Railway Adminis-
tration in the Delhi Zone;

(c) the number of persons found
travelling without tickets during the
past six months; and

(d) the action taken against them?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Various types of special checks
viz. Cross country checks, Spot checks
and Magisterial checks are conducted
in addition to frequent surprise checks
by the Delhi Area Squad, specially
formed with the assistance of Rail-
way Protection Force Rakshaks and
Police personnel.

(c) 4,08,988 persons were detected
during the period 1st January, 1966 to
30th June, 1966.

(d) Where the ticketless passengers
refuse to pay the railway dues, they
are made over to the station staff for
recovery of railway dues or for prose-
cution in a court of the Special Rail-
way Magistrate. In case special
Railway Magistrates are not available,
the cases are handed over to civil
courts.
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Export of Coconut Oil ang Copra

1398, Shri Ram Sewak Yadav:
Dr, Ram Manohar Lohia:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have any
proposal under consideration to stop
export of coconut oil and copra in
view of the fact that the country is
already short of coconut oil and copra;
and

(b) if so, the decision taken in the
matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Ex-
port of Copra and Coconut Oil is
banned.

Manufacture of Agricultural Tractors

1399. Shri Ram Sewak Yadav:
Dr. Ram Manehar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Onkar La]l Berwa:

4
Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 4889 on the
6th May, 1966 and state: )

(a) whether any final gecision has
since been taken regarding the estab-
lishment of the project for the manu-
facture of agricultural tractors;

(b) if not, the therefor;

and

reasong

(c) when a final decision is likely
to be taken?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Part I of the
Detaileq Project Report containing a
Techno-Economic Feasibility study of
the proposed. project for the manufac-
ture of Agricultura]l Tractors and Im-
plements is likely to be received from
M/s. Motokov of Czechoslovakia by
the end of the current year. Final
decision on the establishment of this
project will be taken on receipt and
examination of the feasibility report.

1158 (Ai) LS—4.
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Heavy Boiler Plant, Tiruverambur

1400. Shr: Nambiar: Will the Minis-
ter of Industry be pleased to state:

(a) whether production has started
in the Heavy Boiler Plant at Tiru-
verambur;

(b) if so, when the first Boiler will
come out; and

(c¢) whether the construction of the
factory and the installation of machi-
nery has been completed?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) Delivery of the first boiler is
scheduleq to commence from July-
August, 1966 and will be campleted by
June, 1967.

(¢) This is nearing completion and
is expected to be completed by Sep-
tember 1966.

Railway Casual Labour

1401. Shri Nambiar: Will the Minis-
ter of Railways be pleased to stata:

(a) whether Government have taken
steps to improve the conditions of ser-
vice of the two lakh casual labourers
working on the Railways;

(b) whether they are being given
continuity of service, right of absorp-
tion in permanent vacancies on merits
of seniority, full salary and Dearness
Allowance and such other facilities as
are granted to temporary employees
of over six months’ service; and

(c) whether any guarantee is pro-
vided against the unceremonious ter-
mination of service particularly in case
when the length of service is more
than six months?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, to the extent possi-
ble.

(b) and (c). Casual labour em-
ployed on Projects—They are treated
as casual employees irresoective of the
duration of their employment.
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Casual labour employed on Works
other than Projects.—On completion
of the six months’ continuous service,
they become entitled to certain rights
and privileges as are admissible to
temporary railway servants.

None has any guarantee to continue

. in service as-they do not have any

prescriptive right for appointment to

regular Railway service, but they are

eligible to appear for selection to re-
gular Class IV posts.

Pokaran-Jaisalmer Line

71402. Dr. L. M. Singhvi:
Shri P. R, Chakraverti:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether the work on the
Pokaran-Jaisalmer line has begun;
and

(b) if ‘so, the probable date for its
completion?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) ad (b). The construction work
for the line has just been taken in
hand and the project is expected to be
completed by the end of 1967.

Black-marketing in Cars and Scooters

1403, Dr. L. M. Singhvi:
Shri D. C. Sharma:

Will the Minister of Industry be
pleased to state:

(a) whether Government are aware
of the fact that there continues to
operate a roaring black-market in cer-
tain makes of cars and scooters and
that it hag not abated in spite of
assurances of Government to deal with
this phenomenon gternly; and

(b) if so, whether any further mea-
sures are proposed to be taken in this
regard?

The Minister of Industry (Shri D,
Sanjivayya): (a) After the promulga-
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tion of the Control Orders to regulate
the sale and distribution of cars and
scooters, no specific instances of black-
marketing in new cars and scooters
have been reported to Government.

(b) Does not arise.
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Heavy Machine Building Plant, Ranchi

1405. Shri Kolla Venkaiah: Will the
Minister of Industry be pleased to
state:

(a) whether ten year production
Plan for the heavy machine building
plant at Ranchi was drawn up in con-
sultation with the team of Soviet ex-
perts;
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(b) if so, the broad outlines of the
plan; and '
(c¢) when the plan will be executed?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) and (¢). The Ten-year Produc-
tion Plan envisages production of
metallurgical and non-metallurgical
equipment as given below:

Year Tonnage
1966-67 14,500
1967-68 20,000
1968-69 26,000
1969-70 32,500
1870-71 40,500
1971-72 ’ 50,500
1972-73 63,000
1973-74 71,800
1974-75 78,100
1975-7¢ 80,000

Based on the orders which the Plant

has secured and the likely orders to
be procured, the Company have drawn
up a Production Programme for the
Plant as below:

Year Tonnage
1966-67 19,500
1967-68 28,590
1968-69 39,180
1969-70 50,730
1970-71 67,000
1971-72 80,000

This programme is now being fol-
. lowed.

Muir Mills, Kanpur

1408. Shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia;

Will the Minister of Commerce be
pleased to state:

(a) whether the Muir Mills Ltd,
Kanpur has started functioning on a
normal basis;

-
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(b) whether the workers have been
paid their arrears, if any; and

(c) when Government intend to in-
troduce the necessary Bill in Parlia-
ment for taking over these Mills on
a permanent basis?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) The mill is working more or less
normally.

(b) The arrears of wages and other
dues of the workers, outstanding at
the time of the take over by the
Government have been duly paid off.
However, gratuities to workers, who
have died or have resigned, are being
paid according to the agreement
reached with the trade unions.

(¢) The matter is under considera-
tion.

Manufacture of Soft Coke

1409. Shri Madhu Limaye:
Dr. Ram Manobar Lohia:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government have
under active consideration any scheme
to manufacture “Soft Coke” cheaply
to enable the rural people to shift
from cowdung fuel to “soft coke”; and

(b) if so, the details thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). Gov-
ernment are considering the question
of substitution of cow-dung as domes-
tic fuel in the rural areas, by the use
of Soft Coke, which is considered a
cheap commercial substitute, The
Central Fuel Research Institute has
been asked to prepare project reports
for conducting experiments based on
the use of Bihar, Raniganj and
Madhya Pradesh coals in three pilot
projects in Bihar, Eastern UP. and
Madhya Pradesh in consultation with
the State Governments concerned.
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Lorry-train Accident near Ponneri

1410. Shrimati Savitri Nigam:
i Hukam Chand
Kachhavaiya:

Shri Bhagwat Jha Azad:
Shri Somavane:
Shri Raghunath Singh:
Shri Tula Ram:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that two
persons were killed in a lorry-train
accident near Ponneri in Madras on
the 28th May, 1966;

(b) if so, the causes of the accident;
ang

(c) the action taken in regard there-
to?

The  Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The accident was due to the
negligence of the lorry driver.

(¢) Does not arise.

Cable Thefts in Calcutta

1411, Shrimati Savitri Nigam: Will
the Minister of Railways be pleased
to state:

(a) whether there has been a sud-
den increase in the underground
cable thefts in recent months in
Calcutta, delaying various trains and
detaining many passengers on the
29th May, 1966; and

(b) if so, the action taken in regard
thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, but there was no
detention of trains on 29th May, 1966.

(b) Prevention and detection of
thefts, whether of copper wire be-
longing to the Posts and Telegraphs
department or signalling cables belong-
ing to the Railways, are the respounsi-
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bility of the State Police. Coopera-

tion meetings at all levels are held
frequent]y amongst the P. & T., the
Railways and the State Police. The
Railway  Protection Force assist
the State Police in patrolling, with
intelligence and in conducting raids,
where required.

South, Central Railway Zone

1412. Shri Yashpal Singh:
Shri Kolla Venkaiah:

Will the Minister of
pleased to state:

Railways be

(a) whether the arrangements for
the establishment of the South Cen-
tral Railway Zone have been com-
pleted; and

.

(b) if so, when it will be inaugu-
rated?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Not yet.

(b) The zone is expected to be
inaugurated on 2nd October, 1966, if
no unforeseen difficulties crop up.

Trade with Cuba and North
Vietnam

1413. Skri Yashpal Singh:
" Shri Kolla Venkaiah:
Shri Tridib Kumar Chaudhuri:
Shri Vasudevan Nair:
Shri Indrajit Gupta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shrj Subodh Hansda:
Shrimati Mainroona Sultan:

Will the Minister of Commerce be
pleased to state:

(a) whether his attention has been
drawn to the proposed “Food for
Freedom Bill” which will replace the
PL-480 of U.S.A. whereunder coun-
tries receiving grain shipments will
have to abandon the export of goods
to Cuba and North Vietnam;

(b) if so, how far it will affect the
country’s trade; and
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(¢) whether any representations
have been made to U.S.A, in this
respect?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir, The

_ proposed bill is still being consider-
ed by the U.S. Congress and the final
shape it will take remaing to be seen,

¢b) and (c). Do not arise.

Industrial Undertakings

1414. Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri Onkar Lal Berwa:
Shri Karni Singhji:
Shri Sezhiyan:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose
to take over such Industrial Under-
takings which are languishing as a
result of mis-management; ang

(b) if so, the main features of the
proposal?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) Apart from the pro-
visions of the Industries (Develop-
ment and Regulation) Act, 1951, there
is no other specific proposal to take
over industries which have been lan-
guishing as a result of mis-manage-
ment,

(b) Does not arise,
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(%) 1 Fmfedt 7 fis-wre
] T T e &l qur mifg-

e F @ F& € Tnmfeni Ty
w1 fa=e
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(@) =1 §FR T gq T
F A5 amw o fay § W

(w) afe g, @ 39 5 #av foor
far T 7

W]y WA= ¥ TEERAT (T o
w g fag) : (F) & (7). qfc
Fraa #1 afez & faedr 7T wifwamane
F @y oF WX AT FA@rAr, fowE
fag wim &1 7€ &, wey wewa At §,
Fitfs o G0 § w57 71 wqafoaw
gaar sk faehfadr faelt @
< e qfaad W oIawew AH
& wfefe gfagedl &Y ae
FTe T AT TE F AR faeAr AT R
wF Iqqew @ 9 M g wiafaw
Irardw mfgar, faaw feeolr
qifearate daea W wfeer §
qaqd FTH g & fomr wmaar )

Rail-road Competition on Southern
Railway

1417, ‘Shri Sezhiyan: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that the
competition from the road traffic is
affecting the passenger earnings of
the Southern Railway;

(b) whether the Southern Railway
has suggested a coordinated policy to
avoid the rail-road competition;

(¢) if so, the details thereof; and

(d) the decision taken in the mat-
ter?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes.

(b) to (d). No specific policy to
avoid rail-road competition has been
specially suggested by the Southern
Railway, However, there has all
along been a recognition of the need
for avoiding wasteful or unhealthy
rail-road competition. The Com-
mittee on Transport Policy and Co-
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ordination has examined this matter
very exhaustively and their report is
at present under examination in the
Planning Commission and the con-
cerned Ministries.

That apart, the Planning Commis-
sion has also separately been pursu-
ing with the State Governments the
question of formation of Road Trans-
port Corporations with the Railways’
participation therein. All States
served by the Southern Railway ex-
cept the State of Madras have formed
such Corporations. The Government
of Madras are being urged by the
Planning Commission to take early
steps to set up a Corporation.

Expansion of State Trading
Corporation

1418, Shri Vasudevan Nair: Will the
Minister of Commerce be pleased to
state:

(a) whether the question of furiher
expanding the activities of the State
Trading Corporation during the
Fourth Five Year Plan has been con-
sidered; and

(b) if so, the nature of the decision
taken i. this regard?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) In order to increase and diver-
sify exports both State Trading Cor-
poration as well as Government have
under constant review the locaticn of
trading opportunities which State
Trading Corporation can avail of.
All necessary support will be given
by Goverrment to State Trading
Corporation, and in turn by State
Trading Corporation to the producers
concerned, particularly in the direc-
tion of introducing new iterns in the
export market generally or in parti-
cular countries to which they might
not have been exported in the past.

Textile Mill in Nepal

1419. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to refer to the reply given
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to Starred Question No. 1524 on the qaTET SFHea R O 3
6th May, 1966 and state: ' ~ gar |1, ”r‘ha
SFAT 9T OF WIAAET T FYT

(a) whether the proposal regard- . - P
ing the textile mill in Nepal has been wE Fav ot F AT 7T farq @q 7;

finalised; and .- ~
lg) afezi, Fizaaay ¥ fwa

= froame & o, #@)
The Minister of Commerce (Shri.

Manubhai Shah): (a) Yes, Sir. () wmowwE fEd e T
(b) The main features of the sche- FHaIfEi 1 o grg 8, "R 3fe
me ‘are given below: =i a1 35 w7y ave faar war ?

(i) The Indo-Nepal Industrial &b < ’
Corporation censtituted to .
set up and run the Textile Iq HAT W qOq-WA v(!To
Mill in Nepal, will have a . i fE
share capital of Rs. 3 crores '(:N g feg) (%) o, 7,
(Nepalese currency). T 11/12-4-66 T T Fr FOHT

«ii) HMG Nepal shall not levy qUH e T oS # §§ [
any income-tax for 12 years

(b) if so, the main features thereof?

from the time the mill goes (&) =it a% ox afE fwre
into production. g AT g’|
i
(iii) HMG Nepal shall aot levy .
excise or any such other (W) WH aree oS F

duty on the products of the 7\3'} E]
mill for a period of 8§ years )

from the date of production.
v i FEWS & fwe ATAaTE w5

(iv) The Corporation shall be free AT
to remit from Nepal divi- = ¥ I
dends, bonus, interest, man- .
agement fee etc., every year. 1421 ‘ﬁa AL :
(v) HMG Nepal shall not nation- = TR
alise the mill for a period of. - =it vy fag -
41 years. In the event of o ' s
nationalisation, full compen- FI1 X9F HAT TZ TR RV FOT
sation will be paid by HMG w47 fr
Nepal.
{vi) Employees of the Corporation (%) w1 7g &= g fw Far fw

recruiteq from abroad sha'll 24 TXT, 1966 F “TAWIT T3
be allowed to remit their

savings. # wra e g, 25 WS
1966 F1 GEHF 93 €97 § 6 7

FAA DI qT AT N AR T TF T o OE AT F T

1420. =t g¥R 97 WY : feei o=@ 7 7% a0 A
St TRAIITAR ¢
=t TqT fag (@) 71 qg o w7 & f 39

T X wA Az At W g GOAAST WOEE ZAT W AT

i fr argT 3= g o v
(%) #ar 7z 79 & v &1 f5 (1) g qnAt F gzl ¥ W
20 WA, 1gee%r‘aw=r’§ W & FFT @A

a
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(7) za% =} weafa 1 fead
afi g ?

I wnwT A seust (:ﬁ-srm
am) @ (F) 23-4-66FNFETH
Wy . qfeam #feqw F o v’
TR Gl QTS qE /T F WA
feear o= & sa< T |

(@) s, 7 1 g & sy
iy Tifeat wrga o 3 AR 4 9T A
&t ar q=it |

() sti=r afafy &t fidd ox
fara< fomar s w@T B

(%) B T

AR T WY AaTA T
@ wE w@nA

1422. St FOH 9T WEAY ¢
&t TR
*it gy fag :

T @E HAl qg and w1 g
I fa

(F) =1 g &1 & f§ @<
M 9 FET 9 FYA BAN R/
UE LAl ¥ §i9 gt T e

& frmior Y wopdt ;3 a¥ w& & af

9 ;

(@) mragsawaa gl =
“ee ¥ ¥ WA WMy 18 F €Ay
¥ A 190 WF F w1 § gl g
R FaA IR Wnfidiadig;

() 7T g Nt g9 & 1% @
wigm i 510 gw 2w & fad sder
S feTamtg ;
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(7) 71 78 aw ¥ f& @ 2w
o< fret qaw Fiaieg £ qoqv arfagi
N g7 N awt ¥ T § fay @
HeeTF gaRqr g F L ; AT

(%) ™ = &1 fawiw &0
¥ fod g ¥ o wmEd Y

e Amem & TSt (Wo
w g fag) ¢ (%) o,

(=) o, 7

() <, T

(7) waewT o o g Frai-

g 3, &few tw qum ofady & fog
F1E BATLIQF G &

(%) wd=rem X F FLA RX
R CIE LR AR EAR AR A

afoay & gz
1423, St ¥R WY WA
&t TREOTY ¢
=Y TqEe fey -

" a1 @@ WAl g EA N oFAT
w4 T :

(%) 71 ag awd f& 20 =iw,
1966 # FfeHT WEHA 9T 268 €S
T WS goeTWT gagT I
T ;

(@) T og Wt a9 § & W9
Al #1 We@E F 3170 3@
TemEr F1 @ AT 9T my famn
foq R EH T & W L AT ;

(w) =T g® ewfsEdi FrOAE
mE M W F AF F KR
wf o= ; Wx

(%) =@ Mo & fad w1t
afiag & faeg w@ wdang #1 T
Ty’
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TR WA AT F JIAAY (o MR AT
(¥) s, € | wfFT 16-4-66 Y
288 IT3I7 AT M aferwr Lwa
287 HY AT AT & AT W X
FrTFUE |

(@) <, g1 gdear ™wF +9-
ATl w1 et F F1eowgd |

(3r) geen ¥ oF safe FY ATt
ickrid

T R ATEIF FT AT
4200 @ F A T T §

(%) et FTF N¥ FH=RAT F
faeg swTaw wmTE IIgET FIL-
wfFr A

frote Td e (afeet o) @
uw egfir wt e
1425 st TREATHT :
A 6T I ©FAA
&t <o fag :
T WA AT 47 @@y W FAT
w4 5
(%) =rrag a9 & 5 28 wiw
1966 # fgdlw €y W TF ATand
YA Ty r Afm T e ;
(=) afzg,drod a1 51 ¥

(7) & maw § = FEAH
Liki L

Y@ Wy g § Fo (et MR AA):

(%) 22-4-66 #1 TH gha
feweiw fadt Sw 3 g fewde famaer
AR W faas & 1 gafaws &0 &
TET A1 F@ awa M F AT A7
QT T HLIAT |

(@) 77 gdear argw #1 wwfara
I FAFF0wge)

() st A} S

wSw mm faw o Kt W fast
1426. = gy feg :
=Y gFH T €Y :
1 wfowy g a8 aard &Y gar
i fe .
(%) ®mrag a= fwfaefty v a1
FH G F FTO GO F ST anaTT

frr & wiatem § i w1 anare a0y
qmry;

(@) 7T ag Wt g3 & f&
frle=i #1 woEE & Fowr @@
T AT qF =@ @ @
% § ; WX

(w) afz g, at @ e ¥ w0
NG R ALY ?

wfow @ (s wp ) ¢
(%) vew anurx fomr &, smRy
sfasife &= % @i v wfonfa &
FRTEE T g WA A @
T & ferdr et sy 1 #1€ wrawwar
g

(@) 7

() et gsa

g gfwa Wi ow giwa ao & fagsar

1427. 0t = g fag ¢
&t BN T KYI ¢

Fa1 ]I HaT ag IO F¥ g9l
¥ (&

(%) FrageagfF 225, 1960
& Oas 7 A e aw=iid 54T
w1y ¥ waglem ok qfqa @ &
faga it af foak gfongass Wd
gferm <1 FAIO 949 3¢ W D
sfer frorn T ®% o



2859 Writtea Answers
(7)) 71 g Y w & f& W3
gfag & FHATG FE T NEH 7
g Myafmiga ® ¥,

() afegr, Nigmaafrais faeg
RATFEATHFITER ; AR

(w) Mam & fragar ag =
T qTHIATALE ¢

|3 AFAA A TEAHH (Two
R gut fag) ¢ (F) & (¥). s,
adt | =Y feafq 7z 3 5 @ g
T &7 OF WE 99 YA FW F AR
e @1 91 a1 Iq Fewiy o9 aoqar7 &
q1e oF foawt Zay, faad ag 3 IR
FRA | ITFRG GATHF 98 w1 QA 7
2, zafaw gav foaar ¥ 43 safwmi o0
ferar-atas #1 swwrq, fog 9T F
A &S ge | gEr fw qf gfaw
w2 & Y fautdy Y 91 o agm W AR
AT TR TF FT TF A WF W T4
¥ ey a9g IAT { I | FH HIAA
X FT FLATE FX, IF I0T 9 I8T
AT g T F WA AR g F
fautfeat & wabre g1 w, faawr
adiaT az fawar (§ § 7o ¥ wT 98
[T OF TF TSI TG OF qgd
afw qqr WT g T F wE F
fawg wraar g &7 a1 T1 AT AT
@&t #1 gfaa F fregne 7 faar
TAATAIFIAAGIEIG |
Milk Powder Plant at Coimbatore
1428, Shri Raghunath Singh: Will

the Minister of Industry be pleased to
state:

(a) whether it is a fact that a plant
for the manufacture of milk powder
is being set up at Coimbatore; and

(b) if so, the details of the project?
The Minister of Industry (Shri D.

‘Sanjivayya): (a) and (b). The pro-
posal of M/s. Kamala Sugar Mills
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Ltd., Udamalpet, Coimbatore for set-
ting up a milk products factory at
Udamalpet, Coimbatore District for
the manufacture of Milk Powder in-
cluding Modifieq Milk Food, and
Malted Milk-foods for an annual
capacity of 1800 tonnes and 600 tonnes
respectively has been approved.

Employees of H.E.L., Bhopal

1429, Shri S. M. Banerjee: Will the
Minister of Industry be pleased to
state:

(a) whether all the employees of
the Heavy Electricals, Ltd., -Bhopal
who were arrested under D.LR. have
been released; ’

(b) if so, whether they have been
reinstated;

(c) if not, the reasons therefor; and

(d) whether their discharge or dis-
missa] while under arrest was illegal?

The Minister of Industry (Shri D,
Sanjivayya): (a) Yes, Sir.

(b) No, Sir,

(c) Under rule 42(10) of the Stand-
ing Orders of the Heavv Electricals
(India) Ltd., certified by the Regional
Labour Commissioner (Central), and
rule 51(10) of the service rules for
non-industrial workers of the Com-
pany, the services of an employee
absent without sanctioned leave for
more than 30 days, are terminated.
In accordance with these rules, the
serviz's of these employees were
treated as terminated.

(d) The discharge or dismissal while
under arrest was in accordance with
the above rules.

Death of Workers at Kashi Station

* 1430. Shri Vishwa Nath Pandey:
Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that two
gangmen at work were killed and
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some injured seriously when a rail-

way engine hit them near Kashi Rail-

way Station (Northern Rly.) on the

30th April, 1966; and

(b) if so, the causes theréof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 30th April, 1966
Through goods train No. 815 Up was
passing the site of accident at about
14.00 hrs. when a Dowp Light engine
alsg reached there. On account of
the passage of the goods train and ap-
pearance of the Light Engine out of
curve, the ,gangmen could not notice
the approach of Down Light engine.
‘Though the Mate on noticing the ap-
proach of Light engine called out to
his men to get away from the track,
yet some of them could not hear him.
As a result, two of them were killed
and three sustained injuries.

Training in Small Scale Industries

1431. Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to state:

(a) the number of persons sent
abroad for training in the Small Scale
Industries from Uttar Pradesh during
1965 and during the last four months;
‘and

(b) the names of the countries to
.which they were sent?

The Minister of Industry (Shri D.
.Sanjivayya): (a) No, Sir.

(b) Does not arise.

Trade with Cuba

1432. Shri Vasudevan Nair:
Shri M. Rampure:

| “Will the Minister of Commerce be
pleased to state:

(a) whether India’s trade with Cuba
.has declined sharply in recent years;

(b) if so, the reasons therefor; and

'(c) the steps taken by Government
to improve trade relations with' Cuba?

" ments, who have to make
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The Minister of Commerce (Shri
‘Manubhai Shah): (a) Yes, Sir.

(b) The basic reason for the decline
seems to be that Cuba is short of
foreign exchange and is not able to
allocate sufficient funds for purchases
of jute bags from India.

(c) Various measures have been
considered from time to time for im-
proving our trade relations with Cuba.
But as that country does not have
sufficient foreign exchange to main-
tain her purchases of jute goods from
India and her principa] export pro-
duct$ such as sugar, canned fruits,
fihs etc. are not of any interest to us,
it has not been possible to reverse the
‘declining trend in our trade with
Cuba.

Surplus Stores

1423. Shrimati Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Supply, Techni-
cal Development and Materials Plan.
ning be pleased to state:

(a) whether it is a fact that very
huge amount of surplus stores lie un-
protected and lot of them are wasted
and stolen because of lack of shed and
storage facilities; and

(b) the approximate loss which the
country suffers every year on this
account?

The Minister of Supply, Technical
Development and Materials Planning
(Shri Raghuramaiah): (a) The Direc-
torate General of Supplies & Disposals
deal with the disposal of surplus
stores reported to them by the various
Government Departments. The cus-
todial responsibility of the stores till
these are delivered to the purchasers,
rests with the stock-holding depart-
proper
storage and security arrangements
for the same. It has been observed
by the DGS&D, while processing the
disposal of the stores in the past, that
‘most of these were properly maintain-
ed and necessary security arrange-
ments were available, In the case
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of bulk items like Army vehicles|
cranes, some of the depots wer:2
storing them in the open yards, but
security arrangements were available,

(b) Necessary information regarding
the losses, if any, is being collected
from the stock-holding departments
and will be laid on the table of the
House.

Export of Engineering Goods

1434, Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivédi:

Will the Minister of Commerce be
pleased to state:

(a) whether the export of engineer-
ing goods has increased or is likely to
increase in countries where Govern-
ment have bilateral trade agreements;

(b) if so, the goods whieh have
great demand; and

(c) whether the State Trading Cor-
poration is in a position to meet the
demand of those countries, particular-
ly the East European countries?

The Minister of Commerce (Shri
Manubhai Shah): (a) The exports of
enginzering goods to countries with
which there are bilateral trade agree-
ments have increased and are likely
to increase further.

(b) Following are some of the items
that are in d:mand in the countries

with which India has bilateral trade
agreements:

East Europe—Machine Tools, Re.
frigerators, Air-conditioners,
Drv and Storage batteries,

sanitary fittings, compressors,
ete.,

Africon and Asian  countries.—
Steel Semis, diesel engines,
bicvcles and parts, oil mill
machinory, electric wires and
cables, Auto and auto parts,
electric fans, dry batteries etc.
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(c) Yes, Sir.

Export of Salt to African Countries

1435. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi: -

Will the Minister of Commerce be
Pleased to state:

(a) whether any attempt has been
made to export salt to African coune
tries;

(b) if so, whether markets have
been explored therefor;

(¢) which markets have been ex.
plored till now}-and™ - i

(d) whether any order has been re-
ceived from those countries?

The Minister of Commerce (Shri
Manubhai Shah): (¢a) and (b). Yes,
Sir,

(c) and (d). The position has been
explored in regard to more than tem
countries in Africa. Of these Soma-
lia, Fthiopia and Kenya are them-
selves producing salt and in fact ex-
port some salt. Ghana also produces
salt in limited quantity and is expand-
ing its salt production. Zambia im-
ports substantial quantities of salt but
the movement is only through Porfue
guese East Africa; similar reasons
preclude South Rhodesia. One ship-
ment of 500 tonnes has been made in
April, 1966 to Tanzania but further
shipments may not materialise as the
local Government wish to encouragt
their own salt industry. One ship
ment of 4,000 tonnes has also been
made to Uganda, and another repeat
order of 4,000 tonnes has been recciv-
eéd from that country and is being
executed. Possibility is also being
pursued of producing Nere, for export
to Nigeria, salt of the particular speci~

fications to which that country f{s
accustomed.
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Scarcity of Skilled Persons in Bokaro

1436. Dr. Ramen Scn: Will the
Minister of Irom and Steel be pleased
1o state: .

(a) whether jt is a fact that the
operation of Bokaro Steel Plant s
confronteq with the scarcity of gkil-
led personnel at the very beginning;
and

(b) if so, the steps taken to over-
come this difficulty?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). No, Sir.
Steps are being taken to recruit and
train adequate numbers of personnel
in a suitably phased programme,

Railway Facilities to Salt Lake Area

1437. Dr. Ranen Sen: Will the
Minister of Railways be pleased to
state:

(a) whether the Government of
West Bengal and the CMPO have ask-
ed the Railway authorities to extend
the railway facilities to the reclaim-
od salt area in Ca’cutta; and

(b) if so, the reaction of the Rail-
way Administration thereto?

The Minister of State in the Minis-
try of Railways (Di. Ram  Subhag
Singh): (a) No, Sir. The Eastern
Railway Administration have reques-
ied the West Bengal Government for
datz on firm Fourth Plan schemes for
the development of new colonies,
townships and industrial areas in the
Calcutta Metropolitan District, to
cnable them to evaluate the growth
and pattern of rail transport demand
in the suburban area. It is under-
stood that for the Salt Lake Scheme
comprehensive services from this area
into the city centre are being p'an-
ned. The West Bengal Government
have recently informed the Railway
Acdministration that plans for Sector I
have already been finalised and those
‘v the remaining Sectors II and III
arc still beinz presared and, the
State  Government could earmark

some land for railway or any other '
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rapid transit facility in the latter two
Sactors. The Eastern Railway are
now examining the feasibility, pure'y
from an egineering point of view,
of a connection froy the Dum Dum
side. The Metropolitan Study Team
on Transport set up by the Planning
Commission is, also, making a detail-
e¢d study of the present and future
requirements of transport in the
Calcutta Metropolitan area by diffe-
reat modes including the possibilities
of a rapid transit system. These
studies cover the Salt Lake area.

(b) Does not arise.
Allocation for the Fourth Plan

1438. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the Fourth Plan allo-
cation for Railways is proposed to
be reduced to a level even lower than
that of the Third Plan al'ocation; and

(L) if so, how far it is proposed to
be brought down and the nature of
the schemes to be affected by curtail-
ment? N

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The allocation
for Railway development programmes
as also allocations for other sectors in
the Plan are still to be fina'ised with-
in the total financial outlay proposed
for the overall National Plan. It is
not possible at this stage to give any
meaningful comparison of allocations
for Railway programmes in the Third
and the Fourth Plan.

Rail Link to Paradeep Port’

1439. Shri D. C. Sharma; Will the
Minister of Railways be pleased to
state:

(a) the progress made in providing
a rail link to Paradeep Port for iron
ore traffic; and

(b) the details thereof?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
‘(a) and (b). Preliminary Engineer-
ing and Traffic surveys for a broad
gauge line from Banspani, Nayagarh
and Tomka|Daiteri areas to Paradeep
Port have been carried out and the
survey reports are under examination
of the Railway Board.

Investigations are also in progress
for an alternative proposal for a rail
link wiz,, Patasahi-Talcher-Cuttack/
Barang-Paradeep with a link to ore
deposits on Malangtoli block. The
relative merits of the two alternatives
will have to be examined before a
decision is taken regarding construc-
tion of a rail "ink to Paradeep Port.
In any event, the plans will have to
coordinate with the proposals for, and
progress on, the setting up of an ex-
port-oriented major mining scheme in
the Malangtoli Block.

Delhi Main Railway Station

1440. Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to give
a face lift to the De'hi Main Railway
Station; and

(b) if so, the main features thereof
and the target date for completing the
work?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). It is proposed
to extend the circulating area and the
parking space for taxies, private cars
etc, in front of the Delhi Main Sta-
tioh. The proposa] has become feasi-
ble due to release of considerable
space as a result of shifting of bus
stands of U.P. Roadways and Punjab
Roadways from East and West side
of the Station. The scheme is still
in a preliminary stage and is being
worked out in consultation with the
Municipal Corporation of De'hi and
Dclhi Development Authority etc.
No target date of completion has yet
been fixed,
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Exploration of Iron Ore

1441. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:

- Shri Subodh Hansda:

Shri M. L. Dwivedi:

Wil] the Minister of Mines
Metals be pleased to state:

and

(a) whether there is any proposal
to awary the responsibility for ex-
vloration of Iron ore to some foreign
“rms;

(b) if so, the names of the firms:

"and

(c) whether they will be allowed
to make this exploration work
throughout the country?

The Minisier of Mines and Metals
(Shri S. K. Dey): (a) No, Sir.

(b) and (c¢). Do not arise.

Jute Mill in U.P.

1442. Shri Balgovind Verma; Wiil
the Minister of Commerce be pleas-
ed to state:

(a) whether Governmcnt arc aware
that Lakhimpur Kheri district of
Uttar Pradesh produces more than
2:3 of the jute produced in the wholc
of the State;

(b) if so, whether Government pro-
nosc to set up a jute mill there in
public, private or cooperative sector
i order to give a fair dea' to the
cultivators: and

.(c) if so, when a decision is likely
to be taken in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): (a) Lakhimpur-Kheri district
produces only about 41 per ceni of
the total production of jute in Uttar
Pradesh which itself is only 3.5 per
cent of total Indian productign.

(b) No such proposa] is :nder Gov-
errrment’s consideration,

(c) Does not. arise.
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Ticketless Travel on Railways

1443. Shri Gulshan:
Shri Bibhuti Mishra:

Will the Minister
‘pleased to state:

of Railways be

(a) the number of ticketless travel-
lers on Railways detected and fined
during the period 1st January to 1st
August, 1966, zone-wise;

(b) the total amount of fines and
penalties recovered from them and
the total amount spent by Railways
on special checking staff;

(c) whether it is a fact that ticket-
less checking is not adequate and
Railway staff and Policemen posted
on guard duty in trains encourage
and help ticketless travelling on Rail-
ways; and

(d) if so, the steps Railways pro-
pose to take to check this tendency?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A statement
giving the required information for
the period from 1-1-66 to 30-6-66 for
which the information is available, is
given in the statement laid on the
Table of the House. [Placed in
Library. See No. LT-6681/66].

(c) and (d). No cases of railway
staff and policemen conniving in
ticket'ess travelling have been detect-
ed. Since ticketless travel is still
heavy, the question of strengthening
the ticket checking arrangements is
under consideration.

Late running of Punjab Mail

1444, Shri Guishan: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that Pun-
jab Mail between Bombay-Delhi-
Ferozepur daily comes late;

(b) the number of occasions on
which the Punjab Mail left Delhi
late and arrived late at Bhatinda
during the period from 1st January,
1966 to 1st August, 1966;

(c) the total number of days of
late running of this train during 1966;
and

(d) the steps Government propose
te take to check this late coming and
over-crowding in the Punjab Mail?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) 37 Up Punjab Mail arrived late-
«t Bhatinda, an intermediate point,
during the period from 1st January,
66 to 1st August, 66 on 154 occasions,
having left Delhi late on 162 occasions.

(c) During the period from 1st Jan-
uary, 1966 to 1st August, 1966, 37 Up
Mai) arrived destination late on 148
cecasions.

(d) Endeavours to bring this train-
to time continue. However, in order
to alleviate over-crowding on the train
on Delhi-Ferozepur section, the load
has been augmented by two additional
third class coaches, one to run bet-
ween Delhi and Ferozepur introduc-
ed from 1-5-66 and the other between
Delhi and BhatindaiHindumalkot from:
1-6-66.

Tractér Production

1445. Shri Sham Lal Saraf: Will the
Mirister of Industry be pleased to
state:

(a) whether the Tractor production
has not reached the target fixed for
the Third Five Year Plan and if so,
the reasong for the failure; and

(b) the steps and precautions tak-
en to achieve the target being fixed
for the Fourth Five Year Plan?

The Minister of Industry (Shri D.
Sanjivayya): (a) The target of pro-
duction of tractors by the end of the
Third Five Year Plan was 10,000 Nos.
per annum. Against this, a produc-
tion of 5,714 Nos. was achieved dur-
ing 1965-66. The shortfall in preduc-

1
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tion has been due to the following
reasons:

(i) Delay in the import of capital
goods required by licensed
units on account of foreign
exchange difficulties;

( ii) Shortage of imported raw
materials and components due
to foreign exchange difficul-

ties; and

(iii) Delay in commencement of
production by the licensed
units,

(b) While the target for the Fourth
Five Year Plan is yet to be fixed, the
demand has been assessed at 40,000
by 1970-71. Against this, five units
have been approved for a total capa-
city of 30,000 Nos. per annum. In
addition, a project in the public sec-
tor for the manufacture of 12.000
tractors per annum is also proposed
to be establisheq during the Fourth
Five Year Plan period. With the esta-
blishment of all these units, the target
that may be fixed for the Fourth Five
Year Plan is likely to be achieved.

Hides and Sking Plant, Rajasthan

1446. . Shri Tula Ram:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:
(a) whether it ig a fact that a

plant for processing hides and skins
will be established. in the State of
Rajasthan with the barter arrange-
ment of Yugoslavia; and

(b) if so, the main features of the
scheme?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A state-
ment 1s laig on the Table of the
House. [Placed in Library. See No.
LT-6682]66).

Wholesale Price Index
1447. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) the details of the wholesale
price index in the last week of May

AUGUST 5, 1966

Written Answers

2872

1966 as compared to 1953 during the
same period;

(b) whether the price has increas-
ed since the last week of May 1965,
i.e., the last year’s level; and

(c) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) The details of the
wholesale price index (with the year
ended March, 1953 as 100) as it stood
at 182.1 during the last week of May,
1966 as against 107.6 in the last week
of May, 1953, are show in the state-
ment laid on the Table of the House.

[Placed in Library. See No. LT-6683
(i) /66].

(b) Yes. The index rose from
156.9 during the last week of May,

1965 to 182.1 in last week of May,
1966.

(c) A detailed statement showing
the increases is laid on the Table of
the House. [Placed in Library. See
No. LT-6683(ii)/66].

Further details of price movements
are given in the bulletins relating to
last weeks of May 1965 and 1966.
Copies of the bulletins are available
in Parliament Library.

Sale of Raw Jute by Pakistan

1448. Dr. Ranen Sen: Will the Mini-
ter of Commerce be pleased to state:

(a) whether it is a fact that raw
jute is purchased by certain business
operators in Pakistan, shipped to
Singapore and other places and then
shipped to India and sold at exorbi-
tant prices; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) ad (b). There is now no ban on
import of Pakistani jute directly or
indirectly. Therefore, Pakistani jute
is allowed to be imported and the
prices are on a competitive basis.

Import of raw jute has been fur-
ther placed on Open General Licence
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for jute mills only with effect from
the 13th July, 1966.

Central Ropeway System
1449. Shri C. K, Bhattacharyya:
Shri Kolla Venkaiah:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether the 1Indian Coal
Board’s Central Ropeway has snapped,
making the whole ropeway system in-
operative;

(b) if so, the reasons therefor;

(c) whether this was due to a
structural defect; and

{d) the action taken in the matter?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir. On
the 14th May, 1966, the coupling
connecting two lengths of track rope
of the Ropeway for area ‘D’, was
found to have snapped the previous
night when the ropeway wag sta-
tionary, thereby 'making the ropeway
system in-operative.

(b) The accident occurredq appa-
rently due to the failure of the coupi-
ing. :

(c¢) Enquiries revealed that the
breakdown was probably due to a
material failure.

(d) The repair was completed in
all respects on 28th May, 1966 and the
ropeway started operating on 30th
May, 1966. The damaged
has been sent to the UK. by ihe
Contractors for thorough examination
to ascertain the probable cause of
the breakage and necessary action in

terms of contract will be taken
accordingly.
Effect of Devaluation on Export of

Jute Goods

Shri P. C. Borooah:
Shri Kapur Singh:
Sh-i Buta Singh:
Shri Narasimha Reddy:

‘Will the Minister of Commerce be
pleased to state:

(a) whether it is a fac* that Indian
exporters particularly those exporting
1158 (Ai) Ls—8.

1450.

coupling -

jute goods found themselves in a
difficult predicament after the deva-
luation of the rupee, relating to the
sale of goods to foreign countries,
concluded prior to devaluation, as
reported in the Statesman of the 9th
June, 1966; '

(b) it so, how the situation was
tackled;

(c) whether any contracts for such
exports had been cancelled on account
of the heavy export-duty imposed
with the devaluation; and

(d) if so, the quantity of each
species of goods so held up?

The Deputy Minister in the Minis-
try of Commmerce (Shri Shafi Qureshi):
(a) There was some delay in the
export of jute goods as a result of
devaluation in view of the problems
relating to the incidence of the export
duty on goods covered by pre-
devaluation contracts.

(b) These problems have been
solved, by and large, by granting
exemption from payment of duty in
certain cases, by discussions with
exporters’ organisations in the case of
certain others and by negotiation with
the Governments of importing coun-
tries in the case of the contracts with
East European countries.

(c) Government are pot aware of
any contracts having been cancelled
on account of the export duty.

(d) About 50,000 bales of jute goods
had been held up.

National Mineral Development
Corporation

1451, Shri Sham Lal Saraf: Will the
Minister of Mines ani Metalg be
pleased to state:

(a) whether any tangible results
have been achieved in the feasibility
studies which ‘h2 National Mineral
Development Corpora‘ion has been
conducting in regard to the mining of
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Iron Ore deposits in Bellary, Hospet
and other adjoining areag in Mysore;
and

(b) if so, the details thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes.

(b) The National Mineral Develop-
ment Corporation has prepared a
feasibility study for development of
a mechanised mine in Donamalai area
(South Block). The expected produc-
tion is 2.5 million tonnes of lump ore
with saleable fines approximating ¢o
2 million tonnes, per annum. Further
detailed investigations which are
necessary for the preparation of Pro-
ject Report are in progress.

Textile Trade im Ceylon

1452. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether the Ceylon Govern-
ment have recen‘ly nationalised the
textil> impor. trade and taken other
measures to dislocate the textile trade
in Ceylon;

(b) if so, how many Indiang have
been displaced thereby; and

(c) Government’s reaction thereto?

The Ministe; of Commerce (Shri
Manubhai Shah): (a) and (b). With
the excep'ion of import quotas being
given to actual-users, such as
garment manufacturers, all imports of
textiles in Ceylon are now canalised
by the Government of Ceylon through
the Government-sponsored Co-
operative Wholesale Establishment
wi'h effect from the second half of
1966. However, as the textile import
trade was Ceylonised in 1964 itself,
no Indian nationals have been dis-
placed by the recent measures.

(c¢) Does not arise.
WY wTCAT
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Handloom Emporia in Paris and
Sydney
1455, Shri A. V. Raghavan: Will the
Minister of Commerce be pleased to
state:

(a) whether there is any proposal
to set up Indian Handloom Emporia
in Paris and Sydney; and

(b) if so, the decision taken in the
matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
Handicrafts and Handlooms Exports
Corporation are setting up a Display-
cum-Sales Centre in Paris for Indian
handicrafts and handloom goods.
There is no proposal under considera-
tion at present for the establishment
of an emporium in Sydney.

Aluminium Plant in Madras

1456. Shri A. V. Raghavan: Wil] the
Minister of Mines and Metals be
pleased to state:

(a) whether there ig any proposal
to establish an Aluminium plant near
Kodaikanal; and

(b) if so, the decision taken in the
matter?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No, Sir. We
have not, so far, received any pro-
posal or application.

(b) Does not arise.
Royalty on Minerals

1457. Shrimati Renuka Barkataki:
Shri Surendra Pal Singh:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government are con-
sidering a proposal to raise the
royalty rates on all major minerals;
and

(b) if so, the rise in the rates con-
templated?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) and (b). Recent-
ly, certain proposals were received
from some State Governments for
enhancement of the rates of royalty
on major minerals. In view of the
importance of the subject and the re-
presentation received from mineral
industry, Government have decided to
constitute a Study Group to study the
question of royalty on minerals in all
it aspects and make appropriate
recommendations to Government.

Liberalisation of Imports

1458. Shri Basappa:
Shri P. C. Borooah:
Shri Hari Vishnu Kamath:

Will the Minister of Commerce be
pleased to state:

(a) whe'her g scheme for the
liberalisation of import following
devaluation of the rupee has been
drawn up;

(b) if so, the broad features thereof;
and

(c) the steps taken to implement
the same?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) A sgtatement showing broad
features of the scheme is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6684/66].

(¢) A simplified procedure has been
adopted for issuing import licences
expeditiously under the liberalised
import policy and licenceg to the tune
of about Rs. 140 crores have ‘already
been issued since devaluation.

(Shri

Export of Iron Ore to Japan

1460. Shri Maheswar Naik: Will the
Minister of Commerce be pleased to
state:

() whether it has been agreed that
uptil March, 1967 India will sell iror
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ore to Japan at a pre-devaluation rate
and. as a result, the money which
India is likely to get will be at a con-
siderably reduced price; and

(b) the net result of the devaluation
on our iron ore trade?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir. Sales
contracts for supply of iron ore to
Japan are in Pound Sterling or US
dollars. Rupee value of payments
being received after the devaluation is
accordingly higher in accordance with
the new rate of exchange. The foreign
exchange value remains unchanged.

(b) No marked change has so far
been noticed as a result of the deva-
luation in regard to the prospects of
our iron ore exports. It ig too early
to assess what the long-term results
might be.

Cement Distribution

1461. Shri P. R. Chakraverti:
Shri Linga Reddy:

Will the Minister of Industry be
pleased to state:

(a) whether the Government have
received representation from the
Punjab Government to reconsider the
imposition of control on cement distri-
bution in the interests of agricultural
production;

(b) whether other States have also
drawn the attention of Government to
the unsatisfactory cement supply
arrangement for agriculturai and
minor irrigation work; and

(¢) whether Government propose to
take corrective measures in this
matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) The Governments of Gujarat
and Rajasthan have reported unsatis-
factory supply of cement to -agricul-
turists and minor irrigation works.

(c). These complaints have beca
brought to the notice of the Ccment
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Allocation and Co-ordi.nating Organi-
sation and it has been directed to take
corrective measures. The Cement

_Allocation and Co-ordinating Organi-

sation has undertaken to make good
the short-fall in supplies for agricul-
tural purposes in Gujarat anq it has
also made special allotment of ccment

for the purpose to Rajasthan and
Punjab.

Manufacture of Heavy Electrical
Equipment

1462. Shri P. R. Chakraverti:
Shri Linga Reddy:

Will the Minister of Indusiry be
pleased to state:

(a) whether Government have come
to the conclusion that there is no need
to set up any new unit in the Fourth
Plan to manufacture heavy equipment
for generating electricity;

(b) how far the existing plants at
Bhopal, Hardwar and Hyderabad are
competent to meet the needs of the
generating equipment; and

(c¢) the arrangements made ¢o
manufacture heavy boilers for big
thermal power stations?

The Minister of Industry (Shri D.

Sanjivayya): (a) Yes, Sir.

(b) The installed capacities of the
three heavy electrical plantg at
Bhopal, Hardwar and Hyderabad are
as follows:—

Name of Plant Thermal Hydro

sets sets
(in millions of kilowatts per year)

(i) Heavy Electricals
(Indiz) L.,
Bhepal.

(ii ) Heavy Elecctrical
Equipm-nt Plant,
Hardwar. 1.5 1.2

(iii) Heavy Power
Equipment Plant,

Hydersbad. 0.8

0.6 o's

When these plantg reach their opti-
mum capacities during the uext few
years, the full requirements uf
generating equipment will be met by
them.
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(c) The High Pressure Boiler Plant
of Bharat Heavy Electricals Ltd, at
Tiruchirapallj and the plant at Durga-
pur of Messrs. AVB are manufactur-
ing heavy boilers required for big
thermal power stations. It is also
proposed to augment their capacities.

Khadi Gramodyog Board

1463. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Corumere¢e be
pleased to state:

(a) whether any assistance is given
by Government to Bihar State Khadi

Gramodyog Board and if so, how
much;
(b) whether Government’s alten-

tion has been drawn to the auditor’s
report on Bhagalpur Khadi Emporium
and to the seizure of old weights and
measureg from this emporium; and

(¢) whether any, if so, enquiry has
been ordered into this affair and the
result thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir. Rs. 869 crores (compris-
ing Rs. 6:15 crores ay loans and
Rs. 254 crores as grants) during the
ten years ending 31st March, 19686.
Of this, loans to the extent of
Rs. 3'20 crores have been 1epaid to
the Commission.

(b) No, Sir. It has however, been
brought to the notice of Government
that two cases were reported in the
Bihar Press, viz.,, (1) a case of mis-
appropriation of Rs. 15,000 by a peon
of the Bhagalpur Khadi Gramodyog
Bhavan, and (2) a raid on the above
Bhavan by the staff of the Weights
and Measures Department of the
State Government.

(c) Yes, Sir. The case against the
peon is pending before the S.D.O.
Bhagalpur. In the other case, officials
of the Weightg anq Measures Depart-
ment advised the Bhavap not io keep
old weights and measures at the
eounter even for the purpose of edu-
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cating unsophisticated customers gbout
the relative values of the old and new
weights and measures.

Allotment of C.G.L Sheets to NEFA

1464, Shri Rishang Keishing: Will
the Minister of Iron and Steel be
pleased to state:

(a) whether special allotment of
C.G.I. sheets for the public of NEFA
is being made;

(b) if so, the quantity or tonnage of
the allotment; and

(c) if the answer to part (a) above
be in the negative, the reasons ‘here-
for?

The Minister of Irom and Steel (Shri
T. N. Singh): (a) and (b). Yes, Sir.
An ad hoc allocation of 200 tonnes of
G. C. Sheets has been made to NEFA
during 1966-67. In addition to this,
200 tonnes of B.C. Sheets have also
been allocated.

(c) Does not arise.
Allotment of Cement to NEFA

1465. Shri Rishang Keishing: Will
the Minister of Imdustry be pleased
to state:

(a) whether special allotment of
cement for the public of NEFA is
being made;

(b) if so, the quantity or tonnage
of the allotment; and

(c) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Under the
scheme of decontrol, Government
makes allotment of cement only for
supplies to Government Departments/
Organisations under the rate contract,
for which 50 per cent of total cement
production is reserved. The Cement
Allotcation and Co-ordinating Orga-
nisation hag made a specia]l allotment
of 1,000 tonnes in favour of N.E.F.A,
for purchase at public rates for the
period July-September, 1966.
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Textile Milis

1466. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the repiy given
1o Starred Question No. 1286 on the
22nd April, 1966 and state:

(a) whether the reports of the
Inter-Ministerial Committees appo-
inted to investigate the affairs of
some textile mills have since been
received;

(b) if so, the recommendations
thereof; and

(¢) the decision of Government

thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b) and (c). Do not arise.

Manufacture of Small Cars

1467. Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Bhri Brij Basl Lal:

Will the Minister of Industry be
pleased to state:

(a) whether the Maharani of Jey-
pore, (Orissa) has made an offer tp
establish a Small Car factory to
manufacture four-seater car to be
sold at Rs. 6,000;

(b) if so, the salient features of
the proposed car, including its fore-
ign exchange contents; and

(c) Government'’s reaction thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). A letter
has been received from the Maharani
of Jeypore indicating her desire to
submit a proposal for the establish-
ment of a factory for the manu-
facture of a 500 cc, four seater, 2-
door car to be sold at Rs. 6,000. She
has stated that only 5 per cent of
the components of the car will be
imported and that the capital cost of
the scheme would be a little over
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Rs. one crore, of which about 12
per cent would be in foreign ex-
change. The Maharani has added
that, before submitting detailed
proposals she would like to have
assurance that Government really
intends to permit the manufacture
of a small car by an Indian entre-
preneur.

The question whether or not a
small car project should be pro-
ceeded with is still under considera-
tion.

Silchar bound Passenger Train
Incident

1468. Shrimati Renuka Barkataki:
Shri P. C. Borooah:
Shrimati Ramdulari Sinha:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a Sil-
char-bound passenger train had been
marooned at Maipong station in the
north Cachar hill section of Assam
on the 22nd June, 1966;

(b) if so, in what circumstances;
and

(¢) the steps taken to rescue the
passengers and the train?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, at Maibong station on
18-6-66.

(b) It was due to land slips both
ahead and in the rear, of Maibong
station.

(c) Passengers were transhipped
into another rake and brought to
Lumding as soon as possible. Pas-
sengers were also supplied food free
of cost.

Railway Guards

1469. Shri Ramakrishna Reddy:
Will the Minister of Railways be
pleased to state the result of the
representation made by the Memb-
ers .of Lok Sabha on behalf of the
Railway Guards for the revision of
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their pay scales, running allowance
and promotion prospects?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): The decision was that there
is at present no case for any fur-
ther liberalisation in the matter.

Milling Plant

1470. Shri Karni Singhji: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether Government propose
to set up a milling plant for pro-
cessing the blended ore of flourspar
discovered in the southern hilly ran-
ges of Dungarpur (Rajasthan);

(b) if so, the anticipated , mining
and milling capacity of the plant;
and

(c) the savings, if any, in terms
of foreign exchange as a result of
commissioning of this plant?

The Minister of Mines and Metals
(Shri S. K. Dey): (3) The Govern-
ment of Rajasthan has prepared a
scheme for the mining of ore and
the setting up of a milling plant for
processing the ore into concentra-
tes.

(b) Mining of 300 tonnes of ore
per day is envisaged. The Milling
plant will accordingly have the ca-
pacity to process 300 tonnes of ore
per day.

(c) It is expected to be of the
order of Rs. 90 lakhs per year.

Industrial - Estate in Narsinghpur
District

1471. Shri Harl Vishnu Kamath:
Will the Minister of Industry be
pleased to state: .

(a) whether Government propose
to set up an industrial estate in
Narsinghpur district, or declare any
part of it as an industrial area;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). The infor-
mation is being collected from the
Government of Madhya Pradesh and
will be placed on the Table of the
House.

Industrial Estate in Piparia

1472, Shri Hari Vishnu Kamath:
Will the Minister of Industry be
pleased to state:

(a) whether in view of the increa-
sing importance o6f Panchmarhi,
Government propose to set up un
industrial estate in Piparia (Hoshanga-
bad District, Madhya Pradesh), or to
declare it as an industria] area;

(b) if not, the reasons therefcr;

(c) whether any other part or
area of Hoshangabad District is
being selected for that purpose; and

(d) if so, which?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). No, Sir.
Piparia does not have any special
feature for its being selected as an
Industrial Area,

(c) and (d). Yes, Sir. Itarsi in
Hoshangabad District has been
selected for setting up an Industrial
Estate.

Over-Bridge at Itarsi Level-Crossing

1473. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether the Madhya Pradesh
Government have been well and
truly awakened by the repeated re-
minders of the Central Government
in respect of the plan for an over-
bridge at Itarsi Railway level-cros-
sing;

(b) if so, the present position wifn
regard to the implemeniation’of tie
project; and

(c) if not, the action being , taken
in this regard?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The estimate for the
work was accepted by the State
Government at the end of June, 1968,
and sanctioned by the Railway on
4th July, 1966. Physical execution
of the work, however, will be taken
up after the existing level crossing
has been temporarily diverted away.
This temporary work has to be done
mainly by the State Government.

(c) Does mot arise.

Effect of Devaluation on Coal
Mining Industry

1474. Shri Surendra Pal Singh:
Shri Yashpal Singh:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether the devaluation would
have any impact on the coal min-
ing industry;

(b) whether it would result in
the rise of price of coal; and

(¢) whether it would have any
effect on India’s Coal export?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir. The
impact of devaluation will be re-
flected in the future imports of ma-
chinery, equipment and spares need-
ed for coal mining industry.

(b) The coal prices are under
review when all relevant aspects
will be taken into account. Directly
as a result of devaluation only no
price increases, however, are con-
jemplated at present.

(c) India’s export trade in coal
is only marginal. The effect is likely
%0 be very small.

National Mineral Development
Corporation

1475. Shri Surendra Pal Singh:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Dr. Mahadeva Prasad:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether there is any proposal
%0 bifurcate the National Mineral
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Development
wings;

Corporation into tweo

(b) if so, what will be the functions
of these two wings; and

(c) the ways in which co-ordina-
tion will be maintained between the
two wings?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (c). The
proposal to bifurcate the National
Mineral Development Corporation
with a view to creating a separate
organisation for expeditious develop-
ment of copper deposits in the coun-
try is under consideration of the
Ministry.

Purchase and Sale of Medicines

1476. Shri Kolla Venkaiah:
Shrimati Jyotsna Chanda:
Dr. Ranen Sen:

Will the Minister of Commerce be
pleased to state:

(a) the quantities and the cost of
differennt medicines that were in
stock with the State Trading Corpora-
tion has on the 15th Jume, 1966;

(b) the quantities of medicines that
were released for sale and the quan-
tities purchased by the State Trading
Corporation during the three months
prior to 15th June, 1966; and

(c) the measures taken to release
the stock in considerable quantities for
sale when the prices have been ruling
high in the market?

The Minister of Commerce (Shri
Manubhai Shah): (a) to(c). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-6685/66].

Muslim Railway Employees

1477. Shri Mohammed Koya: Will "
the Minister of Railways be pleased.
to state:

(a) whether the Muslim employees
of the Railway Department were
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allowed to enjoy one hour’s leave
to say their Jumma prayers since

1913;

(b) whether
passed any orders withdrawing
eoncession;

his Ministry have
the

(c) if so, the reasons therefor; and

(d) whether he received any re-
presentation against this decision, and
if so, his reaction thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Yes.

(c) Observance of certain prac-
tices of religious nature at the cost
of public duty is not in tune with
the secular and democratic ideals of
the country.

(c)
the decision

(d) Yes; for the reasons at
above abrogation of
withdrawing the special concession
enjoyed by a particular section of
Railway employees, is not feasible.

Despatch of Rice to Kerala in open
Wagons

1478. Shri Mohammed Koya: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that rice is
sent to Kerala in open wagons even
during monsoon season;

(b) whether the rice so sent is
spoilt due to rains even though it is
covered by tarpaulins; and

(c) the steps taken to send only
closed wagons to areas affected by
monsoon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Rice is moved to stations
in Kerala both in covored and ‘open
Box type wagons. Rice when load-
ed in open wagons is covered with
tarpaulins, lashed and escorted.

(b) On one occasion 4 wagons of
rice r::eived from Tadepalligudem
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at Cochin Harbour Terminus were
found damaged by wet due to the
tarpaulins having been dislodged
because of violent wind on the run.

(c) Efforts are made to supply
covered wagons to the maximum.

Incentives for Mining Industries

1479, Shrimati Ramdulari Sinha::
Will the Minister of Mines and Me-
tals be pleased to state the steps
being taken for the mechanisation
of mines, simplification of mining
laws and feasible incentive to the
mining industries?

The Minister of Mines. and Metals
(Shri 8, K. Dey): At the recent ses-
sion of the Mineral Advisory Board
held on 21st and 22nd June, 1966, it
has been decided to constitute stand-
ing committees to consider steps for
mechanisation and modernisation of
mines, simplification of mining laws
and incentives to the mining indus-
tries. The scope of these committees
will, however, cover all minerals
other than coal.

As regards Coal mines, the Coal
Development Council has set up a
committee on Productivity and Mo-
dernisation of mines which will look
into the aspect of mechanisation
There are at present no proposals
for simplification of the laws relat-
ing to coal mines or for the grant of
incentives to the coal industry.
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Leave Reserve Staff at Delhi Main
and New Delhi Stations

1482, Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Railways be
pleased to refer to the reply given
to Unstarred Question No. 2861 on
the 25th March, 1966 and state:
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(a) whether the information re-
garding leave reserve staff at Delhi
has since been received from the
Northern Railway administration;
and

(b) if so, the action taken thereon?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a). Yes.

(b) Action is being taken to make
good the deficiency to the extent
absolutely necessary keening in view
the tight financial position of allot-
ment of funds.

Storage Accommodation at Delhi and
New Delhi Stations

1483. Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Railways be
pleased to refer to the replv given to
Unstarred Question No. 2814 on the
25th March, 1966 and state:

(a) whether any arrangements have
gsince been made by the Northern
Railway Administration to provide
additional storage accommodation
both at Delhi and New Delhi; and

(b) if not, the reasons therefox_'?

The Deputy Minister in the Minis-
try of Railwave (Shri Sham Nath):
(a) and (b). These works are included
in 3 long term plan of providing faci-
lities at various stations in Delhi area.
The plan is still under consideration.
However, steps are being taken to
include the works of providing addi-
tional storage accommodatidn at Delhi
and New Delhi in the earliest possi-
ble Works Programme,

Fruits and Vegetableg booked from
Delhi Station
1484. Shri Onkar Lal Berwa: Will

the Minister of Railways be bleased
to refer to the reply given to Unstar-
red Question No. 1347 on the 26th
November, 1965 and state:

(a) whether any enquiry has been
ordered to find out the reasons for
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the parcels of fresh fruits and vege-
tables being received short at the
destinations;
(b) if so, the result thereof; and
“(c) the action taken ' against the
staff concerned?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (¢). Enquiries have so far been
finalised only in 3 cases and the
remaining cases are still under
enquiry. Ag Soon as enquiries are
completed, a statement showing ‘he
results thereof will be placed on the
Table of the Sabha.
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Influx of Pilgrims to Puri

1490. Shri Gokulananda
Will the Minister
pleased to state:

Mohanty:
of Railways be

(a) whether Government are aware
of a large influx of pilgrims to Puri
(Jagannath) during the Ratha Jatra
Festival and Bahuda Festival during
the third week of June this year;
and

(b) the steps taken to meet the
heavy congestion in the trains?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag.
Singh): (a) Yes.

(b) Adequate arrangements were
made to facilitate rail journeys of the:
pilgrims to and from Puri on the-
occasion this year by way of running
of twelve special trains, besides
augmentation of loads and extension
of the runs of the scheduled services.

Howrah-Amta Light Railway

1491. Shri Gokulananda ohanty:
Will the Minister of Railways be:
pleased to state:

(a) whether it is a fact that .the
trains on the Howrah-Amta Light



2897  Oral Answers

Railway almost daily carry a large
number of passengers on ihe roof of
the bogies; and

(b) if so, the steps taken to remedy
‘the evil?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Yes, some passen-
gers indulge in roof riding on certain
trains even when accommodation is
available inside the coaches and evan
after introduction of additional trains.
“The Railway is in touch with the State
‘Government regarding enforcement
of law and order.

Production of Tractors

1492. Shri D. D. Mantri;: Will the
Minister of Industry be pleased to
state:

(a) whether there is any proposal to
increase the production of tractors
during 1966; and

(b) if so, the number of tractors
likely to be produceq during the year?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The pro-
duction of agricultural tractors is
likely to go upto about 10,060 Nos.
during 1966 as against 6,318 Nos. pro-
duced during 1965.

Kunzru Committee’s Recommendations

1493. Shri D. D. Mantri: Will the
Minister of Railwayg be pleased to
state:

(a) whether it is a fact that his
Ministry has not implemented 50 per
cent of the recommendations of the
Kunzru Committee to improve the
Railway administration; and

(b) whether Government have any
proposals to implement these recom-
mendations and if so, when?

The Minister of State in the ’imis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Yes, Sir. Requisite organisation
exists for watching expeditious
implementation ‘of these recommenda-
tions. A good many of the recom-
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mendations are such that their imiple-
mentation can only be gradual,
depending upon the wayg and —eans
position and it is not, therefore, pos-
sible to lay down a time target for
their implementation.

Post of Assistant Chief Cashier on the
Railways

1494. Shri Sezhiyan: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
post of Assistant Chief Cashier has
been declared gazetted on all the
Railways except the Southern Rail-
way; and

(b) if so, the reasons for making an
exception on the Southern Railway
only?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No. Permanent Class I
Gazetted posts of Assistant Chief
Cashier & Pay Master were sanction-
ed on each of the Central, Eastern,
Northern, Southern, South Eastern
and Western Railways by upgrading
the Class III posts of the same desig-
nation.

(b)* Doeg not arise.

Demand for more Wagons in
Tiruchchirapalli

1495. Shri Sezhiyan: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that the
merchant community of Tiruchchira-
palli has represented for the allotment
of more wagons daily;

(b) the position of the demand and
the allotment of wagons till the end
of May this year; and

(c) the action taken by the R!'li.l-
way authorities on the representation
of the merchant community?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (c). The total number of
wagons indented and ln?§ed at
Tiruchchirapalli station during the
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period January to May, 1966 are
indicated below:

Monh Broad G.uge Metre Gavge

1966  Total Total Totfl Toual
indents loading indents loading

January 94 94 103 103
Pebruary 139 121 98 97
March 249 230 235 223
April 203 194 236 236
May 340 233 227 209

It will be observed that the pace
of clearance of traffic from Tiruch-
chirapalli was generally satisfactory
during the period, except on the
broad gauge in May, 1966 when there
were heavy and bulk registrations
for movement of jaggery for stations
reached via Raichur. When wagons
were supplied against these demands,
there were large scale cancellations
including forfaiture of registration
fees, which would indicate that th_se
demands were inflated. Every effort,
is made by the Railways to clear the
traffic from this station as expediti-
ously as possible,

Production of Steel at Hospet

1496. Shri Sivamurthi Swamy: Will
the Minister of Iron amd Steel be
pleased to state:

(a) whether it is a fact that the
cost of production per ton of stcel at
Hospet is the lowest and the bes: for
the internal demand of steel; and

(b) if so, the steps being taken to
increase the production in the coun-
try to meet the internal demand of
steel?

The Minister of Iron and Steel (Shri
T. N, Singh): (a) and (b). The
reports obtained by the Government
for location of the new steel plants in
the public sector, show that, for
sites in regions other than the coal-
steel belt in the Bengal-Bihar-Orissa,
the cost of produ~tion and distribu-
tion of steel would be compartively
lower at Hospet. But certain other
locations offer other advantages, e.g.,
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flexibility with regard to import of
raw materials, export of finished
products, etc.

Government are at present con-
sidering the comparative advantages
of various sites in order to decide the
location of the new steel plants.
The outlay for the development pro-
gramme for iron and steel in the

Fourth Plan period is also under
consideration.
The domestic demand for steel

in the Fourth Plan period is expected
to be met subtantially by increasing
the capacity of the existing steel
plants as well as by the setting up
of a new integrated steel plant at
Bokaro.

Shortage of Wagons in Saurashtra

1497, Shri Ram Harkh Yadav: Will
the Minister of Railwayg be pleased
to state:

(a) whether the Railway wagon
shortage is chronic in the Western
Region of the country, more parti-
cularly in Saurashtra;

(b) if so, whether the industries
in the region are hard hit by ‘he
shortage and are confronted with

stock crisis;

(c) it so, the reasons of the short-
age in supply; and

(d) when Government
overcome the difficulty?
t

expect to

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (d). No chronic short-
age of wagons exists in the Western
region of the country. Demands for
movement of imported foodgrains and
fertilizers from Ports in Saurashtra

.alone, which had increased this year,

require a supply of about 500 wagons
a day. In addition during the mon-
soon, salt, cement, chemical, etc.,
which move to certain areas normally
by the sea route, are being offered
for transport by rail, for which suffi-
cient capacity does not exist. Im
addition severe drought conditions
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the Western region this year, have
affected train services considerably.
The demands of industries are, how-
ever, being met fairly satisfactorily.
In fact, there is an increase in the
loading of salt and chemicals on ihe
Metre Gauge in Saurashtra during
the period January to June, 1966 as
compared to the corresponding period
of last year.

Discovery of Metals in Kumaon
Division

1498. Shri Hari Vishnu Kamath:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that deposits
of magnesite, copper and other metals
have been discovered in Almora dis-
trict and elsewhere in Kumaon Divi-
sion of Uttar Pradesh;

(b) if so, whether an intensive sur-
vey has been made; and

(c) the up-to-date results thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (c). A state-
ment giving the position is laid on
the Table of the House. [Placed in
Library. See No. LT-6678/66].

.Sholapur Spinning and Weaving Mills
Ltd.
1499. Shri A, K. Gopalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:

Will the Minister of Commerce be
pleased to state:

(a) the amount of loan sanctioned
by Government to the Sholapur
Spinning and Weaving Mills Ltd.
since its closure in 1949;

(b) the amount recovereq so far;
and

. (c) the steps Government propose
to take to recover the loan?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi»:
(a) The Government of India ad-
Vanced a total of Rs. 46'5 lakhs as
loans during 1952—54 to the then Gov-
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ernment of Bombay for re-lending to
the Sholapur Spinning & Weaving
Mills Ltd.

(b) No ‘fecoveries have been made
so far.

(c) The entire loan is secured by
the joint second charge in favour of
the Central and State Governments.
The mill is in liquidation and the
State Government will take steps to
recover the amounts at the appro-
priate stage.

Export to South Vietnam

1500. Shri A. K. Gopalan:
Shri M. N. Swamy:
Shri Dasaratha Deb;

Will the Minister of Commerce be
pleased to state:

(a) the value of exports from India
to South Vietnam during 1962, 1863,
1964, 1965 and 1966 so far; and

(b) the major items of export to
that country?

The Minister of Commerce (Shri
Manubhai Shah): (a) Th2 exports
from India to South Vietnam during
1961-62 to 1965-66 have been as
under:— - v

Year Exportg (in Rs. 1000)

1961-62—44,28
1962-63—1717,19
1963-64—2,49,86
1964-65—3,57,29
1965-66—2,87,35
(b) India’s major items of exports
to South Vietnam are as follows:—
1. Iron and Steel.
2. Machinery other than electric.
3. Sugér.
4. Chemicals, elements and com-
pounds.

5. Electric machinery, apparatus
and appliances.

6. Transport equipment..
Lac.
8. Cinematographic films, exposed.

=
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Coftee Board

1501, Shri A. K. Gopalan:
Shri M. N, Swamy:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:

Will the Minister of Commerce be
‘pleased to state:

(a) whether Government’s atten-
tion has been drawn to the corruption
and Black-marketing in the sale of
raw coffee-seeds in Bangalore;

(b) if so, the steps
matter; and

taken in the

(¢) whether Government propose to
investigate into the prevailing state
of affairs in the Coffee Board?

The Deputy Minister in the Minis-
4ry of Commerce (Shri Shafi Qureshi):
{a) to (c). Government are aware of
some allegations. The matter is being
investigated.

Tusser Industry in Bihar

1502. Shri Basappa: Will the Minis-
ter of Commerce be pleased to state
the steps taken to develop the Tusser
industry in Bihar and other parts of
the country?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
A statement is laid on the Table of
the House. ([Placed in Library. See
No. LT--6688/66]..

Import Substitution

1503. Shri Basappa:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri K. C. Pant;

Will the Minister of Industry be
pleased to state:

(a) whether stops have been taken
to five more incentives for import
substitutions; angd

(b) whe*her anv institution to re-
ward all these persins en~ageq in tha
pionecering work in the field of im-
p~rts  substitution is being contem-
plated?
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The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Yes, Sir. A
scheme to award persons bringing
forth practical ideas op the problem
of import substitution is under Gov-
ernment’s consideration. For the ad-
ministration of the scheme, it is pro-
poscd to set up a Board, consisting of
officials as well as non-officials. Fur-
ther details are being worked out.

Export of Silk Goods

1504. Shri Basappa: Will the Minis-
ter of Commerce be pleased to state:

(a) the steps taken by Government
to export more of silk goods and
waste silk products from India; and

(b) the contribution of Mysore in
this respect?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Prior to devaluation of the Rupsee
a comprehensive export assistance
scheme was in operation to promote
the axports of silk products. The
scheme provided for the import of
essential raw materials like raw siik,
noil yarn, dyes and chémicals, em-
bellishments, machinery etc. As a
result of implcmentation of this
scheme, the exports rose from
Rs. 34'67 lakhs in 1958 to Rs. 24497
lakhs in 1965.

Consequent on the abolition of the
Export Promotion Scheme from the
6th June, 1966, th> question of allow-
ing imports of essential raw materials
for the production of exportable silk
goods is under active consideration.

(b) Mysore accounts for about 75
per cent of the total production of
mulbarry raw silk in the cour*ry. The
specialised silk Wweaving centres in
Mysore State, particularly Bangalore
and ite adjoining ar~as, have been the
important sources for nrocur:ment of
wmaterials for exvorters in India.
These silk goods ohtained in loom-
ctate or in semi-finished ctaoes are
exported after further processing.
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Silk waste of South Indian origin
is also a good foreign exchange earner
and accounts for nearly 75 to 80 per
cent of the total export earnings from
silk waste.

Bhadravathi Iron Works

1505. Shri Basappa: Will the Minis-
ter of Iron and Steel be pleased to
state:

(a) whether the conversion of the
Bhadravathi Iron to high grade steel
has been completed; and -

(b) if not the stage at which the
matter stands at present?

The Minister of Iron and Steel
«Shri T. N. Singh): (a) No, Sir.

(b) All the equipment required for
the conversion of facilities at Mysore
Iron and Steel Works Ltd. for the
production of alloy and special steels
has been ordered. Shipments of im-
ported equipment have commenced
arriving. The civil engineering work
is in progress.

Loan of Services of Railway Civil and
Mechanical Engineers

1506, Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to rtate:

(a) the number of requests received
during the last three years by his
Ministry from the public sector pro-
jects, other Government departments
and foreign governments for the loan
of services of experienced civil and
mechanical engineers;

(b) the number of requests
plied with; and ’

com-

(c) the number of requests rejected
along with the reasong therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) to (c). Out of 86 such
requests received, 61 have been com-
plied with, and 8 are under considera-
tion. The remaining 17 requests
1158 (Ai) LS—S6.

could not be complied with on one or
other of the following grounds:—-

(i) Shortage of officers in the De-
partment concerned.

(1) inability to spare the officers
asked for;

(iii) there belng no suitable offi-
cers with requireq qualifica-
tions.

Recruitment in Engineering Cadre of
Ra_ilways

1507. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that after
Independence there has been dis-
proportionate heavy recruitment in
the Engineering cadre of the Rail-

ways which has resulted in great
stagnation in that -cadre, specially
among the Civil and Mechanical

Engineers;

(b) whether 1t is a fact that Civil
and Mechanical Engineers have not
been able o get any promotion and
are working in the same grade for
the last 10-12 years as compared to
their counter-parts in the Accounts
and corresponding non-Engineering
Services; and

(c) if so, the steps taken to remove
this stagnation and to make the ser-
vice of the Mechanical Engineers
attractive?

The Minister of State in the Minis.
try ‘of ‘Rallways (Dr. Ram Subhag
Singh): ‘(a) The average annual re-
cruitment in the Civil ¥ngineering
and Mechanical Engineering Depart-
ments In the post-Independence
period as compared to the pre-In-
dependence period i3 as under:—

Before 1947 After 1947

Civil Engineering 9 16
Mectanical Engineering 7 22
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(b) and (c). Generally the majority
of officers of the Civil and Mechanical
Engineering Departments are able to
get promotion from Junior Scale to
Senior - Scale within five to six years
and from Senior Scale to Junior
Administrafive grade within about 16
years of total gervice. This position
is pnot substantially different from
what obtained prior to 1947,

Gazetted and Non-Gazetted Officers

1508, Shri Sivamurthi Swamy:
Will the Minister of Railways be
pleased to state:

(a) the strength of Gazetted

Officers (Technical and Non-Techni-
cal separately) in ° manufacturing
projects and non-gazetted staff/Gazet-
ted officers in each of the projects;

(b) how it compares with the level
of supervision provided in each of
the Mechanical Department Work-
shops on the Railways with staff
strength of more than 1,000 men and
the Ordnance Factories and public
sector undertakings; and

(c) the steps proposed to be taken
to remove the wide disparities in
quality of direct supervision between
the Railway Projects and the main-
tenance workshops with a view to
improving the productivity and
quality of outturn from the Rail-
ways’ Maintenance ‘Workshops,
where the workload is of more com-
plex nature calling for higher grade
supervision?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

Singh): (a) and (b). The informa-
tion- is given in the Statement
laid on the Table of the House.

[Placed in Library. See No. LT-6689|
66]. The level. of officer supervision
provided in Mechanical Department
Workshops on Railways and the
workshops of the Project Organisa-
tion is not comparable due to the
following reasons;

(i) Unlike the Mechanical Work-
shops - the project organisations
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include the officers working in the
following departments also:—

(a) General Administration
(b) Finance

(¢) Civil Engineering

(d) Medical

(e) Stores Procurement

(f) Design and Developnvent
(g) Audit. '

In a Mechanical Workshop these
functions are centrally controlled by
the Headquarters Organisation.

(ii) Manufacturing Projects deal
with the new manufacture of sophis-
ticated equipment such as Electric
and Diese] Locos, Diesel Rail Cars,
Electric Multiple Unit stock and air-
conditioned coaches etc. Consequent-
ly more planning, technical supervi-
sion and that also of a higher calibre
is required than is the. case in a
Mechanical Wrokshop where the work
done, namely, repairing and over-
hauling of old assets is of a routine
nature.

(iii) In the manufacturing projects
certain additional technical functions
such as design of products, diversifi-
cation of products and maintenance
of sophisticated and costly equip-
ment have also to be catered for,
which are generally not so promi-
nent in the repair workshops.

The ratio of gazetted supervision
to non-gazetted staff in different
repair workshops is also not com-
parable as the variations depend on
the size of the unit and the number
of distinct activities carried out.
For example, where only one type
of stock such as locomotive is repair-
ed and the total staff strength is con-
siderable, the ratio is as low as 1:865,
whereas in the case of a small work-
shop dealing with repairs to Loco-
motives, Carriages and Wagons as
well as the manufacture of mnew
wagons, the ratio can be as high as
1:270.

Even in the manufacturing pro-
jects, there is 1appreciable variation:
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depending on the stage of develop-
ment of the Project. As for exmple
in the case of Diesel Locomotive
Works where the 'present develop-
ment is in the region of 50 per cent
of the ultimate plan, the strength of
gazetted supervision is comparatively
high 'whereas in the case of Integral
Coach Factory where the project has
been fully established, the ratio is
low. In Chittaranjan Loco Works
also. the developmental work in res-
pect of manufacture of Electric
Locos, Traction motors and steel
casting is in progress.

In respect of Public *Sector under-
takings and Ordnance Factories the
precise information is not readily
available.

(c) Additional officers are provided
in Mechanical Workshops “whenever
the need arises such as in the case of
Workshops undertaking manufacture
of new wagons and cranes etc. Also
additional Officers have been provid-
ed in recent years for looking after
productivity and quality of outturn.
Parity with Railway Projects is,
however, not possible as the func-
tions are distinctly different.

Expenditure on Staff Amenities on
the ' Northern Railway )

1509. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) 'the total amount of money
spent by the Northern Railway on
staff amenities during the past three
years; and

(b) how much{out of it was spent
on the construction of new class III
and IV staff quarters in Delhi?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Rs. 2,99,52000.

(b) The expenditure incurred on
the construction of quarters does not
come under the head of “staff
amenities”. As such the question of
spending any portion of this fund on
construction of staff quarters does

not arise, However, Rs. 67,13,000
were spent on the construction of
staff quarters during the last three
years on Northern Railway.

Quarters for Class III and IV Staff
on Northern Railway

1510. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Northern Railway Class 1IT and IV
staff who applied for quarters in
1952 and 1957 have still not been pro-
vided with quarters;

(b) the rate ‘of construction of
Class III and IV staff quarters per
year and when they will get quar-
ters; and

(c) the steps being taken to expe-
dite the construction and allotment of
such quarters?

The Minister of State in the Minis--
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, for certain essential
categories on Ferozepore Division and
Delhi area.

(b) The average rate of construc-
tion of staff quarters is 1340 per year.
If the present rate of allotment of
funds for staff quarters is maintained,
it is expected that they will get
quarters in the foreseeable future.

(c) With the present shortage of
funds and need for strict economy it
is not possible to accelerate construc-
tion of quarters at present.

Experts to Rupee-payment Countries

1511, Shri Tridib Kumar
OChaudhuri:
Shri Brij Basi Lal:
Shri M. K. Kumaran:
Shri D. D. Mantri:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any representation from the



2911 Wrien Answers
exporters of Indian goods to Rupee-
payment countries for the revalua-
tion of their export contracts to these
countries;

(b) whether any negotiations have
taken place with these countries in
this regard; and

(c¢) if'so, the result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
Various representations have been re-
ceived from business houses from
time to time about post-devaluation
problems.

(b) and "(c). Negotiations have
been concluded with the delegations
of Yugoslavia, Poland, Hungary and
Czechoslovakia and copies of the
Protocols signed with these countries
are available in the Parliament Lib-
rary. These countries have agreed to
increase the values of all export/im-
port contracts outstanding as on
6-6-1966 by 57.5 per cent bothways.
The Government of USSR has agreed
to allow an increase of 47'5 per cent
in the case of our export contracts
and 575 per cent in the case of our
import contracts. These decisions
have helped in solving the post-
devaluation problems already.

Meantime negotiations with the
delegations of Rumania, German
Democratic Republic and Bulgaria are
being carried on at present and it is
bpped that satisfactory results will
bé achieved in these cases also.

Exports to Free Currency Area

1512. Shri Tridib Kumar Chaudhuri:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that many
‘Western buyers in free currency areas
are demanding from Indian exporters
new Dprice discounts on Indian ex-
ports up to 25 per cent since the
devaluation of the Indian rupee even
on contracts already concluded before
the devaluation; and '

(b) if so, the setps taken in this
regard?
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The Minister of Commerce (Shrj

Manuphai Shah): (a) and (b). Om
the representations received from ex-
porters the Government of India have
issued a Press Note dated 18th July,
1966, advising exporters to raise the
invoice value of all contracts entered
into prior to devaluation, and ex-
pressed in terms of Rupees to the
full extent in parity with the current
value of the rupee for the supply of
goods and services etc. to Countries
other than those with whom there
are Rupee Trade Agreements and
where shipments are yet to be made
and payments are still -to be received.

‘Where the contracts exiéting before
devaluation are expressed in foreign
currency, the intention is that there
should be no reduction of foreign ex-
change earnings in that amount.

: Exports

1513. Shri Tridib Kumar Chaudhuri:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that many
are
demanding from Indian exporters
new price discounts which often ex-
ceed 25 per cent on Indian goods pur-
chased by them since the devaluation
of the rupee even on contracts con-
cluded before the devaluation;

(b) whether Government have re-
ceived any representation from the
Indian exporters in this regard; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). On the
representations received ‘from expor-
ters . the Government of India have
issued a Press Note dated 18th July,
1966, advising exporters to raise
the invoice value of ‘all contracts
entered into prior to deva-
luation and expressed in terms of
Rupees to the full extent in parity
with the current value of the rupee,
for the supply of goods and services
etc. to countries other than those
with whom there ‘are Rupee Trade
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Agreements and, where shipments are
yet to be made and payments are
still to be received. °

Export of Machine Tools

1514, shri M. R. Krishna: Will the
Minister of Commerce be pleased to
state:

(a) whether the prospects for the
export of machine tools manufactured
in India have increased or decreased
after the devaluation of the Indian
rupee; and

(b) the approximate value of
Machine Tools expected to be export-
ed during 19667

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
prospects for the export of machine
tools will depend on more production®
and after sales service. We are try-
ing to boost up exports of machine
tools. It is, not possible to estimate
the quantum of exports for the cur-
rent year, at this stage.

Over-Bridges on Railway Crossings
on Central Railway

1515. Shri M. L. Jadhav: Will the
Minister of Railways be pleased to
state:

o

(a) whether any steps are being
taken to construct over-bridges on
the railway crossings on the Central
Railway between Nasik Road and
Kalyan on the Bombay-Agra Road
and if so, the details thereof; and

(b) whether it is a fact that road
traffic is delayed owing to the absence
of over-bridges?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes. At the request of Govern-
ment of Maharashtra proposals for
the construction of road over-bridges
in replacement of existing level
crossings at Umbermali, Asangaon
and Padali on Bombay-Agra Road
have been included in the Central
Railway’s Works Programme for
1966-67. Details of the schemes are
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under finalisation, in consultation with
the State Government.

(b) Yes.

Posts in the Iron and Steel Control
Organisation

1516. Shri A. K. Gopalan:
Shri Koila Venkaiah:,
Shri Dinen Bhattacharya:
Shri Dasaratha Deb:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the ratio of higher
posts has been kept low in the Iron
and Steel Control Organisation;

(b) whether the lower grade em-
ployees are rg_quired to pprfom the
duties of higher posts; and

(c) if so, the reasons therefor?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) No, Sir. The
number of posts in various grades in
an office is provided keeping the
nature and type of work in view.

(b) and (c). Do not arise.
Promeotions in I. and S. Control
Organisation

1517. Shri A, K. Gopalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri Dinen Bhattacharya:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether seniority is being
strictly observed in the matter of
promotion in the Iron and Steel Con-
trol Organisation;

(b) whether Government have re-
ceived some complaints regarding the
violation of seniority in giving pro-
motions; and

(c) if so, the steps taken in the
matter?

The Minister of Iron and Steel

(Shri T. N. Singh): (a) According tg
the rules, promotions to certain posts
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are required to be made by seniority
subject to the rejection of the unfit,
and to others by selection by merit.
Seniority is, therefore, observed to
the extent mentioned above.

(b) and (c). There have been
some representations to Government
which mostly related to promotions
to selection posts. These were
considered in the light of the position
given in (a) above.

Employees of Iron and Steel Control
Organisation

1518. Shri Dasaratha Deb:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:,
Shri Dinen Bhattacharya:

Will the Minister of Iron and Steel
be pleased to state: .

(a) the number of employees of
the Iron and Steel Control Organisa-
tion who are eligible for becoming
quasi-permanent;

(b) the number of employees declar-
ed as quasi-permanent; and

(c) the measures Government pro-
pose to take to make all the eligible
employees permanent?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) 81 employees
are eligible for consideration for
being given the quasi-permanent
status, !

(b) 137.

(c) Temporary employees can be
made permanent only to the extent
of permanent posts sanctioned for this
Organisation. Posts are sanctioned
on permanent basis if these are re-
quired for work of a permanent
nature. Accordingly, non-permanent
employees will become entitled to
confirmation as and when °“more
permanent posts are sanctioned
having regard to the nature of work.
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Procedure of work in Iron and Steel
. Controller’s Office )

1519. Shri Kolla Venkaiah:
Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri Dinen Bhattacharya:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the study team has
recommended revised procedure of
work for the employees in the office
of the Iron and Steel Controller, Cal-
cutta;

(b) whether Government have ac-

" cepted the recommendations;

(c) the number of workers that
would be rendered surplus as a result
of these recommendations; and

(d) whether Government propose
to absorb them in any other project®

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and. (b). The
Study Team has so far submitted the
first part of the Report which relates
to the distribution of indigenous
steel. This is under the considera-
tion of Government. The second and .
final part of the report is yet to be
submitted.

(c) and (d). Do not arise.

Surplus Employees in Iron and Steel
Controller’s Office

1520. Shri Dasaratha Deb:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Iron and Steel
be pleased to state:

(a) the total number of surplus
employees grade-wise in the office of
the Iron and Steel Controller, Cal-
cutta as a result of implementation of
Raj Committee’s Recommendations;

(b) the number of employees
absorbed in other Government offices
gradewise; and
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(c) whether the surplus employees
after absorption in other offices have
been subjected to departmental tests?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) The total estimated
number of surplus employees as on
‘1st July, 1965 as a result of imple-
mentation of the Raj Committee’s re-
commendations was 210 in the follow-
ing categories:

Superintendent 3
Assistant-in-Charge 8
Assistant 17
U.D. Clerk 69
L.D. Clerk 88
Daftry 3
Peon 19
Sweeper 3

Total 210

(b) 111 employees in the following

«categories have been released so
far:—
Assistant Incharge 1
Assistant 1
Upper Division Clerks .. 22
Lower Division Clerks .. 178
Peons 9

Total 111

‘Except for those who could not be
considered for alternative employ-
ment on account of resignations,
death, etc. it is reported by the Iron
and Steel Controller that most of them
have been absorbed in other offices.

(c) Accerding to the terms of their
absorption in certain Government
Departments, some of the employees
are required to pass a Departmental
examination within a specified period.
The question of their exemption fram
such an examination is at present
under consideration of the Iron and
Steel Controller who is consulting
other - Departments goncerned.

Manufacture of T.V. Sets
1521. Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Industry be
pleased to state:

(a) whether the Council of Scienti-
fic and Industrial Research has given
licences to some firms to manufacture
television sets;

(b) if so, the names of the firms;
(c) whether it is a fact that one of

these firms has never been in the
radio and electronic manufacturing
line so far; and

(d) the basis on which these

licences have been given to a Kanpur
firm? -

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). No, Sir.
Council of Scientific and Industrial
Research do not grant licences for the
manufacture as issue of licences is
done by this Ministry only. Council
of Scientific and Industrial Research,
however grant licences through
N.R.D.C. for exploitation of technical
know-how developed by them. The
know-how developed for the manu-
facture of T.V. Receivers has been
supplied to two firms after consider-
ing the applications of all the parties
who responded to their offer of techni-
cal know-how. The two firmg are:

(i) M/s. J.K. Rayons,
a new unit, and

(ii) M/s. Telerad Pwvt. Ltd., Bom-
bay an existing radio manu-
facturer.

Kanpur,

The agreements with these two firms
were concluded after taking into
account the technical and financial
resourc f these firms. Letters of
intent have also since been issued to
these two firms in accordance with
the recommendations of the Licensing
Committee who were of the view that
indigenous know-how was adequate
for the manufacture of T.V. sets on a
commercial scale and that no foreign
technical know-how was required.
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Northern ~Bly G.bi’s. vislt to Kangra
Valley Section

1522. Shri Hem Ba)
Shri Daljt Singh:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
General Manager, Northern Railway
had his annual inspection tour of the
Kangra Valley Section;

(b) if so, whether it is a fact that
the Railway staff gid not allow the
public to ventilate their grievances to
the General Manager;

(c) whether any complaints were
made to him of the acute shortage
of drinking water at all the stations
and especially at Jawalamukhi Road
Station; and

(d) if so, the action taken thereon?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes.

(b) No.

(c) No complaint was made by the
public. However, some of the Rail-
way staff at Talara and Jawalamukhi
Road stations brought to the notice
of the General Manager that water
supply arrangements required aug-
menting, as the existing system of
bringing water in tank wagong and
storage in stationary tanks was not
enough,

(d) The Northern Railway Admi-
nistration are examining the possi-
bility of providing tube/open wells at
stations where water from local
sources cannot be obtained.

Railway Lines in Madras and
Mysore

1523. Shri Siddiah: Will the Minis-
ter of Railways be pleased to state:

(a) the railway lineg recommended
by the Madras and Mysore Govern-
ment for inclusion in the First,
Second, Third and Fourth Five Year
Plans; and :
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(b) which are those that have been
taken up so far for canstruction and
which are those that have been com-
pleted?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). A Statement is laid on
the Table of the House. [Placed {'n_
Library. See No. LT-6670/66).

Small Scale Industrieg jn Madhya
Pradesh

1524. Shrimati® Maimoona Sultan:
Will the Minister of Industry be
pleased to state:

(a) whether Government have
approved a scheme for the reorganisa-
tion of Small Scale Industries in
Madhya Pradesh; and

(b) if so, the broad detailg thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.

Attack on Railway Train at Andal
Station

1525. Shrimati Maimoona Sultan:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Dighe:

Will the Minister of Railways be
pleased to state:

(a) whether passengers of a local
train at Andul Station on the Howrah-
Kharagpur section of the South East-
ern Railway attacked the traing and
the railway staff on the 6th July,
1966;

(b) if so, the reasons therefor; and
(c) Government’s reaction thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. The mob not only

.attacked the Railway staff, but also

the wife of ap Assistant
Master.

(b) S46 Down Uluberia-Howtah
Local arrived Andul at 10:08 hours or

Station
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1 #at. Jate. This train was detainéd at
Andul to give scheduled precedence to
1 Dn. Bombay-Howrah Mail as per
time table.

(¢) Palice have registereq two cases,
one U|Ss 147/427341/448 LP.C. and
Section 121 ILR.A, in which 41
persons were arrested. In the other
cases U|Ss. 147|454/341]325/323 1P.C.
7 persons were arrested. The cases
are under investigation. Hooliganism
on all the Railways was brought to
the notice of the Chief Secretaries of
States and the Chief Ministers who
were requested to afford full protec-
tion to the Railway, the passengers
and to the Railway staff.

Cement Factories in Madhya Pradesh

1526. Shrimati Maimoona Sultan:
‘Will the Minister of Industry be pleas-
ed to state:

(a) whether Government have
licensed four cement factories to be
set up in Madhya Pradesh;

(b) if so, where; and

(c) the broad detailg of the units?

The Minister of Indastry (Shri D.
Sanjivayya: (a) to (c). With effect
from 13th May, 1966, the cement

industry has been exempted from the
licensing provisions of the Industries
(Development and Regulation) Act,
1951. Capacity for the manufacture
of cement can now be set up without
obtaining an industrial licence. How-

-ever, the following schemes have
earlier been approved for Madhya
Pradesh:—
Name of party Location Annual ins-
talled capa-
city
(tonnes)
I 2 3
Private Sector
1. Birla Jute Manu-
facturirg Co. Ltd. Patharia 200,000
3. Shri M. R. Morarka Akalthara 200,000
3.- Associated Ce- ) )
thent ' Cos. Ltd.  Mehgaon 600,000
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I 2 3

4. Oudh Sugar Mills
Led. ihar 200,000
5. Shree Digvijay

Cement Co. Ltd. Banipathar

200,000
6. Shri Digvijay Ce- .

ment Co. Ltd. Bahesar 200,000
Public Sector
1. Hindustan Steel

Ltd. Bhilai 600,000
2. Cement Corpora- )

tion of India Ltd. Jagdalpur 1,000,000
3. Cement Corpora-

tion of India Ltd. Mandhar 200,000
4. Cement Corpora-

tion of India Ltd. Neemuch 200,000

Industrial Licences for Orissa

1527. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the number of applications for
industrial licences received from
Orissa during the last three months;
and

(b) the number out of them sanc-
tioned and the number of those reject-
ed during the same period?

The Minister of Industry (Shri D.
Sanjivayya): (a) Two Sir.

(b) Both the applicationg are stiil
under examination,

Woollen Industry

1528. Shri Dhuleshwar Meena:
Shri Ramachandr, Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) .whether it is a fact that the
small manufacturers in woollen indus-
try are facing considerable hardship
for want of raw materials at preseut;
and
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(b) if so, the steps taken to save
them from extinction?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). As a result of the diffi-
cult foreign exchange situation, the
allocation for the woollep industry for
the period October 1965—September

1966 had to be drastically reduced.
This caused shortage of imported raw
materials for the woollen industry
including the small manufacturers.
The position is likely to improve dur-
ing the period October 1966-September
1967 when larger quantities of raw
materials are likely to be made avail-
able to the industry, including the
small manufacturers.

Assurance for Maintaining Prices

1529. Shri Harish Chandra Matkur:
Will the Minister of Commerce be
pleased tn state:

(a) the nameg of those manufac-
turers who gave an assurance to the
Prime Minister that they will main-
tain the price of their products inspite
of the devaluation;

(b) to what extent they have been
able to fulfil the assurances; and

those
the

(¢) the consumer price of
commodities before and after
devaluation?

The Minister of Commerre (Shri
Manubhai Shah): (a) The numes of
the manufacturers of consumer goods
who gave assurance to Government to
hold the price line is given in the list
attached.

(b) From the available data, it
appears ‘hat by and large the assur-
ances given have been honoured.

(¢) A statement is laid on the Table
of the*House. [Placed in Library.
See No. LT-6691/66].
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Automatic Signalling on Railways
" 1530. Shri Dasaratha Deb:

Shri A. K. Gopalan:

Shri M. N. Swamy:

Shri Dinen Bhattacharya:

Will the Minister of Railways be
pleased to state:

) (b) whether Government’s atten-
tion has been drawn to the defects in

"the functioning of the automatic
signalling on the Railways;
(b) whether Goverhment propose

to institute an enquiry into the auto-
matic signalling; and

(c) if sp, when the enquiry is
likely to be completed?

The Deputy Minister in the Minis-
try of Railway (Shri Sham Nath): (a)
No.

(b) Does not arise.

(c) Does not arise.
Despatch of Cement in Open Wagons

1531, Shri Dasaratha Deb:
Shri A. K. Gopalan:
Shri Dinen Bhattacharya:
Shri M. N. Swamy:

Will the Minister of Railways
pleased to state:

be

(a) whether it is a fact that a con-
siderable quantity of cement recently
sent in connection with Pong Dam
construction work in open railway -
wagons was spoiled by rains;

(b) if so, the quantity of the cement
thus spoiled and the value thereof;
and

(¢) whether Government propose to
take any action against the officials
responsible for this wastage and loss?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) 17,332 bags of cement were
spoiled in the month of June, 1966.
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The value and the extent of damage
is being ascertained.

(c) The matter is under enquiry
and action will be taken if railway
staff are found to be at fault.

Head  Signallers and Telegraph

Inspectors on N.E. Railway

1532, Shri Brij Raj Singh: Wil] tae
Minister of Railways be pleased to
state: .

(a) the total number of Head
Signallers Grade I and Telegraph
Inspectors on the North-Eastern Rail-
way at present; and

(b) how many ‘of them have passed
the Higher Standard Examimation of
Telegraphy?

The Minister of State in the Minis-
try of Railways (Dr.. Ram Subhag
Singh): (a) There are no posts ot
Head Signallers Grade I in scale
Rs. 250—380. There are six Telegrapn
Inspectors in scale Rs. 250—380 and
one Chief Telegraph Inspector in the
scale of Rs. 335—425.

(b) Threec out of six Telegrapn
Inspectors and one Chief Telegraph
Inspector have passed the Higher
Standard Examination of Telegraphy.

Telegraph Inspectors and Head
Signallers on the N.E. Railway

1533. Shri Brij Raj Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
posts of Telegraph Inspectors and
Head Signallers are lying vacant on
the North-Eastern Railway since long;

(b) if so, the reasons therefor; and

(c) when these posts are going to
be filled up by the Administration?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c). Do pot arise.

- from

Promotion of Telegraph Inspectors on
the North-Eastern Raiway

1534, Shri Brij Raj Singh: Will the
Minister of Railways be pleased to
state:

(a) the criterion for the promotion
to the post of Telegraph Inspectors on
the North-Eastern Railway; and

(b) whether the aBove criterion has
been followed by the North-Eastern
Railway Administration?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Promotion to the post of
Telegraph Inspector in scale Rs. 250-
380(AS) is made on a selection basis
amongst staff in Signallers
Group. Post of Chief Telegraph Ins-
tor in scale Rs. 335-425(AS) is filled
on the basis of seniority-cum-suita-
bility.

(b) Yes.

Upgrading of Signallers

1535. Shri Brij Raj Singh: Will the
Minister of Railways be pleased to
state: ;

(a) whether it is a fact that the up-
grading under the deal of 1956 per-
taining to Signallers’ cadre has mnot
been fully implernented on the North
Eastern Railway;

(b) if so, the reasons therefor;

(c) whether the gstrength of leave
reserve and Rest-giver staff has been
excluded for the purpose of upgrad-
ing under the deal of 1956; and

(d) when the question of upgrading
including leave reserve and Rest-
giver is going 'to be finalised by the
North Eastern Raflway ZAdministra-
tion?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise,

(e) No.
(d) Does not arise.
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Exports

1537. Shri Sezhiyan: Will the Minis-
ter of Commerce be pleased to state:

(a) whether there has been any
drastic change in the pattern of our
export commodities gince the publica-
tion of the Annual Report of the
Ministry of Commerce, 1965-66;

(b) whether there has been any appre-
ciable drop in the percentage of export
commodities moving almost at the in-
ternational prices; and

(c) if so, the particulars thereof?

. The Minister of Commerce (Shrl
Manubhai Shah): (a) No; Sir.

(b) and (c). The value of items
exported without any special assist-
ance, that is at international prices,
constituted 79.6 per cent of the value

AUGUST 5, 1988
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of total exports during the year 1968,

whereas during January—March, 1966,

this percentage fell to 77.0 per cent.

Indo-Yugoslavia Joint Industrial
Ventures

1538. Shri Jashvant Mehta: Will the

Minister of Industry be pleased to
state:

(a) whether it is a fact that Yugo-
slavia has proposed some joint indus-
trial ventures in India; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). No specific
received from
Yugoslavia for setting up joint indus-
trial ventures in India. Protocols
have, however, been exchanged bet-
ween the two countries for economic
and technical collaboration wherein
the principle of joint ventures has
been agreed to by the two Govern-
ments.

Import of Tractors from U.S.S.R.

1539. Shri Jashvant Mehta: Will the
Minister of Commerce be pleased to
state:

(a) the number of Russian Tractors
imported during the last one year;

(b) the profit in terms of value and
percentage over landed-cost made by
the State Trading Corporation; and

(c) whether Government have en-
quired into the complaint that more
than normal profit has been charged
on Tractors by the State Trading Cor-
poration?

The Minister of Commerce
Manubhai Shah):
tractors was
from U.S.S.R.

(b) and (c¢). The State Trading
Corporation makes only a nominal ser-
vice charge of 1} per cent of the C.LF.
Value, which item is included in ‘hg
pesent ceiling selling margin of 20
per cent of the C.ILF. Value allowed

(Shri
(a) Import of 1935
arranged during 1965
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ta the firms actmg as importing agents.
The Iatter’'s margin also includes
decalers’ and sub-dealers’ commission,
expenses on after-sale service, in-
terest, godown charges, etc.

Impqrt Licences

1540. Shri Jashvant Mehta:
Shri Onkar Lal Berwa;

Will the Minister of Commerce be
pleased to state:

(a) the amount of import licences
which have been issued under the
liberalised import policy; and

(b) how it compares with that dur-
ing the last year?}

The Minister of Commerce (Shri
Manubhai Shah): (a) Import Licence
for about Rs. 140 crores have been
. issued since devaluation.

(b) During the corresponding period
last year, the total amount for which
licences were granted was less than
Rs. 12 crores.

Export Piomotion Schemes

1541. Shri Jashvant Mehta: Will the

Minister of C ce be pl d to
state:

(a) whether Government have fina-
lised new Export Promotion Schemes
for international trade; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Mea-
sures to help exports are being under-
taken and are being announced item-
wise, wherever such measures are

* considered necessary.

Demang for Steel

1542. Shri Jashvant Mehta: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether it is a fact that there
has recently been a slackness in the
demand for steel;

(b) if so, the steps taken to revive
the demhand; and )

(c) the steps taken to export sur-
plug steel?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Some re-
duetion in demand for certain cate-
gories of steel has been noticed owing
to the cut in the programme of
Railways and some other consumers.
Part of the demand is likely to catch
up as soon as the industrial activity
increases as'a result of the import
liberalisation and other measures.
Efforts for exporting items, of which
production is in excess of demand are
being made.

(c) For the year 1966-67, an export
targe; of 505,000 tonnes of steel and

‘50,000 to 100,000 tonnes of pig iron

has been fixed and vigorous efforts are
being made to' achieve this target.
The Hindustan Steel Ltd. has already
sent a delegation to explore the mar-

" kets in Africa and Middle East coun-

tries. A Steel Experters’ Association
has been formed, which coordinates
the efforts of the exporters and en-
sures that the best prices are obtained
far the exported steel. It also takes
other measures for promoting the ex-
port of steel. A Committee for steel
exports has also been formed which
looks into any special difficulties which
may arise from time to time in the
achievement of the export targets.
The question of giving specia]l incen-
tives for the export of prime steel is
under consideration of the Govern-
ment.

New Safety Device on Railways

1543 Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased *
to state:

(a) whether it is a fact that his
Ministry propose to introduce on Rail-
ways a new Safety device imported
from Japan;

(b) whether it is also a fact that
this device has become obsolete in
Japan; and
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(c) the reasons to adopt an gbsolete
device on the Railways?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (¢). It is not clear what
new safety device has been referred
to as its name is not mentioned.
However, it may be stated that it is
not proposed to use any new safety
device which may have become obso-
lete in Japan.

Exports of Tea, Jute, Textiles, Hides,
Skins and Light Engineering Goods

1544. Shri K. C. Pant: Will the
Minister of Commerce be pleased to
state:

(a) the prospects of increase in our
exports of tea, jute, textiles, hides,
skins and light engineering goods as
a result of the devaluation;

(b) the precent capacity of
above industries; and

the

(c) the measures taken by Govern-
ment to incrcase -their production to
the maximum possible limit?

The Minister of Commerce (Shri
Manubhai Shah): (a) It is too early
to assess the effect of devaluation on
increase in exports of tea, jute, Tex-
tiles, hides, skins and light engineering
goods. .

(b) A statement indicating the pre-
sent capacity of these industries is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-6692/66].

(c) Import of raw materials, com-
ponents and spares has been libera-
lised.

Export of Tea

1545. Shri D. C. Sharma: Will the

Minister of Commerce be pleased to

state:

(a) whether it is a fact that the
devaluation is not going to help in-
crease export of tea and earn more
foreign exchange unless a cut is made
in the penal export duty imposed

after the devaluation of the rupee; and’
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(b) if so, the steps taken
matter?

in the

The Deputy Minister in the Minis-
try of>Commerce (Shri Shafi Qureshi).:
(a) and (b). Increased export of tea
will depend on increascd production
of tea. Export duty, imposed follow-
ing devaluation, does not retard
export of tea.

Handicrafts Industry in Punjab

1546. Shri Daljit Singh: Will the
Minister of Commerce be pleased to
refer to the reply giveﬁ to Unstarred
Question No. 4916 on the 6th May, 1966
and state:

(a) whether the decision regarding
the quantum of assistance to be given
by the Centre for the development of
Handicrafts Industry in Punjab State
during 1966-67 has been taken; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) Grant Rs. 3,80,000
Loan Rs. 1,88,000
Total Rs. 5,68,000
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Gas and Oil from Coal

1550. Shri Rameshwar Tantia: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether Government have
studied the possibilities of producing
gas and oil from indigenous coal re-
sources; and

(b) if so, the steps taken in the
matter and also to encourage research
and experiments in coal energy?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) Coke Oven Gas from coal is al-
ready being used as fuel for heating
purposes as well as for the manufac-
ture of Urea and its use for these
purposes is being encouraged. The
process for hydrogenation of coal to
produce oil has been developed at the
National Laboratories. The proposal
to conduct feasibility studies is under
consideration.
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Small Scale Industries

1553. Shri Jedhe: Will the Minister
of Industry be pleased -to state:

(a) whether it ig a fact that the
definition of small scale Industries has
been modified;

(b) how far this change will effect
the large scale and medium scale in-
dustries; and

(c) the reasons for changing the
limitations in capital of the Small
‘Scale Industries in support of getting
help from the Central Government?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) and (c). Do not arise.
1225 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OBJECTIONABLE . REFERENCES IN A PUB-
LICATION OF GOVERNMENT OF JAMMU
AND KASHMIR

= FTHTH T (A7) qETA
ey, & afgarei &% Aga &
T faua Y s Tg-F14 7wt F7 eAT
feattar g AR wrdar F%ar § 6 9 39
AR A THF TFTHL ¢
‘S qaT FIOHIT AT F
farear fagma o avarfer aur
wHIfwT gers gl wgrEy qm
T, A 1966 ¥ wWidw ‘v
FTef1T’ arar wearq 5@ § arA

The Minister of Home Affairs (Shri
Nanda): Sir, I have carefully gone
through the chapter on ‘Naya Kash-
mir’ referred to jn the Calling-Atten-
tion Notice. I had enquiries made
and I was told that certain portions on
page 124 of the Hindi Book were con-
sidered as offending against the Cons-
titution and the sovereignty of India.
The reference to foreign relationg and
defence of the State on page 124 oc-
curs in the draft Constitution prepared
by the National Conference following
the appointment of a Constitutional
Commission by the Maharaja of Jam-
mu and Kashmir in 1943. It js obvi-
ous that this draft was prepared in a
very different context. The chapter
gives a long historical account of the
National Conference movement in
Kashmir, .and reproduces a part of a
document prepared very much before
Independence.

The chapter was original'y writ-
ten as a part of the text book prepar-
ed in 1948 when the movement and
deliberations of the National Confer-
ence in the yearg immediately preced-
ing Independence were fresh in the
minds of its workers. Much time has
elapsed and many developments have
taken place since then. The State Gov-
ernment consider that a good part of
its contents has now become obso-
lete. The present Government of the
State informed me some time baqk
that they were keen for a thorough
revision of the’ text books. On the re-
commendation of a committee appoin-
ted recently by the State Goverh-
ment, they have revised the syllabus
for all classes from 1st to 8th. ~The
State Government are arranging to
have new text books prepared in
which care will be taken to ensure
that there is no in-accurate or objec-
tionable material “Naya Kashmir”
has been deleted from the syllabus
from the current academic session.
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gug g | fear s 1 gafee A
gam § 5 @ feama 71 7w &9 o)
g faar s, a1 arad & <@ faar
Y AFT AW IEHY W F AR IE@S
FT ARG FT /G FATA Lo+ HY AT
ITF T FY IATIAS |

o A - g fafaee agw
7 & o 3w foama & awer 124 W
3 ade # fegy w1 2w fmar s ,
YIS & g § AMAA FEHE A
Ford ot #R T O WA ¥ G
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¥ durx Ry ¥ oF g F Ow
frer o folege femr . &0 &
g2 9 417 ¥ gfawe s g 5 9
a8 fe=dy Wt o, av W as=T Y.
(sweT)

=t vy fomd  wmm oaw oA
forard aemaw @ & fag e § 7
=1 Y faral & g T & qEE@aAF
WA FTFTRANG G ¢

weT WERY : AT, A A 59
T ¥ gfaw w3ar g i 1y ag =<
v R o, A aga=i &
fewmn ¥ o wrRT weaw § W) Qar A
W1 wrfew T 71 ¥ Y F fawE Far
§ o) & snfelt dk = @m fafeet
aTRg & Fg i ag 7@ A w A
Rfsm @i ad
foet g€ & @ foe ag i [ WA
AR @Y | I Aq AL F AR W
YT FT AT 4T, . . . (FHEwH) W
T see W R @ daw @)
T@AT g, At aws W I (K Fzw A
T A F |—= W,

Y g AT FIA : WA TR,
SEFTEIT A AT AN T AT R
feaat &1 faw F@ &, SR Ho
o W0 & T awe frar T @R 0

weqer WENAR ¢ T A W WY

AT | Order, order. It will not go-
on record.

i\ gww 7T wgary : *F

*Shri Kashi Ram Gupta laid the following book

House:

on the Table of the:

Tl F, qrat W, smedt s & fag
[Placed in Library. See No. LT-6693/ 66].

**Not recorded.
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ST HEEW © TF §AI9 ag BT
T g oF weE B @ fee ay
fearat & faame Wew @ & fag
froee fer T @ W) S|
o o WTTo F ATGGA Hg § @V
TR

ot 7 ;. gEE f@gr 71 faqr mar
2 '

werR AfEA : A WA | (Inter-
ruptions.) It is a growing practice here
among the Members that when 1 do

not call them they begin to speak and
go on uninterrupted.

Shri Sham Lal Saraf (Jammu and
Kashmir): But what the hon. Minis-
ter says is not correct, Sir.

st wTECw T e wE,
TF AT FT AT 6 ATATR 1 TG 1966
#1 foame § 1 AT WERT FEd £ R
e F fefle s femm o § 1 5@
# %q fesite frarmar  ?

TR AgRa . SR FT d R aw
IS T § G BT

=t yemaR R (faak)
form farama &Y s=1 wvit A faw, it
FTHH T HY ¥, T A TG
F 1943 ¥ sl ¥ Wiy gf §, afw
w® fem swim ¥ ofefa v
AT FEHIG T G A | I qEqE
¥ FTeR %1 faRwl ¥ grarw @A Y
TG FY sreay ArfE 1 fawam ¥ famw
femram g« & ww ¥ wAT AR_A
ifam AN mFA @
CU SR U IS S L

ot FY forarar 8, forw & forar gom &

fe fergmm & Tt ¥ A -

FEAR X SEger wfasrc fear o
ag gt it FY feara 2, g & formr
o ¢ 5 fogmm & /i fee w1
FEAT § A AL T W@ |
ag ATSET Hoit #Y v §, o ¥ w9k
T AF AT a9 faeT g €1 & framaY
FY | 2T 9T @A $Y FAfa g
T gHI § SR A TF w7
F AT T 8, “SRA Fg FT TG
TATATATE | O el O fwara § 7€)
&, afes ag o & Fere warem &1
uF fafgaa sgaa &, it 1953 & I«
@] | T A AT A fF WA
S F § a7 v F, @ EARIFAF
T a1 FrEAaE Fr o 1 ¥ s
¥ 3 9« fpamEl #Y a9 X @A A
Fafa SR g |

e AP - A AT F
fr 371 v Zaer o o fear o 1 *

ot A A qATS T iy
FAMAWEIR A IFE TS
TIAFTARIJT AT TG F%
T TF7 ATC A I I FT FaT+ Wy feaw
T A7 | s fAfER Y 3T |W R,
@A Fag st v ... 9@ fuew
w9 T AR # 57 fearal w1 farsw
FA ¥ fog, tF TR QUEE AT |
Y Y TF farg s & Mg o -
T Y, fom ¥ ffawm foar, afew
9 QIfa-&aTg A g1 | IRA WS
wmrafFagwer i g i
g favrag w1 foarga &3 faar mar §

*Shri Prakash Vir Shastri laid the following books on the Table of the

House:

(1) =ardr Fgre, o W, 9N SO & fag, (2) @ wEE,
v W, giw AN F fag, (3) gERd gfan, wet s, wreE Aot & e,
(4) FETE FETA, giwaT WO, WIS v ¥ g )
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o 7€ framat ¥ fag oF we-ife
CFIE W T § ey feare fea
I FT A T Foram stwdvam

Weaw wgRa: Ay fa

o gFN FT FTAA ;W TF
Ng=H MBI g7 37
fanfaai 71 9g3 ¥ faq =% fear
e ?

WA APA@ o Fwad, T
g T 9 /FATL |

=t TETIEAR AT | qeqe qEEd,
A SO A A7 o et OF F1 F A,
afeF g s F At 5@ THT AV
TEF @ W @Y, @ OF G
ST OF ySEa g, 40 g §HY A 39 ;0
9T AT § £ B1E B, F«", arerdhi
& afeass ¥ 57 € 7T I 7W F fog
YSIE A @I ], 4 W AR I F
fears s sa@ R g
Mr. Speaker: There are some ele-
mentg or forces behind this move be-
cause, according to Shri Prakash Vir
Shastri, it is not one solitary book but
a series of courses in all classes that
are being taught in Kashmir. The
question is whether the Government
has made any enquiry, whether real-
ly— (Interruption) —order, order; they
do not allow me to proceed. I was try-

ing to just reproduce what had been
demanded by the Members.

Shri Sham Lal Saraf: On a point of
clarification.
=t 7 ¥ fFaE 1948 ¥ §U
g€ W1 Y i w7 AT N Ag 39
a9 ¥ araE ¥ @O | W WY wfeS
9 X @1 &, T 78 & 5 37 v frami
%1 g1 faar oy AR 7% wee e
AT 9T
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WeuR WOAW ;UG q09 av gEA
g IRgwmIwmR g gfF Y
frars 1948 ¥ dUTT g% 1| WR FEE
Trsfee wR ufwdfes ®vr Far @,
drgw fou fF om g fsasm omd &, aw
¥ 7z T T 3@ W g G feard
eI I @ g, o T owE a6
I =BT A 9 HIT 4T g Fafaey
T VT AT T I qIE1 I IEA AT
g e ft w7 ST ATy §
& Far 5@ a1 Y a6 w8 ew
mar § f5 wmar gy w1 ofadew & o
|9 T § Tt aaga § e ataeE
T 9T I F Y frad o ag A
farenr ==t HwEA @Y )

=Y AT T AR T FRAR A
WY e §, 59 S FT A9 TH a6
fewrar T, Y SEN SE ¥ ogw WY
T AR H FAS TF AT AR
fog oo #v€ T waTw g ST &
FE AR AT @ L A&
WA ATHFRE, FFaRE 1 59T
TEA AT FH AT, T THATL |
Mr. Speaker: When so many
Memberg speak, nothing will be re-
corded. If they allow me to regu-
late the proceedings, I would not al-

low these things to go in. All will sit
down. Acharya Kripalani.

shri J. B. Kripalani (Amroha):
May I suggest to the Home Minister
to gracefully admit that they have
been negligent in this respect?

Shri Sham Lal Saraf:
of order.

On a point

Mr, Spukér: I am going to him.

‘There are so many points of order.

Shri Hem Barua.

Shri Hem Barua (Gauhati): Just
now the hon. Home Minister said that
the Chief Minister of Jammu and
Kashmir had appointed a committee of
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revision to review these text-books,
and this Committee has come to the
conclusion that certain portions are to
be omitted. Any book that is pres-
cribed as a text-book in g school has
to pass through the Text-book Com-
mittee and the Text-book Committee
of the Jammu and Kashmir State is
presided over by the Chief Minister
of that State: whoever he might be,
whether he was Bakshi Ghulam Mo-
hammad or Sadiq. When a book is
prescribed as a text-book by the Text-
book Committee over which the Chief
Minister presides, and that book is
prescribed as 3 text-book under his

very nose, and that book proves to be

anti-national, why is it that our Gov-
ernment has not enquireq from the
Chief Minister directly that he is
inciting anti-national things?

Mr. Speaker: It is not a point of
order that I can answer. Let me hear
the other points of order,

Shri Sham Lal Saraf: Sir, I find
that some facts have not been correct-
ly stated by both sides. If you will
kindly permit me, I would like to
point out that as far as the printing
and publishing of Naya Kashmir Man-
suba, as it was called, is concerned, it
‘was an unofficial document and later,
I will tell you frankly, when Shri
Abdullah was the Chief Minister he
got thig printed—personally I would
have never liked it—and got it in-
cluded as a text-book in 1948. Then
for some time it did not appear. Later
on these things have gppeared in a
number of forms. The name of one
gentleman hag been mentioned. Shri
Bhim Singh, Advocate, when he point-
ed out these mistakes on the part of
the Government—grave mistakes—
they did not pay him any attention,
they rather put him behind bars for
eight months. I do not hold Shri Sadiq
solely responsible for this. My fear
is that there ig some infiltration now,
may be jt was there a little earlier,
and that ig how these things are com-
ing out. I would strongly urge upon
the Home Minister to have 3 thorough
probe into this whole affairs and find

out how these things are allowed to
happen.

Shri P. K. Deo (Kalahandi) Sir,
the Home Minister stated that new
text-books are under print.

Will he
give an assurance that these books
which contain objectionable matters

would be proscribed forthwith?

At TRATE qrEw  (JUIEEY)
AW WEIRA, TG ST AL AT IS 1
g AT A farw  fadew & fr W
TEET A I FT TG I ST AfEA
AT IRE s a1 wEfs
ANfFTaaaaa @ 2 66 ¥ zawr
Fq A A FT fiT gam a1 ? W
8 T AW W 9¥ W 47 qg W@
I HATEIT I8 W, ag A I | K
A9 qg AE 5 Y Ho wgew 77 @
gfe @ =1 duer fr mr B
FE FA @ QN g @ AT w7
G Q@ 8, 7T qg 10 W9 §Ia WA &
ATAGE R ! 50 F A AV ag g e v
GHAT GAT T HY Frwrew &7 AR} ag
o TF §9 9T G 7

WA WG T T FG19 IR
fear fr = e ot 2 fr s
W # ST AT B9 Q@IE 99 ¥ 7
TG EAT 1 L (SoAwe)

&t A as:ug‘ﬁirmzrg‘t.
T 6 o ag wRE a ody

A fem®: g g o
e

ot T IFR O TS
fearew #34 & fi |

Mr. Speaker: Hon. Membery want
to know  whether there is date,
which the hon. Minister can give,
when this decision has been tgken not

to continue this book as a course for
study?
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ot F ;7 S SEw fem
g W T 28 B FAE IR
T AT | SuH a8 Hue femam g f5

ag wa v Wy frame @i owd ag fae-
T A% @m | feegw wi frad
AL (=qxaT)

Mr. S8peaker: Order, order, So far
many points of order have been rais-
ed, but there was none that could b2
called a point of order. We should
not spend time in these “points of
orders” we should really go to the
real substance of the matter we want
to take up.

Shri Surendranath Dwivedy (Ken-
drapara): He has only confused us.
Even when you put the question to
him he has not clarified the position
whether from the date™ of the letter
that he received from the Chief Sec-
retary—28th February—this hag been
withdrawn from the list or whether
it was done only after receiving this
Calling Attention Notice. Let him
clarify the position.

An. hon. Member: Has it been
withdrawn at all?
Mr. Speaker: As far as I have been

able to understand the hon. Home Mi-
nister—he may correct me if I am
wrong—said that he received 5 letter

dated 28th February, 1966 in which .

_this fact is 'mentioned that in future
this will not be there. If this is men-
tioned in the letter dated 28th Febru-
ary, then it must have been done ear-
lier than that,

Shri Surerdranath Dwivedy: Has it
been withdrawn?

Mr. Speaker: The question that
hon. Members want to ask is whether,
even though this fact is mentioned in
that letter. in practice these booxs
have been withdrawn or not.

Shri Nanda: I may first state
that we must appreciate the fact that
the Chief Minister has himself....

’
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Shri Tyagi (Dehra Dun):  Have
these books been withdrawn or not?
Why not reply that question? Why
is he avoiding it (Interruptions)?

Mr, Speaker: Order, order. One
thing I should make very clear to
hon. Members. Hon. Members should
proceed with some patience, Hon.
Members would realise that I am try-
ing to help them. I am feeling as much
concerned as they are, but they should
just have some patience.

Shri S. M. Banerjee (Kanpur): He
is concealing facts.

Shri Tyagi: Some hon. Members
have certain sentiments. You should
keep some margin for patriotic senti-
ments. The House is anxious to
know whether actually these books
have been withdrawn or not.

Shri Bhagwat Jha Arzad (Bhagal-
pur): Let him say ‘ves’-or ‘no’.

Shri Namda: It has not been with-
drawn (Interruptions).**

Mr. Speaker: Nothing need be re-
corded. Order, order. All the Mem-
bers shall sit down. Order, order. So
far it has become clear that the chap-
ter was deleted, the book hag not been
withdrawn.

Shri Nanda: I have said that it has
not been withdrawn, but it should be
withdrawn and we are asking the
State Government to do that (Inter-
ruptions).

Mr, Speaker: Order, order. The
Minister promises that it would be
withdrawn, and now he is going
to direct the Government to do
that . (Interruptions) .** If hon.
Members start speaking in this man-
ner it need not be recorded.

o9 7T 43 wgy | Mag F AT
SR ¥ a7 W FE 5 W A0 wow
2 It & i 97 Ig F AFET AN §
aY & Fga g e TS # 7 formr 9 o

**Not recorded.
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o THHAE aRT ;. WA WAy,
YZ T AT qAd § | AT G
@i &Y g & fag e g, M A
AT RA T AT QL. ..

wouw wEEd - g I &1 &
Forq ot g g1 g e gl o teer e
Emaaq oI FE R AR
q At 1 qn A @ o
A a1 Do o, W AT AG | TRY
it g gt s Forast R TRt TTOR
A & ag 59§ gy T OF @ TG
Ty g I 3 gEL aw 5 9@ o
TN Qa1 & frasr ofafae s
SEY § A AR A o F#iE {
g fFNagryaa ey g
forem s @Y ag T T A omar
FAY 1T F WTE % T Tar wT
W QT § ATF TRETERHT T AR
QAU T, 7 g AG v | Al
N qgt A e § 1 WR T TE
HIE AFAL IS A g AT A A7 I
WY FFE A9 g\

. T gI9W T Aqwa g f5 9 Sy
& IEER qIT QA TF

oY STTIAT At ¢ qT JE q9AT
a0 A & af ?

FEAA AT AT AW N AR
|09 ST, IaF fory eI |

oft i ¥
AR a0 N g

FE A 7w Fewa IwEd
FW AT P (THAIA)

(vrvam)

" AT g W WS &, WA
LA A W /T & f@r gway

WA W T e, & oF wE ¥ e
)

T W - &Y R THT AR
qaTar § 1

Wagfed: @ ¥ o g, &
I FT % 7

Shri BR. 8. Pandey (Guna): Sir, it
is wrong on the part of the hon. Mem-
ber, Shri Madhu Limaye to put a
direct question to the hen. Member,
Shri A. K. Sen. He had no business to
behave in this manner.

An hon, Member: Shut up.

Shri R. S. Pandey: "Sir, he should
withdraw those words. He has no
right to say “shut up”. )

Mr. Speaker: Order order. 1 have
called Shri A. K, Sen, :

Shri A. K. Sen (Calcutta North
West): Mr. Speaker, Sir, what con-
cerns the House most deeply is not so
much a few stray extracts which have*
appeared in print but the revolution-
ary state of affairs which makes it pos-
sible that such objectionable articles
are not only printed, published and
circulated but they are made text-
books. In fact, I was shockeq to see
some of them last May. Even last
week I was shown some of the ex-
tracts. I suppose the Home Minister
would be pleased to assure the House
that not only will this be deleted but
it will be proscribed immediatély.

.« Shri S. M, Ba.nérjee: Sir, I rise on
a point of order.
Mr. Speaker: What is the point of
order?
=it vy fomd : seae W, TWE

Y TR AT HTH HIST IX A R F
T WY FT T F AT TAHT ATH 39 Afeq
g g7 ? Fr |9 fAaweeT §9 X% F
et & fo Y &, @ o foi sy g
fam 7
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WEIR WERW : R AT A 3
frr 2w o § A% o< Fopdama far
ST @1

stag femd : w17 ) A 77 @
B! ST FE QE M9 3N T8 @
g!

N qEmm W@ (wgEaT) - &
T TG I A TF qaTT YO ARATE |

WEUH AT : TEA TR v Aoy o

Shri §. M. Banerjee: My point of
order is this. It is g very pertinent
question regarding g text-book which,
according to the hon. Members of the
House, containg objectionable matter.
Questions after questions were put to
the Home Minister, enquiring whether
these books have been  withdrawn.
Even though four or five questions
were asked, ‘he concealeq the infor-
mation and evaded all the questions.
Now, my point of order is this, and
on this, Sir, I would like you to give
a ruling, Is it open to the Minister,
including the Home Minister, the Al-
mighty Home Minister, to evade ans-
wering questions when questions are
put directly and can he mislead and
bamboozle the House when a question
is asked whether the books have been
withdrawn? Sir, you yourself put this
question twice and he never gave any
direct answer. It is only when the
whole House rose like one man and
put this question that he came out
with the answer that it will be with-
drawn, and that too at the instance of
the Prime Minister or Shri Satya Na-
rayan Sinha. So, he has deliberately
confused this House and mislead this
House. If the books have not been
withdrawn, at least let him withdraw
from the House for the day.

st wy ferd: ETT WA X SR
foar e O, a9 RN Jaw femm
(wmas™) seae AT FATFWALAE
S L@ & A A @ &7
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Mr. Speaker: It is neither correct
nor proper for any Minister to con-
ceal any fact from the House; nor is:
he permitteq to thislead the House.

Dr. L. M. Singhvi (Jodhpur): Sir,
on a point of order.

ot vy fama : &9 qoET g€ AW
F oTaR 9 gAR wfaEE ¥ e W
Al A o femn ) e FE-g ®
AT WG F ATH I O fagas & fads
IFwl ¥ 7€ T T - § o A
9 F GAETE ...

WeqW AEIA T F 7Y e,
& g

wtay femd : gvvw ¢ ag faa-
@ gvafeg g, @ for ag aw-
A A & AN wwn |

“ a draft Bill entitled the Unlaw-
ful Activities (Prevention) Bill was
prepared to deal with individuals
and associations engaged in seces-
sionist and other activities directed
against the integrity and sovereign-
ty of the Union.”

-

o .
“With this decision, the neces-
sity to have a law to deal with se-
cessionist and other activities direct—
ed against the integrity and sovere-
ignty of the Union became urgent™

g frdas o1 WO WA
oz fraea s g g 6 e
fraeit greaenz &, feaett faanfa, o
frdamre TEd ¥ TF AR IR
TR &, Iu%T fown e, smiwes
o quReE, G fead e @y @,
foratt eremeen fdig @, fedw @,
e fagra & R @l a6 I
* SRTY Ay gy ¥ o ag g W
@ # wrei we ¥ qg T AT §
fr Far 9% qr sfaeR AE ¥ e

.
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o g% & at B TR g @

T TR AR F T W S
o ¥ TR e e @, e e
2 & gEer waTe AEar g W A
Wt ¥ w21 § B OO F {0 FAF
fory %w § o g0 faaa® B ard & |

e W © T8 A 9 & |

sty feod: T, T § -
ﬁuaalmqgwmfa&w ]
ooy qe |

st e B Ee fagge ¥
art ¥ wnw ey & fe faag A g
o & S R W g A e
A8 @ 7§ | W Y TG A T A
fis gl ot Frard e, & AY fodaw
¥ qafas R | gafey @ W
forr w1 € waw @ g 1 Fodw
FT B gaTH TEH WL TG WAL |

@ wa fomd A, T &
foramat 3 &1

st o fafreT #fiT

fafre ga au ¥ Tete ¥ W € AT
st ogeR W WEETE : FEL T

TR wq A )

MAAr: RN BT F AW
TR ¥ Frgfide fFm 9% qaw )
A foar &) DuF awr & W @
T @ Ay W ST e fewmar 0

ot qy fem@: W yw FT X
FATE T AE W & WO gl
T TR 9 4% T g8 fF v
FIH & qra wiasr A qr, Ty I
FE F 3@ IR F f1dw 27 1 wfa-
FIX TEY A7 A7 ZAHT ZheeAr g0 4 ¢
T ZfaeT 7€ O Y T Aaee § R
AT qET F AgE) fawmn, N wre
Zfvza FTOR #7 a1ad F & Qe
T F AR TR T TG Ty
TFR F Ao § 7 fadg =«
Q@I | TEHT JaTe fewarey, 6% T
AT AT G AT TR AEFR
& 9T, ar g AE 9 ? e afaan
T R @ g g o | oA
QT 9T, TEFT @ ;AT Avfed ?

o T AT q G AHAT IAF
YA AT T, I B Aq W@ N
WA @Y I ... (WEeW) W
foqta ¥ ¥ N AT Voo A, T w
frerar fr W@ &

=it g 9T wgAw ;¥ 39 fawa
Y SqTRT SAET W@ §

13.00 hrs.

Dr. L. M. Singhvi: The short ques-
tion that remains unanswered end.
which perhaps is agitating the minds
of Members of the House is whether,
apart from proscription and withdra-
wal of books, any probe will be ins- .
tituted by the Government to find out
and fix ‘responsibility and to find out
whether there is any presence of ‘nfil-
trators. This question remaing un-
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answered  and this is what is being

asked again and again. Why is this

not being answered? We must be

.given an answer to this.
Mr. Speaker: What is

©of order?

the point

Dr. L. M. Singhvi: The point of
order is that this question has been
raised again and again and is not be-
ing answered: :

‘Shri Nanda: I am answering it.
Along with other things the book will
be withdrawn; certainly, it has to be
done. As to all that has happened,
whosoever has been responsible for it,
certainly we have to look into all that
.question . (Interruption).

q}qu&:ﬁmmw
aﬁmlmmmiﬁf@,
oty Afwd, & &5 wmar g1 AT W
m%ag%a%,ﬁwqmau’ﬂ
oo o7 F fory T AT & | T IWHT
mwﬁmlmugﬂé’rﬁr&
f At s, § d5 ST

qa W@ aar w7 wf@ W=
(u‘m‘a’tifanﬂieﬂ) Y ArAAA AE-
& F1 daT A A

qora wgww IR W T E
fi5 & daar g fr o gara & fean o
HTAT SEFT G AT AT AT | TR
o7 T § & 7 Fex & F ag 35 A,
s ST A A & A IR A
fastaman 9|

s shaer vy < & Faw TR
T ST § T Wit ero fawt off 4

ot e fomd : @I IR AAE,
Ferga) S &7 70
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o R wdt o SRR B
# A e @) & gw A §
T FEATGA ) .. (STEEE)

WEIR qEEY : 59 TR AG @A
“ofed ) ag wed & 5 e wiw
FEHM

=t 7Y faw&:‘fm'mgr T
RSt F AR A

Shri Hari Vishnu Kamath (Hoshan-
gabad): Arising out of your question
to the Minister which he failed to
answer—your question, as far as I
understood it, was if the Government
have some powers or not to ask the
State Government to take some ac-
tion—under article 353, clause (2), the
Government is empowered to issue
directives to every State Government
in an emergency. Since 1962 the emer-
gency has been in force. Why did they
not direct them under that article
which empowers them to so direct?
Why should he not answer your ques-
tion?

Shri Nanda: The instruction that
hag been given ig followed. There is
no question of giving any direction
under ‘any article or any particular
provision. Whatever we  have told
them and brought to their notice, they
have done that.

Shri Shinkre (Marmagoa):

On 2
point of order, Sir.
Mr. Speaker: The proceedings

should not be obstructed in this man-
ner. All the points of order that have
been raised .

Shri Shinkre: I have got a point of
order and you must listen to me. The
Home Minister himself admitted that
he received a letter dated the 28th
February, 1966, regarding these text-
books. He has also admitted that so
far he has not directed the State Gov-
ernment to withdraw these books; he
is only directing now. I want to know
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from you  whether thi; does not
amount to gross dereliction of duty
on his part as Home Minister of this
~country.

Mr. Speker: I am not concermed
-with that.

8Shri Shimkre: If that is so, should
he not withdraw: from the Cabinet?

=t QRTEACAE (FIATT) 2 g 9T
W e % qgr § frooemdt &
e TG RV | Faw A TeET ]
g 3% A @ & e A S
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Shri Nanda: I have received re-
ports from my agency also.
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Shri Bade: Shri Sen also put the
same question; I am also putting the
same question.

Mr. Speaker: There ought to be
some limit now. That is enough.

Wa: A AR Efe ANY
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Wag: @wagyAwM & ...
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. “N ot recorded.
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Shri Kapur Singh (Ludhiana): I
Dbeg to say that you have been most
helpful by intervening on our be-
half in getting for this House an assu-
rance from the Home Minister that a
certain text-book or a certain portion
out of that text-book will be with-
drawn. :

As you will remember, the grie-
~vance of this side of the House is not
only in respect of a particular text-

of Prividege

book or jn respect of a particular pas-
sage but in respect of a whole series
of text-books and the tenor and the
type of teachings which are imparted
through these text-books. Ip parti-
cular, I wish to refer to 3 certain mat-
ter which # referred in the text-book
and which relates to the Sikhs—most
of my voters. In one of these text-
books, it has been made out that in
the beginning of the 19th century,
when the Sikhs annexed Kashmir
with India, before that it was a por-
tion of a foreign Abdalt Empire, then
the Sikhs committed an act of aggres-
sion and on that account™ Maharaja
Ranjit Singh, in particular, anq his
General Hari Singh Nalwy were tY-
rants and aggressors.

Sir, I want to know whether the
assurance which the Home Minister
has given also covers this portion and
this text-book.

Mr. Speaker: This cannot be a point
of order.

Shri Nanda: The whole series of
text-books will be dealt with in this
way.

13.14 hrs.

QUESTION OF BREACH OF
PRIVILEGE B

Mr, Speaker: The Finance Minister
may make a statement regarding the
question of breach of privilege raised
by Shri Madhu Limaye.

ot ww fem@ () © sore -
W ... .
TR LT : TY T T § |
ot vy fomad : § oF oaedww
FAT ATEAT § |
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***Not recorded.
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“T have heard  those points.
Whether they are an inquisition
or a privilege motion js something
which I do not know.

g N TR iAEfaaT Wl T
ey fam, Ay ama # ag Y A
£ 1w aga wi § 1 3y fEm
& AT sy s §. .. At wes
3 s Yfagfes a & #R g IR
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FT W= F T fear w30
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N TR (FTE) 0 FT
OF SQATHNOT &7 AMeq 41, ..
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TR G & |

The Minister of Finance
Sachindra  Chaudhuri): Sir, I am
grateful to Mr. Madhu Limaye for
having raised this question. He has
done it out of public interest and he

(Shri
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has done it in order to lay down a
correct procedure so that I, as a Mem-
ber of this House, not as a Minister,
may not, in any way, do anything
which would go against the authori-
ty of this House. As a Member of
this House, I share that desire with
him and, as I said, I sincerely thank
him for having given this opportunity
of explaining myself.

In the process of moving his motion,
he had made a mention of certain facts
in order to establish that I suffer from
a bad habit. So far as the language of
the privilege motion is concerned, if I
may remind the House—I am reading
the English translation of jt; I will not
be able to read Hindi with ease—it js
as follows:

, “That the question of breach of
privilege committed by the Finance
Minister, Mr. Sachindra Chau-
dhuri, by raising unfounded ex-
pectations jn the House that the
Public Accounts Committee was
going to consider the question of
clearing Mr. Bhoothalingam, but
in fact, no such request for such
consideration of its comments on
the Bhoothalingam’s affairs had
been made by the Government to
the Committee and when the
Committee had not taken any
decision to make a special report
on the subject be referred to the
Committee of Privilege.”

This is the only thing to which I
am going to qddress myself.

My {riend, Mr. Madhu Limaye, has
not given the gJate on which I am
supposed to have done this. But I
presume that this ariseg out of a state-
ment I made here on, I believe, a
Call Attention notice on the 27th July,
1966. You will be king enough to
look at what I said on the 27th July,
1966. Thereafter, there was a state-
ment, I think, on the 29th July, 1966—
if I am wrong, I may be corrected
—made by the Chairman of the
Public Accounts Committee. The

" two statements can be put together. 1

do not wish to go more than that. I
will leave it to you to decide whether
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1 have or I have pot committed what
my good friend, Mr. Madhu Limaye,
says.

Apart from that, there is another
question also. What is the ambit of a
question of breach of privilege here?
When does a Member of this House—
I consider myself as 3 Member; I do
not consider myself as a Minister at
all—commit any offence of thre privi-
lege of the House? I have tried to
find out—again, I must personally
thank Mr. Madhu Limaye for raising,
this question—by reading such books
as are available with me any definition
of the particular acts or any principle
Jaig down in the acts upon which a
motion of privilege will arise. I have
not been able to find that out. Threse
are matters of convention either in
this Parliament or the provision re-
ferreq to in the Constitution. There
can be a great deal of debate on this.
I will not ask you to consider that
because that might miean technical
questions and so on. I do not want

to take the time of the House on that.

On the 27th July, 1966—I am read-
ing from what I have got, the official
transcript of the Lok Sabha debate—
thére was g Call Attention notice and
the Call Attention notice was accord-
ing to this form:

“Reported decision of Govern
ment te appoint Shri S. Bhootha-
lingam to E.E.C. at. Brussels.”

This is what was moved by Shri *

Bhagwat Jha Azad:

. “T call the attention of the
Minister of Finance to the fol-
lowing matter 6f urgent public
importance and I request that he
may make a statement thereon:

‘The reported decision of the
Gouvernment to appoint Shri S.
Bhoothalingam as Ambassador
to EEE.C. at Brussels in spite of
the adverse remarks ggainst him
by the Public Accounts Com-
mittee in its Fiftieth Report.”
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This is what I said.

“I may make a statement here
that so far as Shri Bhoothalingam’s
appointment is concerned, that ap-

. pointment was made before the
Fiftieth Report of the Public Ac-
counts Committee. So far as his
posting is concerned, the posting -
has not been made now. The
Government has sent its reply to
the Public Accounts Committee.
The Public Accounts Committee
has not yet made its comments on
that and, therefore, there is no
question of any posting being
made until that report is laid
before the House.”

I ask you to be kind enough to re-
member that I have said, “until that
report is laid before the House.”

Then, a certain - question was
asked by Shri Bhagwat Jha Azad. I
am afraid, I will have to trouble the
House to remind itself of what was
said on that occasion,

“Shri Bhagwat Jha Azad: May I
know whether the Government
is in the knowledge of the fact
that apart from thé serious find-
ings of the P.A.C}; the Special
Police Establishment has also

Shri Sachindra Chaudhuri; A
similar suggestion was made in
the other House half an hour
ago. Before that I did not

' know anything about §t. I shall
certainly look into this matter.”

Then, I made another statement:

“Before I can give any assur-
ance to this House that there will
be an inquiry, I must know what
the facts are. I have just said in
arswer to my hon. friend Shri
Bhagwat Jha Azad that certain
suggestions have been made about
this officer and I shall haveto look
into them and then make up my
mind as to what should be done.”
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I drawAyou.r particular attention to
this portion:

“So far as the suggestion of the
Public Accounts Committee is con-
cerned, Government have made
their observations on ®hat, and we
are awaiting what the Public Ac-
counts Committee says about it.”

When I said,”“we are awaiting”, we
were entitled to say, in my humble
submission, when that was put before
the House. The Government had to
await the report to be put before the
House.

Further, another question was gsked
‘by Shri Sinhasan Singh:

“The question was whether ihe
inquiry that was being proceeded
with hrad been suspended.”

“Mr. Deputy Speaker: The hon.
mester has already given the
answer.”

"'srara s wnfed ag A s &

“Mr. Deputy-Speaker: He has
already given the answer. He has
said that he will 1look into ‘he
papers and then decide.”

“Shri Umanath (Pudukkottai):
He has™ not said™ anything gbout
the suspension of the inquiry.”
Then Mr. Sidheshwar Prasad says
something in Hindi.
Then I say this:*

“As I have said, I came to know
about it only half an hour ago and,
therefore, I cannot give an ans-
wer. I shall look into it. Apart
from that, I do not want to be
techmical in this matter, but this
question does not really arise out
of the calling-attention-notice.”

Then there was another question by
Mr. K. N. Tiwari, to which my ans-
wer was this:

“As 1 have already told this
House, so far ag the report of the
Public Accounts Committee is
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concerned, Government have made
a statement on this part of it glso
and sent it to the P.A.C, and the
reaction ot the Public Accounts
Committee is awaiteq before
Government cap either start a
departmental inquiry, calling upon
Shri Bhoothalingam to give am
explanation or make up their mind
that it is'not mnecessary and it
should be before any other autho-
rity. For that, we have got to
wait for the reply of the Publie
Accounts Committee.”

I have said before this House, and I
continue to say, that I have got to
wait for the reply of the P.A.C. Until
the PAC's reply is before it and Gov-
ernment comes to know of it, Govern.
ment has to wait, I have got to wait.

Then Mr. Bhagwat Jha Azad says:

"“Government have only sent
their statement. Have they asked
the Public Accounts Committee to

, submit any further report?”

This is a
answered.

questiol which was never

“Mr. Deputy-Speaker: The state-
ment of Government has been
forwardeq by Government to the
Public Accounts Commit!

“Dr. L. M. singhvi (Jodhpur): On
a point of order. The question
was whether any explanation
from Shri Bhoothalingam had
been forwarded Government
to the Public Accounts Commit-
tee, and if so, what the parti-
cular points were, and whether
Government had formed any
opinion on that.explanation “ur-
nisheq by Shri Boothalingam.
That is a question which the hon.
Minister must gnswer.”

“Shri Sachindfa Chaudhuri: In
the other House, I was hauled
over the coals because I made
a reference to what had been
sent to the Public Accounts
Committee by ‘Government and
what the Public Accounts Com-
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*"'mittee had’ seit in their own
report; and I was reminded that
uriti] the Public Accounts- Com-
mittee haq given actual consi-
deration. to the statement that
Government had made to the
Public  Accounts Committee,
there should not be any refe-
* rence to it, and 1 was reminded
of the highest traditions of
democracy and  particularly
Parliamentary practice. May I,
therefore, Beg of hon. Members
here not to press me to give any
answers on that point, but wait
unti] the Puablic Accounts Com-
mittee give their own comments
or give their own suggestions on
anything that I have to do on
the Government side?”

Can there be anything clearer than
this to show that I was waiting for
the PA.C. to make a report to this

House?

“Shri Bhagwat Jha Azad: Have
Government asked for any further
report from the Public Accounts
Committee? That js what we
want to know.”

“Mr. Deputy-Speaker. The hon.
Member can ask only one ques-
tion, anq he has already asked
the question and the answer has
come already.”

“Shri Bhagwat Jha Azad: I gm
not asking any second question. I
want to know whether Govern-
ment have asked for any further
report from the Public Accounts
‘Committee or not, We know that
Government generally send their
comments on the findings of the
. Public Accounts Committee. We
want to know whether Govern-
‘fnent have asked the Public Ac-
counts Committee to submit any
further report”

“Mr. Deputy-Speaker: The
Public Accounts Committee can
Teport only to Parliament and not
to Government.”

1 stick to that -
* “Shri Bhagwat Jha Azad: Have

Government asked the Bub'ic.Ae-

I
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other report to Parliament?”

‘“Mr. Deputy-Speaker: Govern-
ment have sent their statement to:
the Public Accounts Committee
already. The hon. Minister has
already said that. But the Public
Accounts Committee cannot report
to Government.”

accept A that.

[

Then there js a question by Mr.
Azad again. He'says:

“We want to know whether
Government have asked the Pub-
lic Accounts Committee to submit
any report to Parliament about
this or not. We want a reply to
that question.”

“Mr. Deputy-Speaker: That {*
for the Public Accounts Committee
and not for Government. Gov-
ernment cannot direct the Public
Accounts Committee.”

‘“Mr. Deputy-Speaker: There is
no other agenda before thre House.
So, the House will now stand ad-
journed and meet again at 11 am.
tomarrow.”

I think it is fair that this House
should be reminded of what was stated
by the Chairman of the Public Ac-
counts Committee.

It was on 28th July, 1968. You
allowed Mr. Azag to ask a question
and this is what you said:

“Shri Bhlagwat Jhg Azad has
given me notice under yule 377.
He might put a’question.”

“Shri Bhagwat Jha Azad (Bha-
galpur): Yesterday in reply .0
my Calling Attention, the hon.
Minister of Finance replied:

‘The Government has sent its
reply to the Public Accounts
. Committee. The Public Ac-
counts Committee has not yet
made its comments on that and,
‘therefore. theré is o - questﬁb

ot 'kity Posting 'being’ maq‘e' visll
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that report is laid before the
House.’

“He further added:

‘....Government have wade
their observations on that, gng wve
are awaiting what the Public Ac-
counts Commiitee says about it.'

“In the light of this reply, I
would request yau to permit me %0
ask the Chairman of the Public
Accounts Commilitee whether the
PAC is examining this case with
specia' reference to Shrij Bootha-
lingam’s involvement in the case,
whether any....”

Mr. Speaker: Is it very necessary to
read all that?

8hri Sachindra Chaudhuri: Because
this has been stated in the House....

Mr. Speaker: I can read that, I shall
see the record when I have to gecide
about jt. If he wants to say anything
in defence, in reply to what Mr.
Madhu Limaye had said he may.

Shri Sachindra Chaudhuri: My sub-
wmission is that the whole privilege
motion js based on an incorrect under-
standing of what happened in this
House. I have given in extense what
I haqd said in the House and my only
submission is that there cannot be any
question of an~body reading into it
that I was trying to misleaq thre House,
telling that there was a request made
by Government to the PAC that .here
should be an inqui y into the conduct
of Mr. Boothalinam and a report
made to the Government on the hasis
of that, That is perfectly clear.
That is the only observation that I
have to make. I do not wish to take
much time of the House.

Mr. Speaker: I will read. the whole
debate, - [ would not allow any-ques-
tions now.
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shri Hari Vishnu Kamath: (Hosh-
angabad): Permit me, Sir, to .nvile
your attention to Chapter XX of
“Rules of Procedure” ani I would like
you to enlighten us as to what stage
the House has reached in this matter.

Chapter XX—Privileges—Rules 222
to the end.

On the last occasion under Rule 222
you gave consent. Rule 225 goes on
to say that the Speaker, if he gives
consent under ru'e 222 and ho ds tht
the matter proposed to be discussed is
in order, shal] call upon the member
concerned, and the member, wiric
asking for leave shall make a .hort
statement thereon. That stage, we
have passed. Then the pext stage will
be reached—the subsequent rule. At
this stage. as far as I understand the
rules, if objection to leave being
granted js taken by any member of
the House or by the Treasury Benches,
what happens? The rule is explicit
on this point. It says that the Speaker

shall request thofe Members who are
in favour of leave being granted 9
stand in their places. There is nd
other rule which intervenes; once your
consent is given, the Member asks fur
leave, and then’the other side replies.
There is no provision here which inter.
venes so as to bar your calling upon
the Members who are in favour of
leave being granted to stand in cheir
places, ynless it be that there is some
Di-ection by the Speaker, of which 1
am not gware.

Shri N. Sreekantan Nair (Quilon):
He will ameni the rules. Let not my
hon. frieng worry,

Mr. Speaker: Shri Kamath should
realise that I have never said that [
have given consent. The mere fact
that J gave him an opportunity to for-
mu.ate what he wanted to say at that
moment does not imp'y automatica:ly
that I had given my consent and I
had held that it was in order and that
the leave also had been granted. How
does the hon, Member say that we
have conmie to that stage?

Shri Harl Vishnu Kam-~th: This rule
is explicit. Kindly read the rule.

Mr. Speaker: First, I have to hold
that it is in order....

Shri Hari Vishnu Kamath: The rule
says th t the Speaker, if he gives cun-
sent, shall gsk the Members who are
in favour of leave heing granted to
stand in their places. My hon, friend
has formulated his point, and now....

Mr. Speaker: When a Member gives
me a notice, in order to saiisfy myse.f
that real'y it is in orde-, I allow him
an opportunity and hear him. '

Shri Surendranath Dwivedy (Ken-
drapara): Thap stage has passed. The
Member has made his point, and you
have already asked for the explana-
tion....

Mr. Speaker: No....Did I give my
consent? Did I say that leave was
granted?
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Shri Surendrapath Dwivedy: You
may not have said that, but for all
practical purposes this has been done.

Mr. Speaker: For all practical pur-
poses’ is g different thing. Before I

decide that a thing is jn arder, the

Members also just insist that they must
be beard. Before they are heard, how
can I gecide that it is in order or not?
Therefore, I had given him that op-
portunity. Therefore, I had asked
him not to go into the getails of it.
T had said that I would see and look
into it. If I hold that jt is in order,
then we can proceed further.

Shri Hari Vishnu Kamath: When
will you give your consent? Will you
give your consent later?

Mr. Speaker: Yes.

=t wg iy : wew wew, W
o A T g Afog | F FEaw Y
franfas FTAATY I F gvaT
¥ AT A | W IEF FT
faora iferg | 7 F1 g 78 3
# sarar awa WY A& 0

qerm qm ¢ faeex Ag fawd,
TF TTH VAT /19 A AT qF | @
T @WE Fargeasfaadiad

st Ry faay - w7 ga ey
fot ax # fyen afad |

FAARANIT - AT IZA AT
g qfad

stagfaad : wemaw  wikw,
w0 qA aF gfr fe S ¥ AW g
ariza § fag #1 & <@ Fga § )
st wier Ay i -
oy o) # g foar

‘B oeragfeR : wmw W,
W ydw ...

TR AL AT AH T F T
e 7 & wmRw | AqF dee wR@ -
2 5 & e A e e

ot vy fomy @ 75 79 917 A A

iygaa fag . wemw wEEy,
T awm T & e, aE ey
T ...

w1 R o - oo 9 fgd | ofsaw
TFTITH FHST B To0 FT qare g 7
§ stmedamax g sfme
Y AT OF YD A @ w7 o

weaw wgien : faex Wy fad,
FEHT TF O AGLAT AT G R E. . .

st wg fored © gaT WAL FrE A
T yifem wym g ofsas
THIIEH FREr & A} #, R Gkq B
T & IR A Fg ¢ | A0 I F 9T
fade & g & ¥ @O @ @
2?

oqeIq HEEW ¢ AT A qTZIH 7
fry ¥, ag &% g7 foar. .. ..

ot vy oy - Y 39 &1 @ A
Farg & 9 fe ‘

wex AR : fog Az &1 a1
gt fear? (symw). ..

o) v fyay - & ag F3T0 *WFAT
§F 419 E ... (s11A7) ¢F
gAT ......
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Y ... (coEEw)
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mMmgfremEEO TR
AN T AT TR wEr 1 A Ay
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ur W §Fe 0 T § gA
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weaw g - faex wg fawmy,
T AH A R
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ot Ay fomd : w9 SR §, @
ot Y Y | ag Faw @Y W W
T § garw wE | ofeqw gFTIEw
TN QAR T FAET R | TR wA
15 ¥ W1 & wrowT sava efiwmr angan

Shri Raghunath Singh: Everybody
knows that..

‘Shri C. K. Bhattacharyya (Raiganj):
He is arguing and rearguing and re-
peatedly re-arguing.

8hri Madhu Limaye: ‘If a Ministry

has to be represented by more than
one....’

Shri Raghunath Singh: fifaaT age?

as if we are slaves.

e AR - faeT @ fo,
& 7% gee 7 Qferd s ag qw AT
g ar & ?

=it 7y femd : ag ofeas owra=a
THE T WTHET T dadl FT FAGY
FT ATHAT §

=t gy fag - w9 A g A
F IS & | T ARYEA, HTIA ©fw
g 79 AT 39 ) feew sty

werm wgRa - fawex wy fod
wmw At 1 & ww ¥gm
f& mar o1q w1 A = AETd AR
foe 5@ & ar@ W & g7 7$7 Ees.
FET A K A gw. . () |
&Y, o § qg w1y Afem o Ao

.. (wmwm) faex wg fawd,
FAT R ATF GE !

oft Ay oo © A wemer Wy,
ag G &1 GFAT | WY FY FTAAT TIT
ag afeqw uFTeEE HEHET T WA
g1 ... (wwew). .. 7g ofses
BIIEH TRET FTAWAT ). ..
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ma w7w g ©F AN 8§,
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qg a9 99 § IT WS FFPW | A
w& Gaer q7 Afed a9 w19 "9
&g ded

o 77 ol dow % F @@
oy Y I A T )
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T H A Y gAT ?

WETH WE'2T © 5 H T9F /I3 )
ot w1 fax 1 w9 mE A Al
gAa §, R H Wy AT gAy &

13.38 hrs.
RE. QUESTION OF PRIVILEGE

Mr. Speaker: I have to inform the
House that on the 29th July, 1966, I
received notice of a question of pri-
vilege from Shri R. Umanath, M.P,,
against the Navasakthi, a Tamil daily
of Madras “for having referred to
Members cf Opposition Parties of the
Lok Sabha as ‘rowdies’ and ‘goondas’,
while rerorting the opening day pro-
ceedings, in its issue daled the 26th
July, 1966.”. :

I called for the explanation of the
Editor of the newspaper. He has
replied by his letter dated the 2nd
August, 1966, as follows:

“We wish to state that the un-
ruly scenes that were witnessed
on the opening day of the Lok
Sabha and Rajya Sabha were
described as ‘rowdy scenes’ by the
PTI. A copy of the PTI report is
herewith enclosed for your refe-
renc2. That we have published
is translation of the PTI report
But, we find that our staff have
commijtted some mistakes in the
translation of the English news
into Tamil.”

An. hon,
paper.

Member: It is Kamraj's

Mr. Speaker: The letter further

goes on to say:

*“We gincerely regret for the
same.

As a Na'‘ional Daily we assure
you that we have the titmost res-
pect and regard for our Parlia-
ment ang it was never our inten-
tion to show any discourtesy to



2981 Re: Question

any Member of the august body.”.

In view of the regret expressed by
the Editor, the matter may be treated
es closed. I hope the House agrees:

Some hon. Members: Yes.

Shri Kapur Singh (Ludhiana): Is
§t a Congress paper or any other
paper? .

Mr. T do not know.

An. hon, Member: Kamraj's paper.

Mr. Speaker; Papers to be laid on
the Table.

Speaker:

1340 hrs.
PAPERS LAID ON THE TABLE
STATEMENT ON AREA OF INDIA

The Minister of Education (Shri
. M. C. Chagla): Sir, I beg to lay on
“the Tab'e a Statement on Area of
India. [Placed in Library, See No.
3 T-6665/66].

NOTIFICATIONS, UNDER EXxPORT’ (QUALITY
CONTROL AND INSPECTION) ACT AND
InpIAN TARIFF AcCT

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
On behalf of Shri Manubhai Shah, I
beg to lay con the Table:—

(1) A copy each of the following
Notifications under sub-sec-
tion (3) of section 17 of th2
Exvort (Quality Control and
Inspection) Act, 1963:—

(l) The Export of Pesticides
(Inspection) Rules, 1966,
published in No’ification
No. S.0. 2149. in Gazette of
India dated the 19th July,
1966,

(li) The Exvoort of Rubber
G'oves (Inspection) Rules,
1966, published in Notifica-
tion No. S.0. 2154 in Gaz-
ette of India dated the 19th
July, 1964,
[Piaced in Library, See No. LT-
€666/00],
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(2> A copy of Notification No.
S.0. 2316 publisheg 'n Gazetre
of India dated the 2nd August,
1966 making certain amend-
ments to the Second Sched'e
of the Indian Tariff Act 1924,
under section 4A of the said
Act. [Placed in Library. See
No. LT-6667/6¢].

NoTIFICATIONS UNLER MINES & Mine-
RALS (REGULATION ANp DEVELOP *ENT
Act) AND DEFENCE OF INDIA RuLes

The Minister of Mines ani Metals
(Shri S. K. Dey): 1 beg to lay on
the Table:—

(1) A copy each of the following
Notifications under suh-sec-
tion (1) of section 28 of the
Mines and Minera's (Regula-

tion and Development) Act,
1957: —

(i) The Mineral Concession
(1st Amendment) Rules,

1966, pub'isheq in Notifica-
tion No. S.0. 2030 in Gaze-
tte of India dated the 9th
July, 1966.

(ii) G.S.R. No. 992 published in

Gaze'te of India dated the
25th  June, 1966, making
certain amendment to the

Secund Schedule to the said
Act.
Placed in Library, See No.
6668/66].

LT-

S TAFA T (FATT) : wEAH
wgw, #3 amgwl, #¥ frerd
¥ graeg ¥ QI wINr far 91 |

Shri S. K. Dey: (2) (a) A copy eact
of -the following Notifications issued
under Rule 125 of the Defence of
India Rules, 1962:—

(i) The Scarce Industria» Mate.
rials (Contro!) (Fourth
Amendment) Order, 1963,
rublished " in No‘ification
No. S.0. 3972 in Gazette of
India d~ted the 25th Decem-
ber, 1965 .



2983 “Re; Question

(ii) The Scarce Industrial Mate.
rialy (Control) Amendment
Order, 1966, published in
Notification No. S.0. 355 in
Gazette af India-dated the
28th January, 1966.

(b) A statement showing reasons
for delay in laying the above
Notifications,

). {Placed in Library, See No LT-
0659/66].

Rerorr oF STUDY TeAM or DGTD

The Minister of Supply, Technical
Deyelopment and Materials Planning
(Shri Raghuramaiah): I beg to lay
on the Table a copy of the Report of
the Study Team on Directorate Gene-
ral of Technical Development (Part
II). [Placed in Library. See No. L’I‘-
6670/66].

st TRsACE ¢ 1Y eaTe ST
fear a1, s@% gvavw & 10 gA AR
#Hfay 1 &Y 37 IR AfEEt #37 fr-
TR ) @ g S @, Afew wmw
T F G A A |

. WEqRT WERF, : TqTHT Y, WY 45
EIEU (=rqe)

13.41 hrs.

RE. QUESTION OF PRIVILEGE—
contd.

Shri Umanath (Pudukkottai): Mr.
Speaker, Sir, on the question of the
breach of privilege, 1 just want to
make a submission.

Mr. Speaker: We have passed that
item.

Shri Umanath: 1 have been waiting
for a week. I have not hurriedly done
it. I was just trying to recollect what
you had said towards the end of your
observations; meantime, you passed
over to the next item.
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The. point is that they have submit-
ted that xtu;ustacaseofamlstake.b
translation. We hawe seen the PTI
report in all the papers. The PTI re-
port has been circulated in Delhi and
throughout the country. There is no
port:on therein where there is a refg;—
ence to the Members of the Oppositign
behaving as ‘rowdies’. I have read
through the whele of .it and thege is
no such reference in the PTI report.

I.would also say this. In another
paragraph, it is clearly stated by the
paper concerned that this is ‘goonda-
ism’. There is no equivalent portion
in the PTI report where there is refer-
ence to ‘Goondaism’; there is not even
any portion which is likely to be mis-
takenly translated as “goondaism’.
These two portions are not there in
the PTI version. We have gone
through all the papers.

So .the explanation that this is just
a mistake in translation on the part of
the staff is not correct. It is not true
either, Hence it is a deliberate thing.

I would submit to you in all earnest—
ness that this is a question of the privi-
lege of the House, of the Members of
the Opposition. They have got senior
legal advisers and all other facilities.
It is a leading Congress daily im
Madras. In the light of these facts
and in the absence of any equivalent
reference in the PTI report, if they give
us this explanation, it only means that
they are not prepared to retract from
the real position that they have done
it deliberately. Just to evade the
question, they have offered this
explanation. I say it is a violation of
the privileges of the House, it is a
contempt of this House. They are
just giving this formal explanation
which is not genuine and which is not
true to facts.

So 1 request, I insist, that this ques~
tion be taken up. I move that this
question be referreq to the Privileges
Committee. It is not a question of one
single Member; it is a question .of the’
privileges of the House, of the Mem-
bers of the Opposition because the
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reference is to Members of the Opposi-
tion.

Bhri x.nm Slnih On a point of
order.

BN ‘bt Rl B . . . . .
. Mr. Speaker: I have heard enough.
Now that regret has been - expressed
and the House has accepted it, ordi-
narily we do forget all that has hap-
pened.

Shri Kapur Singh: I am rising to a
point of order. My point of order is
on the direction which you have just
now given and on the manner jn
which you have dealt with this case,
as far as the rules go.

This is not the first time or the first
ease in which yoy have acted like
this. Whenever a motion of privi-
lege is tabled, you just take it upon
yourself to write to the editor of the
newspaper concerned to furnish an
explanation and on his expression of
regret, you treat the matter as closed.
Then you say there is no need to pro-
ceed further in the matter,

As far as the rules of procedure go,
there is no such power which vests in
you the discretion to call for
for the explanation of the néwspaper
concerned and then to close the mat-
ter on receipt of a reply or expression

of regret. The rules are quite clear on .

the point, that once a privilege motion
is’ tabled, your business is only to see
whether it is technically in order.
Then it has to be placed before the
House ang the matter has to be decid-
ed as to whether there is a prima facie
ecase. If that is decided then the House
either proceeds to take a final decision
or refers the matter to the Privileges
Committee if some details are to be
elarified.

But the procedure that you have
adopted is altogether uncontemplated
by the rules and, if 1 may say so, is
not warranted. In this case in parti-
cular, what you have done goes to
attack the privileges and the rights
of the entire Opposition. Here is a
Congress. paper which calls us, all of
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us, ‘goondas’. The word ‘goonda’ can~
not even indirectly be said to in here
in the PTI report. But the newspaper
says that there was a mistake of
translation and you say that regret
has been expressed.

In this manner, the motion of privi-

-legecarmotbedisposedot,in this

manner you are not protecting the
rights of the Opposition and in this.
manner you are not acting in the way
the rules contempate that you should.

stag (Iraia) o fodtonTso
T A A faat §, 9 3@ T
G

T AEER © qg AT IR F§
fear &

Nat . @hawagd Faaw
THTC &7 f9aes MoTr.amar g ar w& v
ag @iwe & o o 7€ § f5 9w
ToE F A W AR R sm a0
A G g1 IaET @ F7 faa,
Ig FTATET AT AT g5 & |

Shri S. M. Banerjee (Kanpur): This
is a sad story. It is not a question of
the Nav Shakti alone. But thepe are
cerfain important newspapers who
draw inspiration from the various
statements which either you in your
wisdom make from the Chair or the
Prime Minister makes or any other
Minister or member of the ruling
party makes. Naturally, taking ad-
vantage of that, there are certain as-

persions cast on various Members of
the Opposition.

We, the Members of the Opposition,
do a part of our job. We do it delibe-
rately knowing fully well that there
may be action against us. But some-
times we have to express the feelings
of the toiling millions whom we rep-
resent in this House. I have seen the
details regarding the case mentioned
by Shri Umanath. Taking advantage
of the fact that it is run by*the big
Congress bosses, the paper has chosen:
to act in the manner it did . . .
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Shri Kapur Singh: Kamraj's paper.
Shri S. M. Banerjee: Kamraj's

paper. They have expressed regret
and say that this was a mistake of the
staff. The word ‘rowdies’ is never
mentioned in the PTI report. I have
seen the PTI report. I was directly
connected with it. I have seen each
and every report where the PTI has
been quotad. The PTI report never
saig anything like that.

So this is a deliberate action. 1
would only request you to kindly
consider this. There is no question of
acceptance of the expression of regret.
It should be reterred to the Privileges
Committee.

The:e is another thing. You had
made some observations in the House
on the 26th. I was not here at that
time. You had said that some diplo-
mats had said something to you about
the functioning of this House, that
three or four Members; rise simultan-
eously and spz2ak and so on that this
would not happ2n in other Parlia-
ments, and that you were rather asham-
ed to hear such a thing from foreign
diplomats. I have also met a num-
ber of foreign diplomats. They have
told me that they had to come all the
way to India to find out why the
Speaker is called ‘Speaker’, bzcause in
their countries the Speaker does not
speak.

1 would only request you to do
something in the matter. You in your
wisdom take certain decisions and
make certain observations. These
encourage the newspapers to adopt
this attitude to the Opposition.

1 say this is a d-liberate attempt by
the Congress bosses to brand the en-
tire Opposition as ‘goondas and row-
dies’.

shri Kapur Singh: The way you
have closed the matter might earn for
you encomiums from the press, but
you are not bv this protecting the
rights of the Members of the Opposi-
tion.
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of Previlege 2688

Mr, Speaker: I have never cared to
earn a1y encomium from the press ar
anybody.

"Shri Kapur Singh: It has been done
in the past.

Mr. Speaker: What does he mean?
What has b:en done? Have I done
anvthing to earn encomiums from the
press?

sShri Kapur Singh: Let me explain.

Mr. Speaker: Have I said something

to earn encomiums from the press?
’

Shri Kapur Singh: Yes, Sir.

Mr. SpeakeT: This is a very serious
reflection on the Chair, tkat I have
done anything to e:rn encomiums
from the press.

Shri Kapur Singh: Permit me to
explain, )

Several hon. Memb:zrs: No, no.

Mr. Speaker: He will kindly with-
draw these words.

.
“ The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): Withdraw.

Mr, Speaker: I have never done
anything like that. 1 do not think any
Member would share his view.

Beveral hon, Members: No, no.

Shri Kapur Singh: Mr. Speaker,
perimt me to explain. All that I have
said is....(Interruptions).

Mr. Speaker: Kindly withdraw those
words.
shri Kapur Singh: Let me explain.

Some hon. Members: Withdraw first.

Mr. Speaker: He said that earlier
also I have said or done something to
earn encomiums from the p-ess.

Shri Kapur Singh: These are not
the words I have said.
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Mr. Speaker: What else has he said?

shri Kapur Singh: To begin with,
I said that the way you had closcd
this matter might earn encomiums
for you from the press, but there-
by you would not be protecting the
rights of Memb->rs of the Opposition.
That was all that I said. That is
what I said to bzgin with. Then I said
on a previous occasion also a similar
thing has happened. I have attribu-
ted no motives to you.

Mr. Speaker: I put that question:
Have 1 ever don2 anything to earn the
encomium of the pross? Ang he rep-
lied: “Yes”.

Shri Kapur Singh: In reply to that
I most respectfully submitted that I
wantzd to explain myself by quoting
certain facts.

Shri N. Sreekantan Nair (Quilon):
Is it a heinous offence for you to earn
the encomium of the press. we do not
und2 stand it. Anybody has got the
right to earn the encomium of the
press if he is doing something right.

Mr. Speaker: That is a great reflec- -

tion on the impartizlity and justice
that is done by the Speaker to say
that he does something to earn the
encomium of the press, that he departs
f-rom the path and is not doing just'ca
at all. Therefore, I have asked Mr.
Kapur Singh to withdraw those words.

Shri Kapur Singh: Let me explain
to you with the utmost respect . . .

Mr. Speaker: Will he kindly with-
draw it? ’

Shri Kapur Singh: I have at no
stage intend=d to cast any reflection
on your motives, All that I have
said is that certin decisions that you
take and the manner in which ycu
tuke them are liable to result in cer-
tain consequences.

Mr. Speake-: T am asking him to
withdraw only those words. When
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I put him that question: “Have I ever
don2 it befo-e, have I done anything
to earn the encomium of thz press?”
he said “Yes’. Therefore, I am asking
him. The other things I am not ask-
ing.

The Minister of Parlimentary Affairs
and Communications (Shri Satya
Narayan Sinha): With your permisison
I would appeal to him to withdraw
that particular sentence which you
have pointed out,

Shri Kapur Singh: You know and
the whole House knows in what res-
pact and affection I holg the Leader
of the House, and thare is nothing that
I will not do in reason to please him
and to plzase the House. I wish to
assure you that I have never intended
to cast any reflection on your motives.
I merely wish to point out thit the
manner in which you dispose of cer-
tain questions is likely to give rise to
contain consegusnces. That was the
only thing. .,

Shri Hari Visbnu Kamath (Hoshan-
gabad): I shall be very brief, on Mr.
Umanath’s motion.

An. hon. He has not

withdrawn.

Member:

Shri Hari Vishnu Kamath: You said
the matter is treated as closed as the
edito: of the Madras paper has ten-
dered his regret. Considering the
gravity of the charge levelled by the
p:-per concerned against the entire
opposition, a charge which has not
even a remote resemblance to the re-
port of the PTI of that day’s proceed-
ings, and considering that the opposi-
tion is as impor‘ant, as vital to parlia-
mantary democarcy as these hordes,
embattled cohorts of the ruling

party . .

Shri D. C. Sharma (Gurdaspur): 1
take stron¢ exception to this word

. “hordes”. What is this word “hordes’?

Does he know the meaning of the
word “hordes”? M
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Shri Hari Vishnu Kamath: “Hordes”
is perfectly parliamentary.

Shri D. C. Sharma: He does not
know the meaning of the word
“hordes”.

Shri Hari Vishnu Kamath: I said
“embattled cohorts”. If he knows the
word ‘“cohorts”, he would not object.

Shri D, C. Sharma: On a point of °

order.

Shri Hari Vishnu Kamath: There-
fore, in all humility, but with all
earnestness, I regret that this does not
purge, the guilt, does not purge the
offence. The least that should be
done, if it is not referred to the
Committee of Privileges, is to publish
the regret or apology on the front
page of ‘that paper in.three successive
issues.

Shri A. K. Gopalan (Kasergod): I
want to make a submission.

sit fors ATC@En (3t
g, At TgrETd ¥ 997 q@ari &
qfeq agt ox #1% 7Ef & | I F WG
g1 dfadr .

Shri A. K. Gopalan (Kasergod): This
letter with the cutting came to my
address, it was sent to me. I know a
little Tamil, I read it. And then I
also compared it with the PTI report.
Then I gave it to Mr, Umanath
because he knows better Tamil than
me. So, we read it. What is said in the
report that is sent by the editor is not
correct. I request you to see whether
it is correct, to refer it to somebody
else to see whether the word ‘goonda-
ism” is there; whether the word
“goondaism’” used there has nothing
to do with the privilege of the oppo-
sition Memibers'is what you have to
decide. I am very sorry at the way in
which you dealt with the privilege
moticn, not even telling Mr. Umanath.
Mr. Umanath waited for a week, and
you could have told him this is the
thing. If you say there is nothing in it
which offends, this is the translation
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that is given, unfortunately you do not
know Tamil. | do not know whether
you have consulted anybody; if you
have not consulted, you believe the
editor, but you do not care even about

a Member of Parlxa.ment This is very
regrettable.

Mr. Speaker:
charyya.

Shri Rafeshwar Patel
On a point of order.

Mr, Speaker: I
Mr. Bhattacharyya.

Shri C. K. Bhatta--

(Hajipur)

have ' called

Shri Sonavane (Pandharpur): On a
point of order.

Mr. Speaker: He also says point of
order.

Shri Sonavane: I rise on a point of
order. His is not a point of order.

Shri D. C. Sharma: I also rise on a
point of order.

Shri Sonavane: I want to raise a.
point of order whether Shri Kamath
can say about the hon. Members that
they are hordes. T want a ruling from

“you.

Shri Umanath: If we are called
goondas, you can be called worse. You
may have a majority in the House, but
we are also part of the House. We
are called goondas, we are -called
rowdies, you do not care about that.

Shri Rajeshwar Patel: My point of
order is this. While I accept, right or
wrong, the majority decision of the
House that you were good enough to
sense. Whatever the merits—I share
the feelings of the opposition—but
having once taken the sense of the
House, can we reopen this discussion?
Why are you hearmg the Member